Thursday, April 16, 1953

PARLIAMENTARY
DEBATES

HOUSE OF THE PEOPLE
OFFICIAL REPORT

PARLIAMENT SECRETARIAT
NEW DELHI

Price Six Annas (Inland)
Price Two Shillings (Foreign)



Gazett=a A Nhatzsr HSactin
Parliz o oy Boliaing

." SO L :‘\{'R" i'.. AN T

~ s e~
ohegely TET
ek

Ac. o 2\ T
THE Dt =2 L 22N
PARLIAMENTARY DEBATES
(Part I—Questions and Answers)
OFFICIAL REPORT

=

— e

2083 -

HOUSE OF THE PEOPLE
Thursday, 16th April, 1853

The House met at a Quarter Past Eight
of the Clock.

[MR. SPEAKER .n the Chair]
ORAL ANSWERS TO QUESTIONS.
CorroN CULTIVATION

#1340, Dr, Ram Subhag Bingh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total acreage of land under
cotton cultivation in the year 1852-53;

and

(b) whether Government propose to
effect any increase in the cotton ace
reage this year?

The Minisier of Agriculture (Dr.
P. S. Deshmukh): (a) About 137 lakh
acres according to the latest available
estimate,

(b) Looking to present acreage
Gevernment thinks there is room for
increase. But the Government 1
more keen on increased production In
the same area.

Dr. Ram Subhag Singh: Does the
cotton acrcage for 1952-53 show any
increase over the previous year’s”

Dr, P. 8. Deshmukh: Sir, actually it
varies; but it does show an increase.
There wag an increase of 24 million
acres in 1950-51; in 1951-52 there was
an increase of 1'6 million acres, and this

/ 'ear there was, I think, a slight in-
crease of 0-1 per cent.

Dr. Ram Subhag Singh: What are the
factors to which the decrease could he
attributed?

Dr. P. §. Deshmukh: It depends upon

the rains, mainly. If there ia timely
rain cotton is cultivated. If rains are
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delayed thenr they sow other crops in
in place of cotton.

Shri 8, N, Das: May I know whethar
the target production was reached and
whether there was any increase in the
Yield per acre?

Dr. P. 8. Deshmukh: The yield
flgures are not yet available for the
year 1952-53: but we are satisfled with
the progress made. We have. how-
ever, not completely reached the tar-

get.
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UNEMPLOYMENT

*1341. Shri M. L. Dwivedi: Will the
hgutl;ster of Labour be pleased to
state:

(a) whether it is a fact that as g
result of special survey conducted by
the Directorate of Employment Ex-
changes in India, it has been disclosed
that the number of educated un-
employed who were registered upto
the end of October last is near about
thirteen lakhs; aod
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(b) whether it is a fact that these
figures are mostly from large cities of
Indin? -

‘The Minister of Labour (Shri V, V.
Giri): .(a) No, Sir. The correct figures
is 1,26,498,

(b) No.

Shri M. L. Dwivedi: In view of the
alarming increase all over India of
unemployed persons, have Govern-
ment given any attention to this prob-
iem with a view to finding out ways
and means of finding employment for
more and more persons?

Shri V. V. Giri: Government ig cer-
tainly giving attention to this problem.
1 may also suggest that there should
be more initiative on the part of the
educated unemployed as well. For in-
stance there is the Bhoodan move-
ment and some of the unemployed
may come forward with proposals as
to how they can utilise and take ad-
vantage of this movement, get inte
lands and start some co-operative in-
dustries and so forth. Certainly all
these matters are being considered.

Mr, Speaker: This is not asking for
any information: It is making sugges-
tions and carrying on arguments.

Shri M. L. Dwivedi; May I Xknow
what is the percentuge of unemployed
persons who have been employed by
Government and the percentage whn
have been employed by the private
sector through the agency of the em-
ployment exchanges? :

Shri V. V. Giri: I am not in a posi-
tion to give an answer off-hand.

Shri H. N. Shastri: May 1 ask when
18 the committee, hinted by the hon.
Minister of Labour in one of his re-
rent speeches to probe into the ques-
tion of unemployed, going to be set up
by Government?

Shri V. V. Giri: It is such a big
question and I may te!l the hon, Mem-
ber that when I stated about it it was
more in terms of loud tninking rather
than putting forward any practical
proposals,

Shri Relappan: May I know, Sir,
how m: ny educated unemployed are
every ycar being added on to the nuin
ber already unemployed?

Bhri V. V. Girl: Notice, Sir.

Bhri Namblar: May I know, Sir wtat
effective steps are being taken by the
Government to reduce unemployment
among educated men?

Shri V. V. Girl: The various projects
that are in operation now, the Com-
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munity Projects, the Five Year Plan,
etc.. which ure providing so many
nther avenues, aLF these must reduce,
in the end, unemployment.

Shrimati Renu Chakravartty: May I
know, of the figure given, what per-
centage are technicians and what per-
centage are clerks?

Shri V. V, Girl: As regards educated
unemployed, who are on the live re-
%ig-lters today the following are the de-
ails:

Matriculates 92,767
Intermediate pass 11,902
Graduates of Engineering 832
Medical 150
nthers 14,368
Making a total of 1,20,019

on the 31st December, 1952.

NORTHERN RAILWAY ADVISORY
COMMITTEE

*1342, Shri Nambiar; Wil' the
Minister of Rallways be pleased to
stale:

(a) whether a meeting of the
Northern Rallway Advisory Commit-
tee was held recently in New Delhi;

(b) whether Government propose to
place on the Table of the House the
report of the meeting and its recom-
mendations; and

(c) what action Government propose
to {ake on these recommendations?

The Parllamentary Secretag to the
Minister of Rallways and ansport
(Shri Shahnawaz Khan): (a) Yes; uvn
20th January, 1953.

(b) The Proceedings of Local Ad-
visory Committee Meelings are confl-
dential documents. Two copies of the
minutes of the meetings of these Com~
mittees will however, be placed in
the Library of the House for the use
of hon. Members,

(c) Some of the recommendations
have been examined and action taken
as found necessary, others are still
under investigation.

Shri Nambiar: Ma I know, Sir,
when the local consul{ative committees,
which, as Indicated in the Budget
Speech of the hon, Minister of Ralil-
ways, are to take the place of these
Advisory Boards, will be constituted?

Shri Shahnawazx Eham: We have
made some progress in this respect
But the progress has mnot been as
satisfactory as we would like it to

Still we are making all efforts to
constitute them early.
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Shri Nambiar: May I know, Sir,
why these reports are treated as con-
fidential, as the recommendations of
the Advisory Boards are to be im-

plemented for the benefit of the
passengers and the people?
Shri Shahnawaz Khan: Because

they are confidential.

Mr, Speaker: They are going to be
placed in the Library of the House.
They will cease t, be confidential
when they are placed there.

Shri §. C. Samanta: May I know,
Sir, whether these local Advisory
%ogmittees have a'ready been abolish-
ed?

The Deputy Minister of Ralways
and Transport (Shri Alagesan): Yes,
Sir, they have been.

Shri M, 8. Gurupadaswamy: What
are the specific reasons for szetting up
new consultative committees in place
of Advisory Buards?

Shri Shahnawaz Khan: Actually,
Sir, the functions of the Local Ad-
visory Committees are much the same
as the functions of the Local Consult-
ative Committee. But to bring them
in line with the new reorganization
of Railways we have considered it
necessary to change the system.

EPIDEMIOLOGICAL RESEARCH IN TUBERCULOSIS

*1543, Shri V. P, Nayar; (a) Will
the Minister of Healih be pleased to
state whether the Government of India
have given a grant to the Indian Coun-
cil of Medical Research for a scheme
for epidemiological research in Tuber-
culosis and if so, what is the amount
of the grant?

(b) What is the nature of work con-
template@ and have any suggestions
been made by the Indian Council of
Medica! Research regarding the ex-
penditure of the amount so granted?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) The
Government of India have under con-
sideration the gquestion of payment
during 1953-54 of a grant to ihe Indian
Council of Medical Research for a
scheme of epldemiological research in
‘tuberculosis.

(b) The purpose of the study is to
massess the compartive utliity of the
different  anti-tuberculosis _ measures
under Indian conditions. The Indian
Council of Medical] Research will
utilise the grant for the payment of
salary and allowances of the research
stafl and other contingent expenditure.
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Shri V. P, Nayar: May I know, Sir,
whether this research scheme crntem-
plates the setting up of statistical side
and also experimental epidemiology?

Shrimati Chandrasekhar: Yes, Sir.

Shri V. P. Nayar: May I know, Sir,
whether any efforts will be made to
study epidemiology in relation to
industrial workers suffering from tuber-
culosis?

Shrimati Chandrasekhar: Certainly,

Sir,

Shri V. P. Nayar: May I know, Sir,
what ial steps will be taken under
this scheme to study incidence of
tuberculosis among the indusirial
workers of India?

The Minister of Health (Rajkumari
Amrit Kaur): The scheme is in its
infancy; the actual details have not
been worked out. I am anxious that
we should have a gurvey gf the nci-
dence of T, B. among industrial
workers.

Shri V. P. Nayar: May I know, Sir,
whether in this experimental epide-
miology, laburatory tests will also be
conducted on animals?

Shrimati Chandrasekhar: These de-
tails will have o be looked into,

Shrimati Renu Chakravartty: The
hon. Minister has given the figures of
grant for payment of salaries etc. of
stafl engaged. Could 1 «now who
bears the actual expenditure for the
research side? '

Rajkumari Amrit Kaur: The Indian
Council of Medical Research will be
«Zlven money by the Government of
India. The scheme at the moment
rontemplates an expenditure of Rs.
3'26 lakhs, out of which 1 lakh has
been budgeted for this year. In nddi-
tion, we are going to get international
help also in the form  of equipment,
transport vehicles, mobile dispensa-
ries etc.

Shri 8. C. Samanta: May I know,
Sir, whether ary expert has becn pro-
vided by and whether any
materials have been given (o the
research organisation?

Shrimatl Chandrasekhar: The Tu-
berculosis Research Office of W.H.O.
at gen have supplied ecxperts
and 'tlr y ar;:-t a]sc;ﬂ iving oﬂ:lpmut__
e.g. transport vehicles, mobile X-ray
units, X-ray filmg etc. ’
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STuny GRrROUP OF WATER TRANSPORT

*1344. Shri 8. N. Das: Will the Minis-
ter of Transport be pleased to refer
to the reply given to my starred ques-
tion No. 1954 regarding study group
of inland water transport asked on
the 22nd July, 1952 and state:

(a) whether the flnal report of the
study group of inland water transport
has since been received by Govern-
ment; :

(b) it so, what is the scheme that
bas been suggested by the group;

Te) what other recommendations
:lr:g suggestions are made by them;

(d) whether the report has been
considered by Government and if so,
what decisions have been taken?

The Deputy Minfster of Rallways
and Transport (Shri Alagesan): (a)
No: the Economic Commission for
Asgia and the Far East expect to
finalise the repurt by December 1953.

(b) and (c¢). The recommendations
in the final report are not expected to
differ materially from those in the
interim report which were indicated
in the reply refered to by the hon.
Member,

(d) Further progress has been made
in formulating the pilot project with
shallow draft tugs, in consultation
with an Inland Water Transport ex-

rt provided by the United Nations.
he other recommendations will be
considered in due course by the Ciov-
ernment of India consultation with
the State Governments.

Shri 8, N, Das: May I know, Sir,.
whether the report of Mr. J. J. Suri
submitted to the Uniled Nations has
been rereived by the Government of
India, considered by them and any de-
cisions taken?

Shri Alagesan: He has submitted
an interim report to the United
Nations Organisalion. He also gave
his views to the Inland Water Traus-
port Board here,

Shri V. P. Nayar: May I know, Sir,
whether any proposai is under consi-
deration 1o appoint a second Inland
Water Transport Board for the South,
Indian rivers?

Shri Alagesan: Not exactly rivers.
There is a proposal under considera-
tion to have an Inland Water Trans-
port Board established in the State of
Travancore-Cochin,
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Shri 8. N. Das: May I know, Sir,
to what extent the recommendations.
made in the interim report have been
given effect so far by the Ganga
and Rampur ansport Board?

Shri Alagesan: Sir, the final report
has not yet been received. The mat-
ter 1s still under consideration.

Shrimati Renu Chakravartty: Has
this Inland Water Transport Board:
gone info the question of monopoly
transport by river between Bengal and
Agsam specially for tea garden iner-
chandise and other goods?

Shri Alagesan: I should like to have
notice of that particular aspect.

Shri Damodara Menon: May I know,
Sir, whether the Government of
Travancore-Cochin has submitted to
the Central Government any scheme
for the development of the Inland
Water Transport industry?

Shri Alagesan: Not yet, Sir.
CoAL Mines ProviDENT FunD

*1345. Dr. Ram Subhag Singh: (a)
Will the Minister of Labour be pleased.
to state whether the Coal Mines Pro-
vident Fund has been brought on a

ar with the Employees Provident

nd Scheme?

toisb) If so, has it been given effect

(c) If the answer to part (b) above
be in the negative, what are the rea-
sons therefor?

The Minister of Labour (Shri V, V.
Giri): (a) to (c). The matter Is
under consideration,

Dr. Ram Subhag Singh: May I
know, Sir, whether the coal employers
have approached the Government not
to increase this provident fund or wvld-
age pension unless and wuntil coal
prices increased?

Shri V. V. Giri: It is not correct.
The Trustees Board of the Coal Mines
Provident Fund passed a resolution in
favour of putting the same on a par
with the conditions in the Employees
Provident Fund Act.

Shri S. C. Samanta: May I know,
Sir, how much sum has been contri-
hutegl by the employers in 1952 and
how it will differ when this considera~
tion takes place?

Shek V. V. Giri: I sha'l be glad to
have notice, Then I shall pruovide the
hon. Member - the information_

Shri Nambiar: May I know, Sir,
whether the contribution of the staft
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is 6} per cent or 12} per cent, for
provident fund in this scheme?

8hri V. V. Giri: 6} per cent.

Shri Nambiar: May I know whether
an equal amount is paid by the em-
ployers and if so, whether they get

the inlerest charges, and if so, at
‘what rate?
.8Bhri V. V. Giri: The hon. Member

may kindly refer to the Act. I can-

not give these details now.

"TELEGRAPHIC FACILITIES FOR TRIBANIGAN

*1346. Shri L. N, Mishra: Will the
Minister of Communications be pleas-
-ed to state:

(a) whether it is a fact that sume
reprecentations have been made to
Guvernment for extension of Tele-
graphic facilities to the peonle of Tri-
baniganj Bazar in Saharsa District of
.Bihar; and

(b) if so, what decision has been
taken in the matter?

The Minister of Communications
(Bhri Jagjivan Ram): (a) Yes.

(b) The matter is under considera-
-tion.

Shrl L. N. Mishra: Is it g fact that
the local people have offered to meet
the deficit if any on their own
account and have also offered free
accommodation for the office?

Shri Jagjivan Ram: We have not
heard of it. But if the local people
will meet the deflcit, the work will
be started immediately.

Shri L. N, Mishra: May I know the
terms for opening new telegraph sta-
ns in rural areas?

Shri Jaglivan Ram: We!l, it has
been publicised in the Press also.
We piovide a telegraph office at everg
ptace having a population of 5,00
and the permissible limit of loss s
Rsy 500. This particular place has
a popu'ation of less than 5,000 and
therefore, the permissible limit of
loss does not apply to it. We have
alread}y asked the P.M.G. to examine
and, 1f possible, to reduce the loss

employing exira-departmental
stalf Ag soon as the scrutiny is
complete and whep we find that there
is no possibility of a loss or guaran-
tors come forward to meet the defleit,
we will start the work,

Prof, D, C, Sharma: May know
it this pohcy will be apphcable all
over India—I mean reduction of
population and the other things?
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Shri Jagjivan Ram: Certainly so.
The policy is for the whole country.

Mr. Speaker: Next question, No.

1347.

Dr. P. S. Deshmukh: There is
another question on the same subject,
Sir, No. 1355. May I suggest that that
may alsp be put?

Mr. Speaker: Is the hon. Member,

Shri Buchhikotaiah, present in the
House,

The hon. Member is nrct present
here.

Dr. Ram Subhag BSingh: That could
be answered.

Mr, Speaker: No, only Question No.
1347,

BEE-KEEPING INDUSTRY

*1347. Sardar A, S, Saizal: (a) Will
the Minister of Food amd Agriculture
be pleased to state whether Govern=
ment have any scheme to popularise
bee-keeplng industry?

(b) Do Government propose to in-
crease the production of honey in
India?

(¢) What is the total yield of honey
in India?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Popularising
of bee-keeping as a cottage industry
is the concern 8! State Governments
though the LC.A.R. is assisting on its
research aspect.

The following action has heen taken
by the Central and State Governments
to develop bee-keeping industry.—

1. The I.C.A.R. have established two
Regional Bee-keeping Research Sta-
tiops, ong in the North (Kulu, Pun-
jab) and the other in the South
(Coimbature, Madras) for studying
certain fundamental problems con-
nected with Bee-keeping. A scheme
to study the morphology and biology
of the Indian Honey Bee, Apis Indica
Fabr has also been sancticned by the
Council at the Allahabad University,
Allahabad.

2. In the tralning for extension
workers in the States, the States of
Madras, Punjab, Mysore, Bombuay,
Orissa, and Hyderabad have included
Bee-keeping in their syllabuses,

3. The Ministry of Commerc%c
Industrﬁ have established a hadl
and Village Industrieg Board apd thig
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body has set up a Production Prog-
rar .. Committee for drawirg up a
scheme for village Industries, includ-
ing Bee-Keeping, for implementation

in 1953-34. The recommendations of
this Committee will be available
shortly,

(b) Yes.

(c) No information is available,

Sardar A, B, Saigal: May 1 know,
8ir, what is the amount sanctioned by
the Indian Council of Agricultural Re-
search for this purpose?

Dr. P, 8. Deshmukh: Sir, the amount
sanctioned is Rs. 97,110 for 1953-54.

Bhri Joachim Alva: Do the officers
of the Research Council do research
work or do they survey very import-
ant bee-centres like North Kanara
district?

Dr, P. S. Deshmukh: The research
workers do not do this, But the
ég:_ic'u]ture Ministry looks after it,

Shri Nanadas: May I know, Sir,
what are the countries that are suc-
cessfully carrying on Bee-keeping nn
a commercial basis and whether we
have drawn any lessons from those
countries?

Dr, P, S, Deshmukh: We are aware
of the development in Bee-keeping in
the various countries of the world of
which it would not be possible to give
a complete list here. But we have
tried to benefit by their experience and
resecalch.
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Shri V. P. Nayar: muy I know, Sir,
whether Government have any idea of
the immense quantity of wild huney
produced in the forests of India?

Pr. P. 8§, Deshmukh: We do not
chase these wild things. We leave iy
#o others. i
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SUPPLY OF PENICILLIN TO GOVERNMENT INS=
TITUTIONS

*1348. Dr., Amin: Will the Minister
of Health be_pleased to state:

(a) whether it is compulsory for
Government institutions to buy Peni-
cillin bottled in Government factory:

(b) whether it is a fact that a direc-
tive has been issued to Central and
State Government institutions for not
inviting tenders for the supply of
Penicillin; and

(¢) if the answers to parts (a) and
(b) abaye be in the affirmalive, the
reasons therefor?

The Deputy Minister of Health (Shri-
mati Chandrasekhar): (a) to (¢). No
?eciﬂc directive has been issued to

entral and State Government institu-
tions making it ~ompulsory for them:
to obtain their Penicillin rerquire-
ments from the Government Penicillin
Bottling Plant installed at Borubay.
As the prices which have been fixed for
the Penicillin bottled at the Plant ere
fully competitive, g circular letter was
sent to all State Goveinments rejuest=
ing them to issue instructions to Gov-
ernment hospitals and medical stitu-
tions in the States t» obtain their Peni-.
cillin requirements from the [nlian
Penicillin Committee. Similar instruce
tions have also been issued to Jentral
Government institutions, The eslablish-
ment of the Penicillin Bottling Plant is
the first step taken by Government
towards the establithment of a Stute
Factory for manufacture of penicillin
in India which is at present under
construction at Pimpri (near Poona),
Government are of th: view that the-
capacity of the Government Botlling
Plant should be fully utilised.

Dr, Amin: May I know, Sir, what
are the other firms that are bottling
Penicillin in India?

Shrimati Chandrssekhar; I do not
know of the other firms, but it the
hon. Member puts a separate question,.
I will answer it.

Shri A, M. Thomas: May I krow
the estimated requirements of the
v;ritous t;gspitals inl the cl:mntryband
what js e percenlage that is bei
bottled here? - ¢ e

Shrimati Chandrasekhar: 1'5 million
mega units of penicillin are bottled
here in this plant, but the requirements
for the whole year are 9 to 10 million
mega units.

8hri V. P. Nayar: What type of
penicillin is being bottled in this fac-
tory; is it procane penicilin or eny
other kind of penicillin?
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Shrimatj Chandrasekhar: All sorts
of penicillin,

(GORAKHPUR AERODROME

1349. Shri Sinhasan Singh: Will
the Minister of Communications be
pleased to state:

(a) whether Gorakhpur aerodrome

is maintained by the Government of -

India:

(b) the reason for not connecting
Gorakhpur with air lines; and

(c) whether Government propose to
connect this aerodrome by air line and
if so, when?

The Minister of ¢ommunicatims
(Bbri Jagfivan Ram): (a) Yes, Sir.

(b) It has not been possible to pro-
vide a halt at Gorakhpur on any air
service, because the additional cost to
the operator wou!d have been cut of
proportion to the advantage to be
derived from it. In other words the
traffic potential of Gorakhpur is not
enouch to justify a halt. Permissinn
to include it on a service operated by
Airways (India) was granted in 1352,
but the operation of the entire route
was abandoned before the halt could
be introduced.

(c) There is no proposal al presenat.

Shri Sinhasan Singh: Is it not a fact
that Gorakhpur iz the biggest suuar
producing indusirial area in India?

Shri Jaglivan Ram: I take the infor-
mation from the hon. Member,

Shri Sinhasan Singh: Does the Gov-

ernment not know that there are about
27 sugar mills......

Mr. Speaker: Order, order. The hon.
Memiber is now suggesting arguments
as to why there should be a stop there.

Bbri Sinhasan Singh: There are 27
sugar mills and one jute mill and that
is the centre of the O. T. Railway.

Mr. Speaker: I think this need not
be answered,

8hri Nanadas: May I know how the
traffic potentialities of an area are
taken into consideration?

Shri Jaglivan Ram: The traffic poten-
tiality is mainly judged in the basis of
the issue of first and second class
railway tickets from the station as i*
is presumed that iIf a halt Is provided
it is mostly the first class and recond
class railway traffic that is diverted
from Railway to Air. If it is found
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that the number of passengers travel-
ling by first and second class from that
station is not equal to meet the cost
of the Air Company, the Air Companies
are reluctant to start stoppages ihere.

Shri T. N. Singh: May I know whe-
ther the estimates of traffic wag made
about 3 or 4 years ago and whether
Government are in possession pof the
latest traffic figures?

Shri Jagjivan Ram: At present, as
the hon. Member is aware, the Air
services are vperated by private com-
panies. Whenever a private company
finds that there is traffic potentiality
at a particular place, they themselves
app'y to the Air Transport Licensing
Board for a halt at that station and
the Air Transport Licensing Board,
after taking into consideration all
factors, either grant licenceg or reject.
For Gorakhpur, as [ have already stat-
ed, the licence was granted to a private
operator but the whole route was
found by that operator to be uneco-
nomic and it was dropped and there-
fore the halt was not starled at
Gurakhpur,

TRANSPORT FACILITIES FOR EXPORT OF COTTON
Bares

*1350, Shri K. P. Sinha: (a) Will
the Minister of Raillways be pleased
to state whether it is a fact that about
one lakh cotton bales for export g&
detained at Delhl, Ferozepore
other stations of Bikaner Division of
the Northern Railway for lack of
transport facilities?

(b) Have Government received any
representation from the merchants in
this regard?

(c) If so, what steps have been
taken for the early despatch of these
catton bales?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
No, the number of bales of export
cotton, registered for despatch and
awaiting clearance on the Delhi, Feroze
pore and Bikaner Divisions of the
Northern Railway is reporfed to be
much less than one lakh. I place on
the Table of the House a statement
showing the quantum of export cotton
traffic cleared during the period from
1st January, 1953 to 21st March, 1953
and that awalting despatch on 2lst
March, 1953, ad hoc quotas for the
annexure No. 23.]

(b) Yes.

{c) From about of
March, 1853, ad hgequm the
movement of this traffic from the Delhi
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and Ferozepore Divisivns to Bombay
were fixed. This arrangement has con-
siderably helped to expedite the
clearance. It has however, not yet
been found feasible to appreciably
assist the movement of such traffic on
the Bikaner Metre Gauge Division
mainly due to the recent heavy move-
ment of gypsum for Sindri, but steps
are being taken to improve the move-
ment of export cotton traffic.

Shri K, P. Sinha: When was the re-
presentation received by Government
and when exactly is (n2 rlearance
expected?

Shri Alagesan: 1 do not know the
time, but representations were received
some time back.

Shrimati Tarkeshwari Sinha: May I
know, Sir, if the contracts for other
shipments had to be cancelled for these
three months, February, March, April,
and what was the loss ingyrred by the
Government by way of Toss of Téreign
exchange?

Shri Alagesan: There is no question
of loss, Sir., The statement gives the
number of wagons that havé ~ been
moved in this period of three months
and the outstanding now 1s about
60,000 bales.

Shri K, P. Sinha: By which time is
the clearance expected?

&hri Alagesan: Even now we bave
:rt:ged allotting more wagons for this
c.

MYSTERIOUS DISEASE IN POONA AND
AHMEDNAGAR

*1352, Shri Rishang Keishing: Will
ﬂt:et Minister of Health be pleased to
state:

(a) whether Government are aware
that a mysterious disease whose symp-
toms are an intense thirst. loss of
appetite and gradual weakness, hds
been raging in some parts of Poona
and Ahmednagar during the last one
and a half year;

(b) whether leading medical men
and members of a visiting team wi
Medica! Scientists sponsored by the
World Health Organisation &nd the
Unitarian Service of America bave
been investigating the cause of the
sald discase and if so, with what re-
sult; and

(¢) how many persons have been
reported to have suffered from and
died of it?

The Minister of Health (Rafkumari
Amrit Kaur): (a) A disease whose
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main symptomg are frequent micturi-
tion and inordinate thirst has occurred
in parts of Ahmednagar and Poona
Districts in Bombay State since Octo-
ber, 1951. These cases first came to
the notice of the State Government in
February, 1952.

(b) Field investigations were carried
out and a mobile hospital with accom-
modation for 50 beds has since been
established by the State Government.
Investigations regarding the nature of
the disease and the efficacy of different
modes of treatment are in progress.
Some of the members of the visiting
team of Medical Scientists of the Pub-
lic Health Group (Dr. Karl Evang,
Dr, J. Gordon and Dr. E. Grzegorze-
wski) were taken to the mobilg hospital
and an affected village. They have
opinion on the
nature of the disease but took note of
the various investigations which have
been made by the State Government.

(c) Up to the end of March, 1953,
about 960 persons have suffered from
the disease and 28 of them have died.
These deaths cannot, however, be
directly attributed to the disease,

Kumarl Annie Mascarene: May I
know whether the disease is contagious
and, if so, what preventive measures
have the Government taken to prevent
the disease from going beyond limits?

_Mr. Speaker: I am afraid the ques-
tion is premature. The doctors have
not been able to give an opinion.

Shri V. P. Nayar: May I know whe-
ther the disease was found in an epi-
demic or an endemic stage?

¢ Minister of Health (Rajkumari
Amrit Kaur): The disease was in an
epidemic form and it hag nuvw consi-
derably been put down.

Shri M. S. Gurupadaswamy: "Was
the disease discussed at a symposium
held recently by the physicians of
India and what were the recommenda-
tions made by the symposium?

Rajkumari Amrit Kaur: The disease
was not discussed at any s ium.
The State Government is making in-
vestigations. It appears that this was
due to infection.

PRICE OF SUGAR-CANE IN MADRAS

*1356. SBhri Eswara Reddy: (a) Will
the Minister of Food and Agriculture
be pleased to state whether the Madras
Government are or were in corres-
pondence with the Central Govern-
ment on the issue of raising the price
of sugar-cane which was fixed for the
year 1952-53T.
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(b) If so, what are the proposals of
the Government of Madras and what
action: the Government of India lLave
taken thereon?

The Minister of Agriculture (Dr. P.
B. Deshmukh:) (a) and (b). The
Madras Government were requested to
consider how far the unearned profit
on account of ‘Freight advantage' en-
joyed by the sugar factories in the
Madras State could be shared by
them with the cane growers. The
Madras Government in consultation
with their Sugar Advisory Committee
have evolved a formula whereby pay-
ment of additional cane price over the
‘minimum cane price fixed by the
Government of India will be made by
mills on a voluntary basis as a pres-
cribed proportion of the price of sugar

kon a graduated scale. The Central
‘Government has approved this arrange-
ment which will have effect from the
beginning of the season 1952-53.

Shri T, N. Singh: May I know in
what way this formula differs from the
formula in force in U.P. and Bihar in
Tegard to cane and sugar prices?

Dr. P, §. Deshmukh: This has mo
<connection with U.P,

Bhri T. N. Singh: In what respect
does it differ?

Dr, P. § .Deshmukh: There is nv
formula for UP.; there is a fixed
price in U.P,

TWRAPPER TOBACCO RESEARCH STATION,
: DINHATE

*135%. Shri Barmgn: (a) Wil the

-~ Minister of Food and ture be
‘pleased to state how far the installa-
tion work of the Wrapper Tobacco
Rgsearch tion at Dinhate (West
Bengal) has advanced?

(b) What is the total amount in-
volved in the installation capital and
recurring?

(c) Has any experimental fleld work
-,On wrapper tobacco commenced in
that station?

The Minister of Agriculture (Dr. P.
B. Deshmukh): (a) 4364 acres of land
at Dinhate for the establishment of the
Research Station were made avallable
by the West Bengal Government on
21st February, 16853. Arrangements to
have the land fenced and cultivated
with wrapper tobacco are under way.
A small staff (one Agricultural Assisi-

. ant and one curer) has been appointed.
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(b) The total expenditure is estimat-
ed to be:

Capital—Rs, 3,01,800
Recurring—Rs, 73,510.
{c) Not yet.

Shri Barman: What are the reasons
for this inordinate delay when we had
lost the research station in Pakistan
in 19477

Dr. P. S. Deshmukh: Most of the
time was taken up in acquiring the site.

Shri Barman; What is the value
of the wrapper tobacco imported inte
this country, and from which countries
is it impurted?

Dr. P. 8. Deshmukh: I am afraid this
must be referred to the Minister of
Commerce and Industry.

Shri Barman: Is there any part of
the country where wrapper tobacco
is grown now?

Dr, P. §, Deshmukh: I have not got
the necessary information.

Shri 8. C. Samanfa: May I know
whether this wrapper tobacco ig im-
ported into this country?

Br. P. 8, Deshmukh: As I said, I
have not got the information.

INVOLUNTARY UNEMPLOYMENT

#1358, Shri H, N. Shastri; (a) wWill
the Minister of Labour be pleased to
state whether on the 24th June, 1044,
a letter No. NL-1881 was sent on be-
half of the Government of India.
Ministry of Labour, to all the State
Governments on the subject of com-
pensation to industrial rkergy for
involuntary unemployment?

(b) If so, is the polley wunderlyi
the said letter still applicable? e

(c) If so, have the Indusiries Imple;
mented the proposals embodied in the
said letter?

(d) If not, what steps do Govern-
ment propose to take to ensure the
implementation of the said propusals?

The Minister of Labour (Shri V. V.
Giri): (a) A scheme for payment of
compensation for involunfary unem-
ployment due to shortage of coal, raw
meterials or changes in the line of pro-
duction was circulated by the Govern-
ment of India, Departmenl ot Labour
with their letter No, L-1891, dated the
12th June, 1944, for adoption by State
Governments and employers.
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({b) The Scheme which is still in
force, 1s opuonal and any employer
could make use of it.

(c) State Governments reported that
oply few employers gave etfect {o the
Scheme.

(d) The question ot payment of com-
pensation for involuntary unemploy-
ment 1s proposed to be discussed at the
nex' meeting of the Standing Labour
Committee,

Shri H, N. Shastri: Pending the ap-
pointment of the committee referred
to by the hon. Minister, is it contem-
plated, due to the deteriorating situa-
tion in the country, to bring forward a
brief amending Bill in this respect in
the present session of Parliament?

Shri V, V. Girl: I do not know if it
can be done in the present session.
There is no time, but I think the
matter must be seriously considered.

Shri Nambiar: May I know what is
the rate of doles or unemployment
beneflts?

Shri V. V. Giri: What is proposed is
this. The main features of the scheme
are these. The benefits are to be de-
termined in either of two ways: 75
per cent, of the ordinary rate of pay for
the first fortnight of unemployment
and 50 per cent. of the ordinary rate
of pay for the second fortnight of
unemployment, with possibly a flat
rate of benefit for persons drawing
lower levels of income—a flat rate
which would be about 75 per cent. of
the average of the lower rate of wages
obtaining in the undertaking.

Shrimati Renu Chakravartty: May I
know the total number of concerns
that have applied for this benefit, and
the number that has actually imple-
mented this scheme?

Bhri V. V. Giri: I must say that very
few have applied and very few have
taken these suggestions.

Shrimati Renu Chakravartty: Can
you give the percentage of such firms?

Shri V, V. Giri; I am sorry I am un-
ablg to ,IVe it.

Shri Algu Raj Shastri: What are the
causes for this voluntary unemploy-
menk ameng industrial workers?

Shrl V. V. Girl: Due tg various
causes, namely, the breakdown of the
mtry. want of coal supply, and so
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Shri Nanadas: May I know whether
mica miners are eligible for this con-
cession?

Shri V. V. Giri: Everybody is en~
titled.

Shri Namblar: One more question.
Mr. Speaker: No. Next question.
LanND RECLAMATION IN MADRAS

*1359. Shri Raghuramaiah: Will the
Minister of Food and Agricaliure be
pleased to stale:

(a) whether any land reclamulion
operations have been undertaken im
Madras State; and.

(b) if so, in which areas and the
extent of ucreage involved?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) and (b). The
Central Tractor Organisativn have not
undertaken land reclamation opera-
tions in Madras State. Information in
regard to the work done by the State
Government in this direction has been
called for and will be placed on the
Table of the House when available.

Shri Raghuramajah: May I know
whether any preliminary survey has
been made by this Government in the
agency tracts of Visakapatnam, Sree-
kakulam and East and West Godavari
Districts?

Dr. P. S. Deshmukh: The only thing
that we know about is that there is a
proposal for extending the activities of
the C. T. O. to certain areas in the
Salem district, and the question of
their extension to the agency tracts of -
the Madras State is being considered.
These areas are not commanded by any
irrigation project and if the proposal is
finallv accepted, we will have to buy
some new tractors to be sent to this
area.

Shri Raghvremaiah: May I know
whether any units of the C. T. O, have
been provisionally assigned to this
area for this work? '

Dr. P. S. Deshmukh: For the time
being, we cannot spare any of our
tractors.

8hri 8, V. Ramaswamy: Is there any
particular reason why the C. 1. O. has
not extended its activities to the
Madras State?

Dr. P. 8. Deslimukh: Because the
Madras' Government did not ask for it.
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RaiLway Lines For MADRAS

*1360. Shri Boovaraghasamy: Wil
the Minister of Railways be pleased
to state:

(a) the number of representations
received from the public of the Madras
Stafe for construction of new Railway
Lines on the Southern Railway during
the year 1852; and

(b) what were those new lines
requested for construction?

The Deputy Minislter of Railways
and Transport (Shri Alagesamn): (a) It
is not possible to state definitely the
number of representationg received
from the public of Madras State for
the construction of new lines on the
Southern Railway &s no separale re-

~ cord is maintained of swch representa-
« tions.

(b) As far ag can be gathered, repre-
sentations were received mainly for
the following lines;—

(1) Division of the main line via
Kakinada.

(ii) Chamarajanagar - Satyaman-
galam.

(iii) Mangalore-Hassam,
- (iv) Trivandrum to Cape Comorin.

(v) Kovvur-Ramapada Sagar Dam
Site.

(vi) Dingigul-Gudalur.

——

Shri Boovaraghasamy: May I know

when the Government are going to

consider the construction of the
following new lines:—

(1) Connecting Kumbakonam and
. Vriddachalam...

Mr, Speaker: Order, order. The hon.
Member is clearly making a sugges-
tion for action. If he has only sug-
gestions to make, and no information
to ask for he may communicate his
suggestions 1o the how, Minister by
letter.

8hri Nanadas: Among the lines men-
tioned just now, may I know which
* have been gives prioritv?

Shri Alagesan: We are undertaking
the Mangalore-Hassam line in the cur-

rent year.

Shri Muniswamy: In constructing
new lines, do the Central Government
consult the State Government and if
80, on what points?

«Shrl Alagesan:
urge the importan

Certainly. They
of the new cons-
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tructions that have to be undertaken-
and it is considered in the Central
Bonrd of Transport.

Sari S. V. Ramaswamy: Is it a fact
that dismantled railways will be re-
constructed firs{ before new lines are
constructed?

Shri Alagesan: That question has
been very widely discussed during the-
Budget discussions,

Shri Namblar: Have Government
received anuy representation for a rail--
way line connecting Kumbakonam and
Vriddachalam?

Mr. Speaker: I think we are going
into details.

Shri Nambiar: No, Sir. The ques-
tion wag whether any representations
were received by him with regard to
new lines, and in the list that he read
out this railway is omitted. Therefore,
I want to know whether any represent-
ation has been received in respect of
it or not,

Shri Alagesan: The list I have given
is not exhaustive. There have been
representations regarding other lines
ton, and I will place the rest of the
information before the House after
collecting it.

Mr. Speaker: Shri Sarmah,

Shri Beli Ram Das: 1 have been
iiuthorised by him to put this gques-
tion,

Mr. Speaker: Then it will come at
the end. :

Shri Jagjivan Ram: I would prefer
to answer it, and just now.

Mr. Speaker: He may answer it, but
it will come at the end only.

FAMINE AND DROUGHT CONDITIONS IN
MADRAS

*1362. Shri Vallatharas: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Central Govern-
ment are aware of the announcement
of the Chief Minister of Madras State
made on the 20th March, 1853 in the
State Legislative Ar:semi:ly that the
problem of the suffering of the people
in the Madras State, especially in the
Southern District of Thiruchirapalley
and Ramnpead, has assumed such a
dimension that the Madras State at
this juncture cannot cope with;

(b) whether Guwernment will lay
on the Table of the House a statement
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©of the conditions of famine and
.drought that had led to such an
.announcement;

(¢) whether the Central Govern-
ment have been approached by the
Madras State for any relief in connec-
“fion with the said problem;

(d) what steps the Central Govern-
ment propose to take or have taken
to prevent further developments in the
said State; and

(e) whether it is a fact that deaths
of people and cattle are happening on
account of famine conditions?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) The press report
of the speech of the Chief Minister of
Madras hag come to the notice of the
Government of India.

(b) and (d). A statement is laid on
the Table of the House. [See Appen-
dix IX, annexure No. 24.]

(c) Yes.

(e) The State Government have not
.sent us any reports of deaths,

Shri Vallatharas; What was the
financial aid given by the Central Gov-
ernment in 1952-53 so far as Rayala-
seema was concerned?

Dr, P. 8. Dedamukh: Most of the
facts are mentioned in the statement
laid on the Table., But if my friend
wants a complete answer I can give it
to him,

Shri Vallatharas: I went to the
Notice Office, but they said there is no
statement.

Mr, Speaker: I shall enquire into it
as to why it was not available,

Shri Vallatharas: In view of " the
seriousness of famine conditions in
Tamilnad, has Government under con-
templation any scheme or do they pro-
pose to formulate any scheme for pro-
viding permanent irrigation facilities
to the aflected areas in respect of some
six or sevem districts—Tiruchirapalli,
Ramnad, Salem, Tirunelveli, etc.?

Dr. P. 8. Deshmukh: The investiga- .

tion was already made by the com-
mittee that was sent there; and their
report is under consideration,

Shri Eswara Reddy: May I know
whether Government propose to de-
clare all these famine affected areas
as ‘famine areas' and apply the Famine
Code in all these areas?

Dr, P, S, Deshmukh: That is the
* business of the State Government.
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Shri Vallatharas: In view of the fact
that the survey and other consulta-
tion afforded by the local departments
there have proved fruitless in averting
the aggravation of the scarcity and
famine conditions, will the Govern-.
ment be pleased to consider deputing
some one from the Cabinet, or the
Deputy Minister, to go and personally
verify the situation?

Mr. Speaker: Order, order.

Shri Nanadas: May I know whether
this Government cannot advise the
State Government to declare certain
areas as famine areas and apply the
Famine Code?

Mr. Speaker: Order, order. We will
go to the next question.

SCARCITY CONDITIONS IN ‘‘ REDDI SEEMA'

*1363. Shri B. 8. Murthy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there are food scarcity
conditions in “Reddi Seema” in West
Godavary District, Madras State,

(b) whether people have to o to
a distance of five miles to get drink-
ing water;

(c¢) whether
of fodder; and

there is also scarcity

(d) whether any arrangements have
been made 1o arrest the exodus of
people from that area?

The Minister of Agriculture (Dr. P,
8. Deshmukfa): (a) We have not re-
ceived reports from the Madras Gov=
ernment indicating any special scar-
city in this area. Arrangements for
dealing with scarcity areas are the .
responsibility of the State Govern-
ment.

(b) to (d). Does not arise.

Shri B. 8. Murthy: Has it been
brought to the notice of the Central
Government that this “Reddi Seema”,
that is the Agency parts of West
Godavari district, have been affected
by famine?

Mr. Speaker: I do not think such
questions should be permitted. Really,
he hag to agitate it in the Madras
Legislature and invite the attention of
the Government concerned to the state
of things in that particular area.

Shri B. S. Murthy: Is it nota fact
that the representations of the people
from this area to the Madras State
Goville;nmant have not been of any
ava
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Mr. Speaker: Order, order. I think
bon. Members perhaps do not realise
that thaugh this House is sovereign it
ought not {o interfere with the auto-
nomy of the State Governments or
other local bodies. Otherwise the
whole administration will practically
be at sixes and sevens, They must
confine themselves only to broad aues-
tions of policy and the responsibility
of the Government of India. They
should not try to have a probe into the
administration of the States.

Shri B. 8. Murthy: Sir, on a point of
information. If the State Government
fails, what is the remedy?

Mr. Speaker: It is not for me to
point that cut here during the Ques-
tion-hour. There are constitutional
remedies which he may follow.

Shri Nanadas: May I know whether
this Government propose to enquire
whether there are scarcity or famine
conditions in that area?

Mr. Speaker: Order, order. Next
question.

JAGADHRI LIGHT RAILWAY

*1364. Prof, D. C. Sharmg: (a)
Will the Minister of Raillways be
pleased to state what agency is run-
ning the Jagadhr! Light Railway?

(b) When does the term of the
agreement of the agency expire?

(c) Do Government propose to take
over the Railway?

The Parliamentary Secret to the
Minister of Raflways and port

(Bhri Shahnawaz Khan): (a) The
Jagadhri Light Railway Company, who
owns the Railway.

(b) Under the order authorising the
construction of this Railway the Dis-
trict Doard of Ambala has the option
to terminate the contract and pur-
chase the line on 11th August 1962 or at
intervals of 10 years thereafter.

(c) No, '

Prof. D. C. Sharma: May I know
why this outmoded line is still being
kept? ‘

Shri Shahnawaz Khan: The question
may Il:ve put to the District Board of
ala.

Amb

Pandit D. N. Tiwary: May I know
the number of Light Railways that
are still under private management?
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Shri Shahnawaz Khau: Sir, that is a.
different question and I would like to-
have notice.

DECREASE IN ACREAGE OF FOOD PRODUC=
TION

*1367. - Sardar A, B. Saigal: (a)
Will the Jinister of Food and Agricul-
ture be pleased to state whether there
is a decrease in acreage of I[vod
produce in the year 1952-33 according
to the Directorate of Economics and .
Statistica?

(b) If so. how much is the decrease -
as compared to that in the year 1651-

527
(c) What States have shown this
decrease and what are the causes?

(d) In which States were the condi-
tions for the growth of food crop

favourable?

(e) What was the condition in.
Madhya Pradesh?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) to (c). A state-
ment giving the available information
is placed on the Table of the House,
[See Appendix IX, annexure No. 251"

(d) and (e). Conditions for the-
growth of the crops were favourable
in almost all the States, except in
garts of Bombay, Madras, Madhya

radesh, Hyderabad, and Mysore
where some crops, particularly millets.
have been affected to some extent due -
to want of adequate and timely rains.

In Madhya Pradesh the condition of
Kharif crops was not satisfactory due
to want of rains in September to
October, 1952 at the growing period
and also due to the attack of rice-bugs
in some parts of the Statle. Although
the sowings of rabi crops were affected
to some extent due to wint of suffi-
cient rains in October and November,
the rains received from Junuary have
improved the condition of the etand-
ing rabi crops considerzhly.

Cratms COMMISSIONERS

*1369. Shri K. C. Sodhia: (a) Will
the Minister of Railways be pleased to
state the functions of the Claims Com=-
missioners appointed by thz Ministry?

(b) What is the jurisdiction of
each?

(c) What are the terms of their-
appoiniment and qualifications re-
quired?

The Depaty Minister of Rallways

Transport (Shri Alagesan): (a)
The functions are to enquire into and.:
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Adetermine claims for compensation
.arising out of accidents to trains
carrying passengers.

(b) In resgect of minor accidents,
the District Judge or District Magis-
trate of the civil distriet is ex-officio
the Claims Commissioner. For major
accidents, ad hoc Claims Commissioners
‘are appointed to deal with gll claims
that may arise out of them.

(c) A statement giving the informa-
tion is laid on the Table of the House.
[See Appendix IX, annexure No., 26.]

Shri K. C. Sodhla: How many major
.accidents were enguired into by these
-officers?

Shri Alagesan: Sir, I cannot give the
number ofithand.

QUINMNE

1370, Shrl Ganpati Ram: Will the
Minister of Health be pleased to state:

(a) the quantity of Quinine manu-
factured in India during the years
1851-52 and 1952-53:

(b)"the tolal number of factories

where quinine is manufactured in
India;

(¢) the total aquantity of quinine
imported from and exported to foreign
countrics and value thereof during the
last two years; and

(d) the steps taken by Government
“to develop the industry?

The Deputy Minister of Health
(Shrimati Chandrasckhar): (a) The
information has been ralled for from
the Governments of Madras and West
Bengal and will be laid on the Table
of the House in due course.

(b) Two—one at Mungpoo in West
Bengn! and the other at Naduvattam
in Madras.

(c) The imports of guinine- during
“the last two years are as follows:—

Your Quantity Yalue
1bs. Re.
1050-1851 284 14,808
1951-1952 15,20,082

41,776

Figures regarding exports of quinine
are not available.

(d) The State Governments of
Madras and West Bengal who own the
quinine factories are experiencing
- @ifficulty in marketing even their pre-

- sent production and stocks of quinine
salts are accumulating with them. The
Special Cinchona Committee which
was set up to go into various matters
+relating to quinine has just submitted
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its report and the whole niatter will
be examined in consultation with the

groducing State Governments in a
onference to be held shortly.

Shri P. T. Chacka: What is the
amount spent by the Government for
cinchona production in West Bengal
and Madras. and what is the value of
the quinine which has been manufac-
tured from these plantations?

Shrimati Chandrasekhar: I have no
information now.

Shrimati Renu Chakravartty: In
view of the answer given that the
State Governmentis are finding it diffi-
cult to market this quinine, may I
know what is the reason for it—Dbe-
cause there is already a very high
incidence of malaria in the country?

The Minister of Health (Rajkumari
Amrit Kaur): The main reason is that
most State Governments prefer to use
the synthetic drugs that are now in
plenty in the market.

Shri V. P. Nayar: May I know the
cost of imported quinine as compared
;.od'it.h;: cost of quinine produced in
naia’

Rajkumarl Amrit Kaur: 1

would
like to have notice.

Kumari Annie Mascarene: May I
know whether indigenous product of
quinine has 10 compete 1nainly with
foreign imported quinine?

Rajkumari Amrit Kaur: There is no
pure quinine imported at all. So the
question of indigenous procduct of
quinine competing with foreign im-
ports does not arise. It is a question
ot synthetic drugs which are compet-
ing.

Siri Beli Ram Das: The Government
is aware that Assam also grows guinine.
May I know the gquantity produced by
Assam?

Rajkumari Amrit Kaur: No quinine

is produced in Assam. It is produced
only in Madras and Bengal.

RAILWAY ACCIDENT NEAR PENNADAM

*1371. Shri Muniswamy: Will the

Minister of Railways be pleased to
state:
(a) the total amounf of loss to

Government on account of the accldant
that Yook place to the Goods train uear
Pennadam Railway Station, between
Virdhachalam and Trichinopoly on the

Southern Railway on the 31st March,
1953; and i

(b) the main reasons of the acci-
dent? .
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!!J“i:temof Rall
nister ways and
(Shri Shahnawaz Khan): (a) Rs, 17,000,

(b) The cause of th
under enquiry., ¢ S sescal ia

Shri Muniswamy: Is it not a fact
that certain accidents do ofte
in Southern Railways? n oceur

Shri Shahnawaz Khan: Acci
take place off and on. = Casaido

Shri Nambiar: May I know whetk
this accident was due te a Gnnad}‘:;
engine being used or due 1o any other
reason?

Shri Shahmawaz Khan: As I have

%a:gtegathe mattter its being investigated,
e no e ei

Lt Yet received the full

The Deputy Minister of Rallways
and Transport (Shrl Alagesan):
is no mistake in the enggines.m) There

Shri B. S, Murthy: Aris out of
the answer given by ihe Pariﬂgmenttm?y
Secretary that accidents do take place
very often, may I know what steps
are being taken to avoid them?

Mr. Speaker: The question i
- s too
&eneral, He cannot be expecte i
" & definite answer P d o give

Rice

*1372. Shri 5. C. Samanta: Wil the
Minister of ¥ood and Agricultuve be
pleased to state:

(a) how much rice is going to be
procured and now much will be im-
purted during the year 1953;

... (b) how much rice is going to Le
kept in ioserve al the end of the year
1953, and

(c) the result of decontrol and re-
{lsa:x?tlgn of control on rice in different
ates;

The Depuly Minister of Food and
Agriculture (Shri M. V. Krishnappa):
{a) and (b). It is estimaied that inter-
nal procurement of rice may reach a
figure of 19 lakh tons of rice during
1958. The quantity of rice to be im-
}:orted in 1853 has not been decided.
t is_too early to estimate the quantity
of rice that may be left over with
Government at the end of the vear.

(c) Allowing for seasonal variations,
prices of rice on ihe whole have
declined and availability in the open
market increased inasmuch as the ofl-
dt;ke from Government shops has gone

wn.
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Shri §. C. Samanta: May I know
whether it is a fact thai the hon.

Minister for Food and Agriculture said
in Bornbay on 26th March, 1953 that
there would be no import at the end
of this year, the average imports
comes to § lakh tons every ycar and
we would be able to procure 10 lakh
tons rice this year?

Shri M. V. Krishnappa: What
appeared in the papers was that our
local requirement of rice will be met
by the surplus States in India itself,
What we import will go for the reserve
and not for internal consumption.
There is a demand of 9.5 lakh tons rice
from deficit States in India. At the
same time we  expect that surplus
States like Orissa and Madhya Pradesh
will ba able to give 9.5 lakh tons rice.
We hope to meet the internal demand
by internal procurement itself, What
we import will go for the reserve.
That is what he said.

Shri S, C. Samanta: May I know
whether the visit of the hon. Minister
of Food and Agriculture to Burma is
in connection with the import of rice

from that place?

Shri M. V. Krishnappa: Ves. It is to
negotiate for a barter of 5 lakh tons
of rice. We hooe he will succeed. We
hope {o imporf 5 lakh tons ut favour-
able prices and build up a comfortable
reserve.

Shri K. G. Deshmukh: In view of
the enormous propaganda made by
the Government regarding this new
method of Japanese rice cultivation,
may 1 know whether GGovernment pro-
pose not to import rice from foreign
countries?

The Minister of Agriculture (Dr. P,
S. Deshmukh): That is the aim. We
are working towards its fulfilment,

Shrimati Renu Chakravarity: Is-
Governmen{ aware that because of
the various differences in price In
various Prpvinces in the procurement
of paddy., there is less rrocurement
and that we should procure more if
the prices are at a reasonable level?

Shri M. V. Krishnappa: Procure-
ment prices do vary. In surplus Stutes
it will be less, in deficit places it
be more. There is not so much diifer-
ence between the surplus and the
deficit States on account of the differ-
ence in procurement prices. We do not
expect any shortfall in our procurement
targets. On the other hand it is en
couraging. The lowest procurement
rates exist in Orissa and the highest

rocurement rate is also reached
ere.
Shri Algu Rai Bhastrl: I want to

know from what country you are going
to import rice.
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SBhri M. V. Krishmappa: The major
gnportmz country of rice to India is

urma. Then come Thailand and
China, China prices are higher. This
¥ear probably we may not import. It
depends upon the barter that is being
negotiated with Burma. If we are
successful, we may not -import from
other countries. 5 lakh tons rice from
Burma will suffice.

Pandit D. N, Tiwary: May I know
the difference in the prices of import-
ed rice and procured rice in the
country?

Shri M. V. Krishnappa: There is a
lot of difference. Our inaigenous rice
costs less than our imported rice,
Sometimes the difference is 100 per
cent., sometimes it is 50 per cent.

CLOSING CCWN OF SUGAR MiILLs 1N U. P,

*1374, Shri Ramachandra Reddi:
Will the Minister of Food and Agri
culture be pleased to state:

(a) whether it is a fact that 30 sugar
mills have been closed down in Utiar
:{ad_esh during March, 1953 for want

cane;

(b) f so, whether the production of
sugar will fall in 1953-54; and

(c) if so, what steps Government
propose to take to maintain the target
of sugar production in 1953-547

The Minister of Agriculture (Dr, P.
8. Deshmukh): (a) No. Only 13 sugar
factories in Uttar Pradesh had closed
down by end of March this year as
against 23 closed by the corresponding
date in the previous season.

(b) The Member is presumably re-
ferring to the anticipated fall in pro-
~duction of sugar during the current
season, and not 1953-54. The produc-
tion during the current scason is csti-
mated between 12 and 13 lakh tons
as against 14.97 lakh tons during
1951-52 season and 11.16 lakh {ons in
1950-51. The 1951-52 season was, how-
ever, an ahnormal one when due {o a
bumper crop ang low prices of gur,
there was a considerable diversion of
cane from gur to sugar manufacture.
Excluding the 1951-52 scasen, the pro-
duction during the current scason will
be more than in any of the eight
preceding seasons.

(c) The Five Year Sugarcane Deve-
lopment Schemes are being extended
to all important sugar areoducing States
for a further period of 3 years with
the object of increasing yleld of cane
per acre and its sucrose conient.

Shri Punnoose: May I know why
13 factoriés have been closed down
this year?
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Dr. P. 8. Deshmukh: Because they
have finished all available cene.

Shri Punnoose: May I know whether
proper price is not given to the cane
producer in all these cases?

Dr. P. 8. Deshmukh: That is not the
Government's view.

Shri Nanadas: May 1 know whether
there is any possibility of opening
som?’ sugar factories in the Andhra
area?

Dr. P, 8. Deshmukh: That does not
arise 'out of this question,

ws mfew e : aEAT §{r ST
F ot g war fed 13 o d
AT wied vx gy fF ga & 9w .
forarrr oear @7 ag wa o< fxar W

a7 T g T 2 fie s e dar
a1 3 I Taq oeg W% AT QA L

wn wmew gt (sft ) -
wYaw wew g1 |

Mr. Speaker: Order. order. Let the®
Minister concerned give the reply.

Dr, P, 8. Deshmukh: I[ more sugar-
cane was available, that would have
been crushed.

Locust INVASION

*1375. Shri L. J, Singh: Will the
Minister of Food and Agriculture be
pleased to state: '

(a) whether attention of Govern-
ment has been drawn to an article
under the caption “Heavier Locust
Invasion Feared” by P.T.I. published
on page 6 (column 3) of the Hindus-
than Standard, Delhi, dated the 3rd
April, 1Y53;

(b) whether it i3 a fact .hat locusts
had already started breeding in Pakis-
tan and the Midcdle East: and

(c) the precaufionary
Government have already taken or
are likely to be taken in order to ward
off the invasion of locust swarms in
India?

The Minister of Agriculture (Dr, P.
8. Deshmukh): (a) Yes.

(b) Breeding of locusts is reported
to have commenced in sume Middle
East countries and in regions to the
West of India.

measures ~ .

4
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(c) We cannot prevent the invasion
of swarms from outside India. Some
countries to the West of us, where
locust swarms originate have set up
anti-locust organisations. We have
recently sent a team to-Iran ‘to assist
that country in destroying locusts. A
statement, showing our arrangements
for destroying locusts and hoppers is
placed on the Table of ihe House.
Attention of the Member is also in-
vited to the reply given to the starred
question No. 479 by Sardar Hukam
Singh on the 4th March, 1853.

STATEMENT

The action taken to meel the
threatened Locust menace

The Central Locust Organisation
which is responsible for cortrul opera-
tions in the scheduled desert ereas in
Rajasthan, Punjab, PEPSU. Bombay,
Saurashtra and Kutch has divided
them intp three Circles, each in charge
of an experienced Entomologist with
Headquarters at Bikaner, Jodhpur and
Palanpur. At othe: places which are
important from the point of view of
locust. strategy, particularly along the
indo-Pakistan borders, there are out-
posts which are equippe.i with insecti-
cides, hand and power dusting end
spraying machines and motor trans-
port. The strength of the Organisa-
tion has been increased lemporarily to
meet the menace. Additional insecti-
cides and equipment havr been ohiain-
ed. Many of the places have been
equipped with radio transmitting faci-
lities for quick and timely action.
More vehicles as also dusters and
sprayers and wireless sets are being
obtained.

As regards cultivated ureas in the
States which are threatened with
locust 1invasion, preparations have
been made on the above lines, aceord-
ing to the requirements of the State
concerned.

Shri L. J. Singh: I find from the
statement that precautivnary measures
have been particularly taken in the
scheduled desert areas in Rajasthan.
Punjab. PEPSU, Bombay, Saurashtra
and Kutch for control of locust menare,
May I know whether there is no likeli-
hood of lgrusts invading other parts
of India?

Dr. P. 8. Deshmukh: The likelihood
is worked out very scientifically and
it my hon. friend wants the informa-
tion, I can supply.

Shri L. J. Singh: What are the
measures taken in other States?

Dr. P. 8. Deshmukh: Almost all the
States partake in the locust mmenace
control scheme.

63 PSD.
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JHANS! RAILWAY STATION

*1351. Shri Dhulekar: Will the
Mtl‘nlster of Ratlways be pleased to
state:

(a) whether a representation was
made for the provision of sheds on
platform -at the Jhansi Rallway Sta-
ticn during the year 1852-53;

. (b) whether on the said representa-
tion, the Railway Board took decision
to provide covering on the passenger
platform at Jhansi during the year
1952-53; and

(c) if so, why no action has so far
becn taken in the matter?

The Parllamentary Secreiary to the
Minister of Railways and Trausport
(Shri Shahnawasz ): (a) Yes.

(b) Yes.

(c) Fabrication of the steel wurk is
in progregs and it is “‘herefore not
cori-ect that no action has buen taken
so far.

IMPURT OrF BOILERS

*1353. Shri Kasliwal: Will the Miunis-
ter of Rallways be pleased to :tate
whether a firm in Vienna has
given an order for 99 boilers?

The Par tary Becreiary to the
Minister Raillways and Transport
(S Shahuawaz Khan): An order for
24 locomotive bojlers has been placed
with Messrs. Waagner Biro A. G.
Vienna.

CaLcurtA Port (DeFiciT Bupcir,

f1354. Shri Kasliwal: (a) Will the
Minister of Tranaport be pleased to
state whether it is a fact that the Bud-
get estimutes of the Calcutta Port for
the year 1863-54 have shown a deflcit?

(b) It so, what are the reasons for
the same and what steps Goavernment
propose to take to meet tha defirt?

The Deputy Minister of Rallways
;_nd Transport (Shri Alagesan): (a)
es. 1

(b) The estimated deficit iz mainly
due to the substantial reduction in
the volume of traffic expected to be
handled during 1933-34 as compared
with the previous year. The Commis-
sionerg are already considering ways
and means of balancing their revenue
and expenditure and will come up
with the necessary proposals on the
basis of the actual tremd of traffic
during the next few months.
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BBE-KBEPING INDUSTRY

*1355. Shri Buchhikotaiah: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) what steps were taken by Gov-
ernment to improve the bee-keeping
Industry in 1952; and

(b) whether any proposals were
made by the Governing Body of the
ll;lgian Council of Bee-keeping récent-

The Minister of Agriculture (Dr. P,
S. Deshmukh): (a) Reference is in-
vited to the reply to Question No. 1347
hy Sardar A. S. Saigal answered today.

(b) I am not aware of the proposals
referred to but I am writing to the
Council to find out what their pro-
posals are.

ANT] COMMUNIST SLOGANS ON PoSTAL COVERS

#1361, Shri Sarmah: (a) Will the
Minister of Communications be pleased
to state whether it is a fact that
Government allowed certain parties in
Calcutta to carry on anti-communist
slogans un postal covers as alleged by
Shri Hiren Mukerjee in his speech on
Demands for Grants for the Ministry
of Communications on the 28th March,
19537

(b) Do Government
clarify the position?

The Minister of Communications
(Shri Jagjivan Ram): (a) In one case,
the Society for the Defence of Free-
dom in Asia was inadvertently allowed
on 12th June 1952 to use a die bear-
ing the slogan “Communism has noth-
ing to offer but chains” in the franking
machine licensed by them. No other
case has come to our notice.

(b) This was brought to the notice
of the Director-General, Fusts and
Telegraphs by the Ministry of Infor-
mation and Broadcasting on 20th
February 1853. The Director-General
instructed the Postmaster-General,
Calcutta on 6th March 1853 to cancel
the permission for the use of this
slogan. The orders were immediately
given effect to.

POSTAL PACILITIES IN LACCADIVE ISLANDS

propose to

*1365. Shri N. P. Damodaran* (a)
Will the Minister of Communications
be pleased to state the postal facilities
available to the people living in the
Laccadive Islands, off the Malabar
Coast?

(b) What steps are Government
taking to provide more postal facili-
tiez to these islands?
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The Minister of Communications
(Shri Jagjivan Ram): (a) Prepaid un-
registered letters and t cards can be
sent at present to the Laccadive islunds.

(b) The existing arrangements are
being reviewed.

COMMUNICATION FACILITIES FOR LACCADIVE
IsLaNDS

*1366, Shri N. P. Damodaran: (a)
Will the Minister of Transport be
pleased to state the communication
facilities now existing between the
}.-;s:_ca?dive Islands and the mainland ot

ia?

(b) Have Government considered
the possibility of connecting these is-
lands with the mainland by air or
steamer service?

(c) If s0. what are the conclusions
arrived at by Government?

(d) Have Government considered
thie possibility of developing Lhese 1s-
lands as tourist centres and if so,
w.th whit resalt?

The Parliamentary Secre to the
Minister of Rallways and nsport
(Shri Shahnawas ): (a) The
only communication with *‘he islands
is usually by means of ‘odams’ or
country craft.

(b) No.
(c) Does not arise.
(d) No.

HEALTH SURVEY OF SCHEDULED AND TRIBAL
AREAS

*1368. Shri Bheekha Bhai: Will the
Minister of Health be pleased to state:

(a) whether the Government have
undertaken any health survey of
Scheduled and Tribal areas; and

(b) if not, when the survey is to be
conducted?

The Minister of Health (Rajkumari
Amrit Kaur): (a) No.

(b) No such proposal is under con-
sideration. The matter is primarily
for the State Governments tc consider.
They will be consulted.

COMMITTEE ON JUTE

*1373. 8hri Rajagopala Rao: (u)
Will the Minister of Food and Agri-
culture be pleased to atate the per-
sonnel of the Expert Committss
appointed by the Central Goverument
to go into the question of jute pro-
duction in India’
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(b) What are the terms of reference?

(c) When is the Committee expect-
ed to submit its report?

(d) Has the Coinmittee been usked
to visit the jufe-growing creas In
Vizagapatnam and Srikakulam Dis-
tricts to study the conditions of culti-
;rntto;'s of Bimli and Mesta varieties of
ute?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) The personnel of
the Expert Committee is as under:—

(1) Shri K. R, Damle. 1.C.S., Presi-
dent, Indian Central Jute
Committee. and GAdditmnal
Secretary to the Governmen
of India. Ministry of Food and
Agriculture—Chairman.

(2) Shri I. G. Kennedy, Vice-
President, Indian Central Jute
Committee, Calcutta—Member,

(3) Dr. H. K. Nandi, Director of
Agriculture, West Bengal—
Member.

(4) Dr. J. S. Patel, Director of
Agriculture, Bihar—Member.

(5) Dr. B. C. Kundu, Director.
Jute Agricultural Research
Institute, Indian Central Jute
Committee—Member.

(6) Shri K. C. Basak, Director of
Economic Research, Indian
Central Jute Committee—
Member Secretary.

(b) The Committee will inquire into
the possibilities of increasing the
acreage under jute in zones where
superior qualities can be grown, and
of reducing the acreage in areas where
only inferior qualities of jute are
grown, It will a prepare estimates
of the probable cost of the various
measures suggested by it, and indicate
how the cost should be met.

(¢) The report of the Committee is

expected to be ready within about
three months.

(d) No.
LAND RECLAMATION IN RAJASTHAN

1056, Shri Bherkha Bhai: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the acreage reclaimed from
forest land under the “Grow More
Food” Campaign in different States
since 1950 year-wise: and

(b) the area reclaimed by jungle
clearance in Rajasthan?
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The Minister of Agriculture (Dr, P.
S. Deshmukh): (a) and (b). A state-
ment showing the required information
is placed on the Table of the House.
[(See Appendix IX, annexure No. 27.]

RESEARCH INVESTIGATOR AND STATISTICAL
ASSISTANT

1057. Shri Nagadas: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) how many applications were
received by the Directorate of Econo-
mics and Statistics in December, 1852
for the posts of Research Investigator
and Statistical Assistant separately for
each category:

(b) how many of the above posts
were reserved for the Schedyled Castes
and Scheduled Tribes and how many
of them were selected; and

(c) why these posts were not refer-
red to the Union Public Service Com-

mission?

The Minister of Agriculture (Dr, P.
S. Deshmukh): (a) The Directorate of
Economics and Statistics received 217
applications for the posts of Research
Investigators (Grade 1I), 138 apxlica-
tions for the posts of Statistiral Assis-
tants and 252 combined applications
for both- categories of posts. Of these
607 applications only § were from
Scheduled Castes or Scheduled Tribes
candidates.

(b) There were iwo vacancies and
both of these were reserved for the
Scheduled Castes or Scheduled Tribes
Candidates. The applications received
are still upder consideration.

(c) The posts in question have been
classifled as Central Service, Class III
posis and under the prescribed rules,
recruitment to these posts is not made
through the Union Public Service
Commigsion.

SCHEDULED CASTES EMPLOYERS IN RAILWAYS

1058, Shri Nanadas: Will the Minis-
ter of Rallwayy be pleazed to state:

(a) the number of posts for which
applications were invited by the Rail-
wayv Service Commissions during the
years 1947 to 1952 year-wise;

(b) the number of posts reserved
nut of them for persons belouging to
Scheduled Castes and Scheduled Tri-
bes <eparately;

¢c) the number & reserved posts
filled up by the Scheduled Castes and
Scheduled Tribes: ~n4
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-(d). the number of reserved posts
that lapsed for want of suitable candi-
dates?

_The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
to (d). The information is bewng col-
lected and will be laid on the Table
of the House.

PostaL FaciLities IN HiLL DISTRICTS
or U, P,

1059. Shri Bhakta Darshan: Will the
Minister of Communications be pleas-
ed to state:

(a) how many new post-offices, tele-
graph offices, telephone exchanges and
ublic call offices were o?enedh in

hra Dun, Garhwal, Tehri-Gar wal,
Almora and Naini Tal Districts and at
which places during 1832-53;

(b) the number of such offices clos-
ed down during the year 1952-53:

(c) the reasons therefor: and

(d) how many of them are propos-
ed to be opened in each of the above
districts and at which oplaces during
1933-547 ’

The .Mhinister of Communications
(Shrl Jagjivan Ram): (a) A list is
laced on the Table of the House.
FSee Appendix IX, annexure No. 28.]

(b) No office has been closed.
(c) Does not arise.

(d) Whatever Post and Telegraph
Offices, telephone exchanges and
public call offices will be Justified under
the policy adopted by the Govern-
ment, and which has been given publi-
city in a press note issued on the
28th March 19853 (copy placed on the
Table of the Houssz in answer to
Shri B. N. Roy M.P’s. Starred Question
No. 1074 asked on the 30th March
1853), will be opened in due course.
Details will be worked out by the
Postmaster-General, U.P.

TRANSMITTER FOR AMRITSAR GOLDEN
‘TEMPLE

R

1060. Dr. Ram Subhag Singh: (a)
Will the Minister of Communications
be pleased to state whether it is a
fact that the Shiromani Gurudwara
Prabandhak Commiftee has requested
the Government of India for permis
sion to instal a special transmitter and
run a separate broadcasting station in
the Amritsar Golden Temple for trans-
mission of special Kirtan (devotion~
al music) and r:adinl of scriptures?

(b) 1f so, do Government propose to
grant permission for the same?
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The Minister of Communications
(8hri Jagjivan Ram): (a) Government
has received no such request.

(b) Does not arise.

EMPLOYMENT EXCHANGES

1061. Shri M. L. Dwivedl: Wil the
Mt;;:ister of Labour be pleased to
| | .

(a) what number out of 4522064
who got registered with the Employ-
ment Exchanges throughout India. as
stated in the Information supplied ir
Serial No. 103 of the Statement show-
ing actiopn taken on assurances etc.
ﬂwm during the First Session of the

ouse of the People, actually got em-
ployment; and

(b) what are the annual establish-
ment costs of all the Employment Ex-
changes throughout India. together
with the machinery necessary to xeep
them going on and other incidental
charges?

The Minister of Lal.;uour (8hri V. V.
Giri): (a) 12.64,948.

(b) The actual expenditure on Em-
ployment Exchanges insurred during
the year 1951-52 was 42,02.800

ELECTRIFICATION OF RATLWAY LINES

1062. Shri B. K. Das: Will the
Minister of Railways be pleased to
state: :

(a) the rail mileages electrified cur-
ing the years 1950. 1851 and 1952:

- ({b) the total expenditure incurred
on the work for each of the above
three years:

(). the comparative running and
maintenance costs per mile under the
elecfrified svstem and the coal engine
system. and

(d) the programme of electrifica-
tion of railway lines for the year 19537

-The Deputy Miaister of Rallways
and Transport (Shri Alagesan): (a)
and (b). The total rail mileages elec-
trifled during 1950—52 and expenditure
incurred thereon are as follows:—-

Mileage s Costa
1950 Nil Nil
1851 4:72 Rs. 4,42,28%
1952 075 Rs. 83,000

(c) The comparative running and
maintenance costs per B.G, train mile
under electric and steam traction
depend on the price of coal, density of
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traffle, price of electricity and other
factors. In the Bombay Suburban area
the figures may be taken as follows:—

Electric traction—Rs. 2.97.
Steam  traction—Rs. 5.43

(d) The Up and Down through line
between Bandra and Borivli compris-
ing about 25 miles on the Western
Railway has been prugrammed for
«lectrification during 1953-54.

PROCUREMENT OF FOODGRAINS

1063. Shri Jasanl: Will the Minis-
ter of Food and Agriculture be pleas-
-ed to state what quantitles of food-
graing are likely tg be procured in
the year 19537

The Minister of Agriculture (Dr. P.
'S. Deshmukh): About 25 lakh tons is
‘the approximate estimate.

CONTROLLED SUGAR

1064. {%::dar H-hm%:

{a) Will the Minister of Food and

fculture be pleased to state what
was the balance of the stock of con-
trolled sugar on the 31st December.
19527

(b) What quantity out of this has
since been released for sale up to the
31st January, 19537

The Minister of Agricalture (Dr. P.
8. Deshmukh): (a) and (b). The total
controlled stocks of 1051-32 sugar with
the sugar mills on 31st December.
1952, were 3.03 lakh tons. The entire
quantity was released during the

- month of January, 1953.

ACQUISITION OF AIRCRAFT FOR TRAINING
Pr.oTs

1065, Shri V. P, Nayar: Will the
Minister of Communications be pleaa-

<d to state:

(a) the number, types and total m

of aircraft, if any, acquired by
Government of India. for purposes ol
training pilots in
January. 1953;

(b) the number of such awcraft
still in servive.

(c) how many pilots have been
trained so far on these aircraft; and

(d) what is the nymber of pllots
undergoing trainipg on these alrcraft
at present?
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s’i'lle er of Communications
(Shri Jagjivan Ram: (a)—
Aircraft No. Coat Remarks
typo
i e i
1) Tiger eo 13,80,880 ought
) Mcf:h 1 before
(2) Other the war
Motls 4 )
(8) Chipmunk 367 179,14,786°
(4) Anson 12 | 37,832,160 1 Bought
(8) Dakota 2 2,81 479 +  aftor
(6) L—" 15 1,065,000 {  the war
16,000 J

(7) Tigar 2
Moth

Totnl 151 72,839,315

" (b) 28 Tiger Moths, 30 Chipmunks,
10 Ansons, 2 Dakotas and 5 L-5s.

(c) Upto the 31st March 1853, 1902
‘A', 70 ‘A’ 1 and 385 ‘B’ pilotg heve
been trained at the Flying Clubs,
These have been trained by the Clubs
both on the aircraft owned by the
Clubs themselves and those loaned to
the Clubs by Government. It is not
possible. to separate the number of
pilots trained at the Clubs on Govern-
ment ajrcraft alone. Besides these

ilots, the Civil Aviation Train
gqm_re, Allahabad has trained 2
Assistant Pilot Instructors, 48 ‘B’ pilots
and 32 pilots for conversion courses
on Dakota airgraft.

(d) On the 1st March 1833, 111 pilots
for ‘A’ and 982 for ‘B’ licences were
under training at the Flying Clubs.
The Civil Aviation Training Centre,
Allahabad, has under training 4 pilots
for ‘B’ licence, 18 for Dakota conver-
sions.

PATNA-RANCHI ROAD

1066. Shri N. P, Sinha: (a) Wil
the Minister, of be
leased to state what amount has
n spent over the construction of a
new road in place of the old Patna-
Ranchi road a portion which has gone
under water near Tilaiya Dam?

(b) How many miles of the old road
have submerged and how many miles
:é’the new road have been construct-

(c) Was there a bridge over the nld
submerged road?

The . Il Minister of. Railways
Eﬂ l‘rﬁi‘r{ (Shel Alagesan): (a)

. 20 including cost of two
major bridges.

(b) A length of 1} miles of the old
road wés submerged during the last
monsogn. The length of new road is
41 miles.
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(¢) Yes, a small bridge cver a tribu-
tary of the main river Barakar.

CLERKS IN N. E. RAILWAY

1067. Shri Dhusiya: (a) Will the
Minister of Rallways be pleased to
state what is the total number of
clerks in the N. E. Railway?

(b) How many of them are perma-
nent?

(c) What ig the number of perma-
nent and temporary clerks in this
Railway who belong to Scheduled
Castes?

The Deputy Minister of Railways
_nflgl'l'rmmrt (Shri Alagesan): (a)

(b) 5,866.
(c) (i) Permanent 58,
(ii) Temporary 36.

CENTRAL RICE RESEARCH INSTITUTE,
CUTTACK

1068. Shri Sanganna: (a) WIll the
Minister of Food and Agriculture be
pleased to state the working of the
following sectiong at the Central Rice
Research Institute at Cuttack (Orissa):

(i) Botany (ii) ronomy (iih
Chemistry (iv) Entomology,

(b) What machinery has bocen set
up for carrying out the fleld trials ot
all the improvements effected by these
sections?

(¢) Is it a fact that a block of 5.000
acregs of land round about the Insti-
tute has been annexed for deve-
lopment? )

(d) Is it a fact that this block of _

land has been acquired by Govern-
ment?

(e) What is the progress of deve-
lopment on this Iand?

(f) What amount has been spent so
far for the purpose of development
of this land?

The Minister of Agriculture (Dr. P,
8. Deshmukh): (a) The investigations
in these four sections relate to funda-
mental problems of breeding for re-
sistance to adverse conditions such as
diseases, drought, flood, salinity, ete.
Search for such useful characters in
the large world collection maintained
at the Institutes is the main work of
the Botany Section. Breeding tech-
niques for the incorporation of such
useful characters in important
varieties of this country also form
part of the work of the Botany Section.
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This involves fundamental studies in
the Cytology agd Genetics of rice.
The investigations on the cptimum
environmental conditions necessary
for getting the best out of rice varie-
ties form art of the work of the
Agronomy ction, These form the
basis of cultural agnd manurial practices
and their modifications for general
application. The time, dose and mode
of application of manure is one of the
main studies in thishsection. The test-
ing of the use of simple implcments
in cultural operations for increasing
the efficiency as well as i1educing the
costs is another major problem dealt
with in this section. The Agronomy
section works in close collaboration
with the Chemistry section in relatin
the various cultural and manuria
requirements on the basis of soil con-
ditions such as fertility, availability
of nutrients, and nutrient uptake of
the plant, etc. The Entomological
section carries out fundamental studies
on the binomies of rice pests in rela-
tion to agronomic practices us well as
devising controls of the major insect
pests at the vulnerable periods of their
life history. Testing of different insec-
ticides including cheap indigenous
materials in relation to the cost 1s an-
other problem. Search of parasites of
the insect pests of rice is also under
study for biological control.

(b) There is a Farm Section in the
Institute which carries out large scale
fleld trials of all tikre improvements
arising out of the work of the diffe-
rent sections of the Institute. In addi-
tion. thege improvements are also
demonstrated in 16 villages round
about the Institute, which have been
taken up for carrying out the improve-
ment programme. At present, the
machinery for this work consists pf
the Superintendent of the Central Rice
Research Institute Farm, assistcd Ly
some Grow More Food fleld staff of
?rissa State Dazpartment cf Agricul-
ure.

(c) and (d). No. The Central Rice
Research Institute, is carrying out pro-
paganda and demonstration of im-
proved methods of agriculture in the
villages round the Institute covering
an area of approximately 5.000 acres.

(e) As a result of demonstration
and propaganda of intensive cultivation
methods carried out so far in this
centre, the villagers have taken to
some of the methods advocated such
as green manuring. transplanting,
application of fertilisers in ilme and
growing of a second crop of rice in
lands where water facilities are avail-
able in the second crop season namely
December to April. An additionat
estimated quantity of 13,300 maunds of
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paddy and 11,500 maunds of potato
have been produced by adopting im-
proved methods.

(f) The amount so far spent for the
purpose of development of these lands
is Rs. 7.400 only by way of salury paid
to the Grow More Food staff by the
Orissa State Government, Taccavi loans

_ to the extent of Rs. 1,24,261 have been
advanced by the Government of Orissa
for the purchase of seeds and fertilisers
granted by the Government of Irdia,
on the recommendation of the Director,
Lentral Rice Research Institute.

WY WA § wegqew W agra

Q0% =t WY ;. T @ w4T
wfa 5t o ag o= w1 FO FO

t fw e

(F) 294343 o 243uY
aut & fou yod wsd & M &Y
w2 & & A7 wey NIQ ATHT 7
35270, g werAl A Crotgm w-
arfet # sggar 7 & ;

(@) w8 geaeq # |1 3@ U
AT 7 $FAT TIFTT § ATEEH W
AN g ; WK
~ () & fewa & &g qIETT A
w1 FEag wr ¢ ?

The Minister of Agriculture (Dr. P.
8, Deshmukh): (a) The State Govern-
ment asked for the loan of 14 boring
machines, 14 compressors, 28 tank

~Arailers and Army Engineering per-
sonnel for working these units.

(b) No.

(c¢) Due to shortage of equipment
the Government of India are not in a
position to spare the boring machjnes,
compressors and tank trailers required
by Madhya Pradesh. The Centre has.
however, offered to make available
20 Water Lorries to the State Govern-
ment. Efforts are being made to find
out whether the requirements of the
State Government can be met from a
source other than the Army Stores.

i ¥ e At fwafy &%

tovo. Wt whr¥ : g7 ©& &wy
qmm™ 5o Y gz ¥AEE & Far
w0t fe .
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The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
The revenue earned by the Railway
from sale of tickets to passengers to
and from Rajim in connection with
tire Maghi and Shivratri Fairs held
there during the last 5 years is as
follows:—

1948 Rs. 7,480
1949 Rs. 9.759
1950 Rs. 12,569
1951 Rs. 3.951
1952 Rs. 7,179

(b) No expenditure is separatel
booked on account of special arrnn'o’:
ments made on such occasions and.
therefore. the information requested is
not readily available,

(c) ial trains were run as re-
quired in addition to the strengthening
of the regular passenger service by
addition of third class compartments.
The following amenities were also
provided:

(1) Adequate supply of drinking
water.

(2) Special medical arrangements

(3) Provision of temporary latri-
nes.

4 ial hti
(4) % lml.]‘ ng arrangements

(5) Cleaning of station area at
Rajim by appointment of
extra sweepers.
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FORBESGAN]-RAGHOPUR RAILWAY LINE

1071, Shri L. N. Mishra: Will the
Minister of Railways be pleased to
refer to the reply to unstarred ques-
tion No. 145 asked on the 18th Febru-
ary. 1953 regarding Forbesganj<Ragho-
pur Raillway line and state:

(a) the names of the flowing
channels of the Kosi River that fall
on the way;

(b) for how many years lhe said
area is free from agnual visitation of
Kosi floods; and

(c) what is the estimated cost of
restoration of the Railway line?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The following 13 flowing channels of
the Kosi river fall in the way:—

(1) Chukradhar.

(2) Bhrhi Dhar.

(3) Sawraw Dhar.

(4) Khuwria Dhar.

(5) Sursur River.

(6) Chear Nulla.

(7) Genra Dhar.

(8) Kosi Old Bed (lst cressing).
(9) Buchahia.

(10) Kosi Old Bed (2nd crossing).
(11) Bells Dhar.

(12) Burhar Dhar.

(13) Two unnamed nullas near
Raghupur.
(b) Detailed records are not avail-
able with the railway.

(c) Rs. 1 crore approximately.
RaiLwayY BRIDGE OVER RIVER GONDAK

1072. Shri B. N. Roy: Will the Minis-
ter of Rallways be pleased to state:

(a) whether Government are aware
that during the last about sixteen
years, no attempt had been made to
reconstruct the Railway bridge over
the River Gondak between Chhitanni
Ghat and Bagaha stations
N. E Railway; and

on the

(b) whether its reconstructinn will
begin in the year 1853-547

Tdh.:r D:putﬁ l'i(lénhlfiter of R?llw?yr;
an ranspo Ah{u.u : a
In 1925 the Rivér Gondhk outflanked
this rallway bridee and 8 new bridge
to suit the present regime of the river
has been considered but not yet ap-
proved. -

(b) No.
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DAMAGE TO TRAINER AIRCRAFT

1073. Sardar A. §. Baigal: (a) Will
the Minister of Communications be
pleased to state whether a two-seater
single-engined trainer aircraft of the
Hind Flylng Club was damaged on a
last;g;ng strip on the 27th bruary,
1

(b) Has an inquiry been instituted?
(c) If so, with what result?

(d) What were the causes of the:
ta}t):iciglent and who are responsible for
8!

The Minister of Commumications.
(Shri Jagjivan Ram): (a) Yes, Sir.

(b) Yes, Sir.

(¢) and (d). The accident is still
under investigation. g

S. K. G. Sug'r MiLL L1Dp, MIRGUN]

1074. Shri Jhulan Sinha: Will the
htﬂ:t:lster of Railways be pleased to
state:

(a) whether it is a fact that the
. K. G. Sugar Mill Ltd., Mirgunj
(Saran, Bihar) has sought permission
to lay its tramway lines for facilitating
transport to and from Bhorey and
Katia Thanas;

(b) whether it Is a fact that the
application for the above-mentioned
permission has been supported by the
Government of Bihar;

(¢) whether it is a fact that the
sald scheme has now been Held un
for want of the said permission: and

(dY what steps Government ‘propose
t? tgke to give the required I?w.-r{:‘rlls-
510N Y

The Deputy Minister of Railwavs
and Tramspert (Shri Alagesan): (a)
and (b). Yes.

(c) and (d), The scheme is at pre-
sent under the consideration of the
Government.

Monsmr HearTH UNITS

1095. Shri T. S. A. Chettiar: Wilt
tlg.t ‘Minister of Health Le pleased :-
B e

(a) how many, out of the rupeces
five lakhs provided in the budget for
1253-54, mobile health units for rurai
areas are expetted to be orovides.
ond how they are proposed to be
allotted State-wise; and

(b) whether these will be distribut-
ed only through States or whether
they will be distributed direct to
individual institutions also?
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The of Health (Rajkumari
Amrit }: (a) The matter is under

consideration.

(b) The mobile health unjts will be
allotted to the State Governments con-
cerned.

JPURCHASE OF BoGies UNDERFRAMES FROM
BrLGIum

1076. Shri Vittal Rao: Will the Minis-
ter of Rallways be pleased to state:

(a) how many bogies underframes
complete and fully erected but with-
out wheels and axles were indentea
for from Belgium during the year
1952-53; 2

(b) the number of bogies received
during the year 1952-53;

(c) when the balance is expected
to be received;

(d) whether the bodies for these
underframes will be constructed in
the Railway workshops: and

(e) if so, the workshop or work-
gh?ﬁ; at which these bodies will be
u

The Deputy Mlnlster of Raillways
and ri Alagesan): (a)
975 Broad Gauge. 50 Narrow Gauge.

(b) and (c). Delivery will start only
from June 1953 and is expected to be
completed by 1st April 1954,

(d) Yes, partly, the balance by
Hindustan Aireraft Limited.

(e) The Workshops of the Central,
Western, Northern, Eastern and
Southern Railways and Hindustan Air-
craft Limited, Bangalore.

PURCHASE OF WAGONS FROM BELGIUM

1077. Bhri Vittal Rao: Will the
Ltiirt:ister of Rallways be pleased to
siate:

(a) how many wagons complete in
all respects but without wheels and
axles in semi K. D. condition were
indented for from Belgium during
the financial year 1952-53;

(b) how many have a0 far been
received,

(¢) when the balance
to be received; and

(d) the cost of each in the Indian
currency?

The Deputy Minister of Rallways
and (Shri

): A
statement giving the required informa-
It:.l_lon is placed on the Table of the
ouse.

[See Appendix IX, annexure
No. 20.]
62 PSD.

is expected
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PeTROL TANK WAGONS

1078, Shri Vittal Rao: Will the
l\‘{x?lster of Rallways be pleased to
state:

(n) how many bogies petrol tank
wagons MBTP type complete in all
respects but without wheels and axles
were indented for during the year
1952-533;

(b) how many out of these have
been received during the year 1852-53;

(¢) when the balance is expected to
be received} and

{d) the cost of each in the Indian
currency?

The Deputy Minister of Rallways
?;g ‘I‘rmport (Shri Ala;esu) (a)

(b) Nil.

(c) The tank wagons are expected to
be received in India by February 1954.

(d) Rs. 19,220 ex-Works, and appro-
ximately Rs. 26,000 each landed In
India.

NeEw RAILWAY PROJECT

1079. Shri Dhulekar: Will the Minis-
tex of Rallways be pleased to state:

(a) whether it ig a fact that Gov-
ernment eonsldereg project for
providing railway cammu.nicatmns in
the area covered by the former Indian
States of Tikamgarh, Chhatarpur,
Nowgang, Panna and connecting them

with Lalitpur, Harpalpur, Banda.
Kamasip and Karwi etc.;
(b) whether it is a fact thar the

project was abandoned on account of
the proposal to work out another
scheme called the Chambal River
and = whether this
srl;lemc has not materialised so far;
an

(c) if so, whether Government pro-

.pose to re-examine the project refer-

red to in part (a) of the question?

The Deputy Mlnlsm of Railways
:{nd Transport (Shri Alagesan): (a)
es

(b) No. The projects were not pro-
ceeded with because they were une
remunerative.

(c) There is no intention at present
of reviving these projects,

Bore EN RIvErR HOOGHLY

1080. Shri Kasliwal: (a) Will the
Minister of Transpofi be pleased to
state whether a heavy bore camre up
the River Hooghly in February, 1854?

(b) If so, what was the damage
caused to shipping in the rwer'r
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The Députy Minister of Rallways
llld Trampog (8hri Alagesan): (a)

(b) A statement giving the require
information is laid on the Table of the
Ilgoussed]- (See Appendix IX, annexurey

0. 30.

JUTE GROWING AREAS

1081, Shri Sinha;, (a ﬁiu
h%mﬁ?r;o fxter t :1( ) !g‘
ea 8 a otal acreag
Pand expecte %e reteased d tj-lng
1853 for roduct:on of tice
go‘#ihg atetrs In view of the recent
ade Agreement with Pakistan?

(b) ""What 'amolunt bf additiénal Pro-
duction of thee is expeéted from this
released area?

(¢) What is the programre 'for
readhlhg ulf-immerency in jute now? -

_T inister of Anlcnlture LDr
B. y: (a) No sarea under
jute cultivation is expectéd to bBe fe-
leased for production of rice -&s a
result of the recent Indo-Pak. Trade
“Agreement.

(b) Does not ‘arise.

(c) No change in the programme for
jute production is envisaged -as a
result of provision for import of jute
from Pakistan under the Agreement.

MosiLe HeaLlt Unit
1082, Dr. Ai¥m: ‘Will the
of Health be pleased to sta

. (a) the cost of the vehicleg _and
:\{ men - which constitute a mobile
h unit;

‘M‘inister

{b) the equipments which will be

supplied with such unit;

(c) the uppmximate
persons it will perve daily;

(d) the number of
ployed in each of these unmits and
the approximate expenses incurred
on the staff of each unit; and

number of

persons em-

(e) how many such health units
heve been supplied to State Govern-
ments giving separate figures for
each State and the. cost borne by the
Centre in each State

The Minister of Health (Rajkumari
Amrit Kaur): (a) The cost of a yan
with built-in equipment. excluding the
cost of instruments, medicines and
other necessarigs is estimated to bhe
Rs. 32,000 to Rs. 34,000 depending on
the speciﬂcatmns
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b) The units are equipped 'with
drugs, dressings and sueh ‘instrusmems
as are required for various minor
operations;

(c) ‘Approximitely 120 patients
judging from the experience in%elhi.

(d) The number of persons employ-
ed in each unit is given below:—

(1) Civil Assistant ‘Surgeon,
Grade I.

1
(2) Compounder 1
(3) -Dredger 1
‘(il) ‘Driver 1
(5) Cleaner 1

The approximate expenditure that will
be incurred on the staff is Rs. 8,600
per annum,

(e) The question of allocation of ‘the
mobjle health units to various State
Vernments is under consideration,
In all cns&: the Central Government
will bear the cost of only the vehicle
aqd the equipment that constitute the
t. The expenditure on the staff and

ma tenance of the unit will have to

" be borne by the State Governments

concerned,

INTERNATIONAL COMMITTEE ON RED CRrOSS

1083. Dr. Amin: Will the Minister of
Health be pleaaed to state:

(a) who are the members of the
Internatlonal Committee -of the Red
Cross; and

'(b) 'the amount ¢f donaticns paid
by each ‘member dufing .the years
1950, 1951 and 1952 for administra-
tive expenditure of this Committee?.

““The "Minister nl Health (
‘Amrit Kaur): The International
Commitﬁee of | e Red Cross is com-
posed of Swiss citizens whose number
may not exceed 25. Their names are
given in the attached list. [See Appen-
dix IX, annexure No. 31.]

{b) The. thenibers are not obliged to
pay -any donatioms to the International
Committee of the Red Cross. But the
Governments signatory to the Geneva
Conventions and the National Red
Cross Societies are expected to and do
contribute to the funds of the Com-
mittee

Rajkumari

IMPORT OF RICE

1084, Shri M. R. Krishna. will the
Minister of Food and Agriculture bhe
pleased to state:

"(a) the quantities of rive imported
from Pakistan, Burma. Thailand unad
Chéna during the years 1851 md 1452
an
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(b) In how many cdtses the Juality
vt rice inspected at the Indtan Ports-
did not conform to the original sam-

“The of ‘Agricaltare (Dr, P.
S. Deshmidkh): (a) ‘The quantitles of
rice imported are as tollows:

(ln Tons)

Pakistan Burma Thalland China Total

1851 1,668,028 3,20,072 2,19,686 66,770 7,604,000
1052 18,710 8,756,576 1,499,888 1,50,000 7,28,718

(b) The number of cases in which
uality of rice inspected at the Indian
g’orts was not found to conform to
the standard type samples or speci-
ations laid down in the Agreements

Pakistan Burma Tlailand Chinn  Total
10561 51 45 86 7 158
1952 2 78 8 Nil 108

" Tuse-weLLs DRILLED IN PUNJAB

1086, Préf. D. C, ‘Sharma: Wil the
Minister of Food and Agriculiure be
/pleased to state the number of tube-
wells drilled in the Punjab:and PFPSU
during the year 19562 under the '‘Grow
More Food’ Scheme?

The Minister of Agriculture (Dr. P.
8. Deshmwkh): Punjab—137.

PEPSU—NiL.

. PROCUREMENT PRICFs or FOODGRAINS IN
PUNJAB

" 1087, Prof. D. C. Sharma: (a) Will
the Minister of Food and Agriculture

" be ased to state the rates of

pro-
curement prices fixed for different
foodgrains in the Punjab?

(b) Are these raté: lower than
rotes of last year? :

The Minister of Agriculturé (Dr. P.
8. Desbmukh): (a) A statement is
faid on the Table of the House.

(b) No. they are the same as those
of last season in respect of rice, wheat
and barley. In the case of bajra and
i‘lowar. the current year prices are

igher than those of last year, by
-/10/- and -/8/- per maund respec-
_higher than those of last year, by
Rs. 10 per maund throughout the year
as against the sliding scale of last
Year.
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STATEMENT

The procurement prices of .differen
foodgrains during the current season.

(In reply to ﬂ)art.(l) of Question
‘No. 1087)
(In"Rupees por Br.
muund}
Rive :Basmuti 2210 0 (@ z-2ailk
‘Baperior like Par. . 2]-14.0

rmnjfﬂml}.
Mushkin, etc.
‘Bone -J18.8.0
L i 17-18.0
Dara "16.2.0
Bajre :8-1%:0
Jowar ' 8:8.0
Maize 10-0-0
Bhrley 8-6-0
Wheat 13-0-0 (¢ 1o
. July 3)

12-12-0 (thers afior)

TICKETLESS TRAVELLING

1089, Shri Bheekha Bhai: Wil tn
m_mr- of Railways ‘be pleased :.3

(a) the number of cases of licket]ess.
travellers on the Northern Zone Rlaelslf
ways during the year 1952-53; and

(b) It so, what money was realised
as penalty and what rea
the same period? as fare d..u'l'ng__

"The Deputy Minister of Rall

ways

and Transport (Shri Alagesan): Infnfr-
mation in respect of the financial year,
1852-53, is not yet available, Hence
}’2?’"}3?2"“- reilat.ingl to the calendar
r . is given in -
by reply to .tl?e

(a) 11,54,626.

(b) The amount of money réallzed
as fare from ticketless passengers
during the year 1952. was Rs. 17,71,548
while the amount of money realized
as penalty from them during the same
period was Rs. 3,88,776

O1rcakes (REMOVAL.oF CONTROL) ORDER

1090. Shri Bansal: Will the Minister
of l::?: and Agriculture be pleasad
to s H

{(a) whether, under the
(Removal of Control) i
restrictions on the movement. pro-
duction, price and distribution of
oilcakes have been removed in all
States except Hyderabad;

(b) whether restrictions in regard to-
Hyderabad have also been removed in
February 1953;

(¢) whether, under the Order, the
State Governments are authorized to

Ollc;ket
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procure upto 50 per cent. of ollcakes
produced by any mill at prices 1o be
fixed by them,;

(d) the rates at which the State
Governments are procuring oilcakes
;ntti the use to which oilcake is being

u

(e) whether it is a fact that ofl-
cakes are being sold in the market at

uch higher prices than are given to

?i mills by the State Government;
pn

(f) whether it has been brought to
Government’s notice that the use of
oilcakes as fertilizers is wasteful con-
sidering the alternative use to which
it can be put and the prices that can
be obtained for the same?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) to (c). Yes.

(d) A statement giving the available
information is laid on the Table of
the House. [See Appendix IX. annex-
ure No. 32.]

(e) Yes.

(1) Edible Oilcakes are good cattle-
{ead' and there is shortage of such feed
in the country. State Governments
have, therefore, been advised to use
as manure substitutes like bloodmeal,
fishmanure, meatmeal, sludge, etc., and
leave edible oilcakes for cattle-feed as
far as practicable,

dor ® fq wvw aite At swon wfafe

toRQ, WMo WRQWTE :-HIT HWCW
s qg Toe A $ar w4 fr
(%) ®v ds@ ¥ o5 AAR
wwom, afufer frgwr & &
(w) zfx g & 3w afnfa ¢ g
sHE
() = m «fafs & sqgfm
arferal w1 ik wfafafe & ;
(w) afx gt @ sgfem ofe &
g a A g AR
(%) frg sma o7 @@ afafa &
geeqt w1 Ara-fadaw Fegr mm & 7
The Minister of Communications
(Shri Jagjivan Ram): (a) Yes.
(b) I lay on the Table of the House

a statement showing the composltian
of the Committee.
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(c) No. Representation on the Com-
mittee is not given on communal basis.

(d) Does not arise.

(e) The members are nominated to
represent various interests as indicated

in the statement referred to in the
reply to part (b).

4
STATEMENT
Chairman: Postmaster-General.
Ambala,
Members:

Nominees of Punjab Government

(1) Shri Mangat Raj, Secretary,
Local Self Government, Punjab
(Official).

(2) Thakur Balwant
M.L.A. (Non-orﬁoial),

Nominee of PEPSU Gowvernment

(3) Sardar Balwant Singh, Dpy.
Secretary (Home), PEPSU, Patiala.

Nominees of Jammu and Kashmir
Government

(4) Shri D. N. Jinsi. Superin-
tendent, Telegraph and Telephone,
Srinagar.

Nominee of States Ministry for Hima*.
chal Pradesh and Bilaspur

(5) Shri Mahesh Chandra,
General Secretary, Himachal Pra-
desh Government.

Singh, 2.
1

Member of Parliament

(6) Shri Amarnath Vidyalankar,
M.P. 135, North Avenue, New
Delhi.

Representatives of Trade and Commerce’

(7) Seth Radhakrishna, Secre-,.

tary., Punjab  Textile Manufac-
turers Association, Amritsar.

(8) Shri J. D. Gupta of the
Punjab Registered (Iron and Steel)
Stock Holders' Assoclation Ltd.,
Treasury Road. Ambala City.

MoNEY ORDERS AND INSURED LETTERS LOs1

.1092. Shri Ganpati Ram: Will the
Minister of Communications be pleas-,
ed to state:

(a) the total number of money
ntders and insured letters iost
1952-53 and total amount involved
therein;

(b) how many of them were re-
covered and the amount handed over
to the payees or remitters;

(¢) the number of lost monay orders
and Insured letters on which foquiry
i= pending: and
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(d) what action has been taken
egainst the persons concerned?

The Minister of Communications
(Shri Jagjivan Ram): (a) to (d). The
information is being collected and will
be laid on the Table of the House in
due course.

WEBLFARE INSPECTORS

1094, Shri Ramji Verma: (a) Will
the Minister of Railways be pleased to
state the number of Welfare Inspectors
employed on the ex-O.T. Rallway
Section including Fatehgarh section of
N. E. Rallway and the number of
those that are employed m the rest
of the sections of the N. E, Railway
a'ong with their gradeg and ~ategories

e two s¢ctions separately?

(b) How many of the Welfare
Inspectors meant for the ex-O.T.
Raillway section are functioning as
Welfare Inspectors and how many of
them are devoted solely to investigate
the grievances and other dutles actual-
ly required by the Railway authority?

() there any Welfare Offi~er fnr
contro these Welfare Inspectors?

(d) If so, what are his qualifications
in the fleld of labour relations?

The Deputy Minlster of Rallways
and Transpert (Shrl Alagesan): (a)

The requirea information is given in
the statement below:—

Number of Welfure Inspactors  No, of those mrlo-
¢#mployed in the ex=0.T, Rall= yed In the rest of
wa¥ section Inoluding ll'ltrh the lerl.lom with
garh scetion of N.E, Rallway, nfulc s and mv-mr-
with grade« and categorics.

Categozry Num- Grade Category Nume Gra-
ber i T de

Weifare In- Weifare In-
spectors 3 200-360 spectory
do 5 200-300 do
do H 150225 do

10 T

Personnel

Inspeotor 2 260-350
do 1 160-225

Eﬂmll'l of
mp|

manl.le

Fulation’

Inrpector
do 3 1560-2256

2 260-360

4 200-200
8 150-225

1 200-300

(b) All Weifare Inspectors in the
O.T. Section including Fatehgarh Sec-
tionkare doing Welfare and Personnel
work.

63 PSD.
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(¢) and (d). There are no Welfare
Officers ag such. All Welfare Inspec-
tors work under the direction of the
Personnel Officers at Headquarters and
the Regions. At present there are four
Personnel Officers who possess diploma
in Social Welfare of the Calcutta T'ni-
versity.

SaLur-BosBiLl RAILWAY LINE

1095. Shri Rajagopala Rao: (a) WP
the Minister of Railways be pleased to
state the amount allotted for the
restoration of the Salur-Bobbili Branche
line on the Eastern Railway during the
year 1953-547

(b) Was the amount set apart last
year, fully spent on the project?

(¢) What is the total cost of the
restoration?

(d) How long will it take for the
mrleta restoration of the Branch

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Rs. 2 lakhs have been provided for
the restoration of the Bobbili-Salur
Branch in the 1953-54 Budget.

(b) With adjustments yet to be

made, the allotment of Rs. 8 lakhs
made during 1952-53 will be fully
spent.

(c) The total estimated cost |is
Rs. 10'8 lakhs including Rs. 268 lakhs
chargeable to other than Railway Ex-
penditure.

(d) The work is expected to be com-
pleted during the current year (19%3-
54).

INDIAN RAILWAY RATES TRIBUNAL

1096. Shri Ramachandra Reddi: wWil}
:ih:huhm of Raflwayy be pleased tor

5 expenditure incurred on the
In lhllw:f Rates Tribunal so far
up to the 31st March, 1938;

number of applicati ad-
ml‘&dandthnnum dm of
ir each year;

(c) whether thers was any

retrench-
mththcmbnnhmtdh'rrl-
bunal after its inception; and

(d) if s0, when and to whut extent?
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Jhe Deputy Minister of l)allw?sjl
. Shri Alagesan): (a
The yearly expenditure inclusive of
pay and allowances of the Tribunal
Members, office staff, payment asses-
sors etc., is as under:—

_:_}'ear ending Amount
Rs.
31-3-1950 1,37,000
31-3-1951 1,71,000
31-3-1952 1,80,000
31-3-1953 1,68,000*
*(Approximate)
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(b) The number of complaints and
applications filled and disposed of In
each year are as shown below:—

Year ending Number Number dis-
filed posed of

81-3-1950
81.8-1951 1
31-3.1952 8 8 Ak
1-3-19 53 5 . s
(¢) No.

e

(d) Does not arise.
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HOUSE OF THE PEOPLE

Thursday, 16th April, 1953

The. House met at a guurter Past Eight
of the Clock

[Mr. Speaker in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

9-15 A
DEATH OF SHRI T. S. SANKARA
AIYER

Mr. Speaker: I regret to have to in-
form the Sligise oj{i the death o:
Shri T. S. ara Aiyer, who was
Member of the old Central Assemibly.
I desire on behalf of the House to ex-
press our sense of the loss on the
passing away of Shri Sankara Aiyer
and to convey our condolences to his
family. The House may stand in
silence for a minute to express its
SOrrow,

The House stood in silence for one
minute.

FINANCE BILL AND CENTRAL
EXCISES AND SALT (AMEND-
MENT) BILL

Mr., Speaker: The House will now
proceed with the further considera-
tion of the following motion moved
by Shri C. D. Deshmukh:

“That the Bill to give effect to
the financial proposals of the
Central Government for the finan-
cial year 1953-54, be taken into
consideration.”

88PSD

#4320

Side by side, there will also be
furthrer consideration of the following
motion:

“That the Bill further to
amend the Central Excises -and
Salt Act, 1944, be taken into con-
sideration.”

Kumari Annie Masearene (Trivan-
drum)* Yesterday, I was just refer-
ring to the extravagant expenses of
a spendthrift %ho had neglected. while
carrying on his business, his wife,
and subsequently, when he found
himself unable to carry on business
any more, he wrote a letter to his
wife, expressing deep regrets for past_
negligence, promising rich amends in
the future, in the mean time, explain-
ing the business that he has launched,
which is to fruition after five years
and give her all the pleasures and
palaces of the world. At the end of
that letter—and that is the important
point that I want to stress—he wrote
a postscript with an SOS message:
you will kindly sell your wedding ring
and other jewellery that you have
inherited from your father and send
the amount to pay back the interest
on the heavy debt. That postseript is
the prototype of this Bill which the
Finance Minister has presented before
this unhappy nation.

[Mr. DEPUTY-SPEAKER in the Chair]

At this juncture, with the SOS mes-
sage of the Tea Bill, it is necessary
that we should examine the back-
ground of this Bill in order to under-
stand the position of our national
€economy,

We have an increasing national
debt, which has now more or less
accumulated to almost three times the
amount of our national income. We
have a deficit expenditure which is
depending completely on loans or
taxation. We have to meet the ex-
penses of confronting the misery and
stagnation of unemployment. We have
a heavy load of taxation starting with
consumer goods, from sugar, tea and
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coffee to Income-tax with all its grada-
tions. We have to meet the- perversi-
ties of nature like famine and drought
dancing like “blind Furies with the
abhored shears cutting the thin-spun
web of life”. We have, (to add insult
to injury), to confront the vices of the
administration in denying equity and
justice to the common man. Finally;
we have the economic programme of
the Five Year Plan, -promising El
Dorado to the nation, sitting tight on
the nation, to be executed without
delay so that the amount invested in
it may fruition. In the light of these
facts, we have this Bill to fill up the
Eap.

This is not the first time in the
history of our cquntry that we have
had to confront deficit financing. In
normal times, and’in timessof depres-
sion, it is sound pubic finance to borrow
in order to form capital. Deficit financ-
ing is either met by loans or taxation.
But, strangely enough, we have both.
In either case, it will be an income to
the nation. But, what surprises me
most is that while the financing of
deficit expenditure is always followed
by its natural and economic conse-
quences of increasing the income per
capita and solving unemployment, our
experience in India today is that with
all our deficit expenditure, with our
loans, with our taxation, unemploy-
ment has increased to the extent of
stagnation. What I wish to ask the
Finance Minister is, how is it that in
India we have failed to achieve the
logic of our economics as other coun-
tries have achieved. Fall in the pur-
chasing power of the common man,
fall in the level of prices and fall in
the standard of living are evidence
enough to prove that there is some-
thing radically wrong with our
national economy.

The situation is all the worse in
South India. We are none the wiser
for deficit financing; we are none the
wiser for the loans, for the taxation,
for the increase of tax. All economic
and industrial activities in the south
are at a stand still. But we are not
exempted from the incidence of taxa-
tion. We are not reaping the benetits
of capital formation. This distorted
policy of differential treatment is
bound to paralyse the extremities of
the body politic with far-reaching
political consequences. A time is fast
approaching when the problems aris-
ing out of neglect and indifference will
create such a situation and attain such
a stature as to defy solution at their
hands. In Travancore-Cochin State,
industrial activity is at a stand-still,
The coir industries which had engaged
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the masses are closed wup; titanium
which is a rare industry in whole of
Asia is closed up; the Travancore
Sugars and chemicals are closed up;
the F.ACT. is working only to half
capacity; eashew-nut and handloom in-
dustries are closed up; the rayon indus-
try in which we had invested 10 crores
is closed up; the Travancore potteries
electrical and allied industries are
closed up; now rubber and tea are
also dying. (Am Hon. Member: Which
is open?) To add insult to injury, the
mineral resources of that State had
been exploited by the Industry and
Commerce Ministry. I am_ sorry that
the Minister is not present here. (Some
Hon. Member: He is present.) I am
sorry. The other day, the hon,
Mr. Matthen, from the other side, had
been referring to the Hopkin Williams
Agreement, Our richest resources, a
resource which had been paying a
large revenue to the State had been
the minerals in Travancore. It has
been told to this House by a Member
from the opposite side that back-door
agreements had been going on without
the knowledge of the Central Govern-
ment or the State Government with
regard to that industry. This is not
the first time that the Travancore-
Cochin State had been exploited.

And I wish to ask the Travancepre-
Cochin representatives on the other
side whether they stand a party to
this exploitation. (An Hon. Member:
Yes.) 1 wish to ask them whether the
poor, starving, miserable, fursaken
wretches are allowed to be exploited
in this manner_  with their consent.
(Interruption). I am asking them
whether they will raise a protest by
resigning from this House. These are
facts before the House. (Interruption).

An Hon, Member: That is not our
object.

Eumari Annie Mascarene: That is
nott your object. Your object is diffe-
rent.

_The Minister of Defence Organiza-
tion (Shri Tyagi): We are responsible
Members.

Kumari Annie Mascarene: When
the people sent them here as represen-
tatives, had they not given them pro-
mises? [ have received letters from
my constituency very recently, ask-
ing me: “We have sent you there. Did
you inform the Central Government
that tapioca is being exported from
Travancore, and during this time of
scarcity we are starving and we can-
not get rice, we cannot get tapioca.
Did you make any mention of this to
the Central Government”?
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Shri P. T, Chacko (Meenachil):
Prices have gone down in tapioca,

Kumari Annie Mascarene: I sent a
Short Notice Question to the Minister,
and yet no answer is coming forth,
Naturally a deficit area, industrially
a neglected area by the Centre, and
constructively an ignored area by the
planners, it is impossible for us to
appreciate the rosy picture painted by
the Finance Minister to justify the
steadily increasnig expenditure which
we, the Southerners, have to bear with
equal responsibility, if not more. We
are more than convinced that our
salvation lies not in your hands. We
are more than convinced day by day
that an independent South alone can
feed us. (An Hon. Member: No, no).
With unemployment and famine star-
ing us in the face, with a steady drain
of our life bleod, it is impossible for
us to agree to your fantastic notions of
co-operation and nation-building. With
these experiences stinging us to the
quick the Prime Minister and his
colleague, the Finance Minister, tell
this House: “The economic condition
of the peasant has improved really”.
Sir, it is the pictire of a landscape
vainl;v gay, painted upon crumbling
clay.” Time will not tarry when the
landscape will erumble to ruin.

It is clear from the speech of the
Finance Minister that they are run-
ning the postal systemn at a heavy cost
—I do not question the correctness of
his answer. The rural post offices are
increasing and have increased, but I
wish to ask them who is bearing the
brunt of that loss. I happen to be the
President of the Extradepartmental
Service Employees' Union in Trivan-
drum. I know how they suffer. They
are paid about Rs. 20 a month, and
they have to pay the building rent.
they hagve to maintain themselves and
they have to run the rural post office.
I am asking them in all honesty
whether they have got any respect for
the Constitution which demands equal
pay for equal service. These Post-
masters are recruited, they say, from
retired and ex-servicemen. In my
constituency, 80 per cent. of such
people are young men recruited fresh.
and the Deputy President of the
IJnion is a man who has rendered 30
years of service. They have to go back
without pension, without any allow-
ance, without a provident fund. jus*
rendering service, Is it not exploita-
tion? Is it human. 1T ask vou. Have
you no measures of relief? If wyou
want to spread your postal system
and give rural post offices. you have
to spend from your pocket today, so
that tomorrow you may reap.

en, Sir, one word about the Tea
Bill.
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Mr. Deputy-Speaker: The hon.
Member must resume her seat. I have
given her a lot of time, Mr. Rama-
swamy,

Shri S. V. Bamaswamy (Salem):
While welcoming the Finance Bill for
the very many measures of relief it
gives, I wish to stress three points,
viz., the financial position of the
Madras State, the over-centralization
in Delhi and the ineffectiveness of the
economic control over expenditure.

That there is no additional taxation
is certainly a matter for saitsfaction;
that the level of exemption has been
raised and that the single house owner
is alsp exempt from taxation—these
are all measures of relief, but one or
two points I fail to understand. In
spite of what the hon. Finance Minis-
ter stated with regard to exemptions
of super-tax, I still fail to be con-
vinced why people who are in a posi-
lion to pay super-tax should be exempt.
I hope the Finance Minister will
further explain the position in his
1eply to the debate.

I also do not understand why there
is not a total ban on the import of
toilet requisites. Unless it be the
Finance Ministry and the Ministry of
Commerce and Industry have a soft-
ness for these toilet articles which are
imported from abroad, I expect the
duty should be imposed in suckr a
manner that there should be ahsolutely
no import of these baubles, as I would
call them, these meaningless sophisti-
cated artificialities. I also submit that
the duty imposed upon the import of
textiles from Britain is not enough,
and I wish to speak about that more
anon when the amendments to these
Clauses come.

My friends Mr. Vallatharas on the
other side, and Mr. Natesan on this
side. have spoken about the grave
situation in Madras. I only submit
that the picture that they have given
is an under-estimate of the gravity of
the situation there., The situation is,
if at" all. a matter which must
immediately draw the attention of the
Central Government, and it is impera-
tive that the Central Government must
rush to the help of Madras State. My
friends have described the economic
position in that unfortunate State. I
shall now emphasize the financial

. position of that unfortunate State.

The Madras Government have been
very orthodox in preparing their
budgets. During the war period, they
have been able to accumulate a reserve
of Rs. 50 crores out of revenue sur-
plus, and even as late as 1948-49. they
have been able to contribute to the
Reserve Fund to the tune of Rs. 4.9
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crores—nearly Rs. 5 crores. But, un-
fortunately, the finances of Madras
State depend on an agricultural
economy, and as you know, agricul-
ture depends entirely upon the decrees
of fate, those of nature. It has so
transpired that this unfortunate State,
this miserable State. has not received
its due quota of rain for the past six
years in succession—not one year, but
six years in succession—with the re-
sult that famine began to rear its vgly
head in Rayalseema in 1951, and it be-
gan to spread to the southern districts
as well, and to be brief and to be point-
ed. Madras State—Tami]l Nad—is in
the grip of famine. The situation was so
grave that the hon. Prime Minister and
the Food Minister travelled through
Rayalaseema, and finding the condition
bad there, they promised support. On
that promise, the Madras Governmen?
has spent Rs. 10 crores on famine re-
lief alone. As against this, the Centre
has contributed only Rs. 2 crores as
loan, and Rs. 48 lakhs for running
gruel centres. Now the position has
become such that no additional taxa-
tmn is possible. The law of diminish-
ing returns has begun to operate even
in the matter of existing taxation,

The sales tax whichr was introduced
to replaece the loss of income by the
introduction of prohibition is alsc
showing diminishing returns because
the purchasing power of the people
has gone so low, and industry, trade
and commerce and everything is on the
downfall. The result is that there is
a revenue gap which is developirg
fast and into menacing proportions.
In 1950-51, the revenue gap was Rs. 1-26
crores. In 1951-52, it was of the orde:
of Rs. 5 crores, and in 1952-53, it was
to the tune of Rs. 6 crores. Heroic
attempts have been made by the
Madras Sfate to fill up the gap by
increasing taxation, as. for instance,
the excise duty on petrol. and the sur-
charge on passenger fares. But even
with this, my humble submission is
that they cannot make both ends meet.
The position is such that loans alone
cannot relieve the situation, because
the State has not got the wherewithal
to repay the loans. So unless there is
a grant—and I understand the Madras
Government have asked for a grant of
Rs. 10 crores—the State will not he
able to tide over the difficulties in
which it finds itself today.

Long before the Centre thought of
a Five Year Plan, the Madras State
had lagunched upon certain schemes of
power and irrigation, which are really
worthy of commendation. They have
the power proiects like the Machkurd
project. and the Mayar project, and
irrigation projects like the Tungha-
bhadra and the Lower Bhavani pro-

16 APRIL 1953 and Central Excises and 4326

Salt (Amendment) Bill.

jects, not to speak of the Manimuthar,
Mettur, and the Malampuzha projects.

An Hon. Member:
project also.

Shri 8. V. Ramaswamy: All these
schemas were launched, and the esti-
mated outlay on them was Rs, 85
crores, and the State has spent over
Rs. 75 crores on these programmes.
They have reached the stage of com-
pletion, when we can expect the
returns to operate. In 1951-52, the
Madras Government actuglly spent
about Rs. 17-6 crores, and in 1952-53
about Rs. 18.5 crores. In 1951-52, the
Union Government has contributed
Rs. 6 crores Trom the Special Develop-
ment Fund, and Rs. 7 crores in 1952
53 as loan. In all a loan of Rs. 13
crores has been advanced. In 1953-34,
in order to complete these projects,
Rs. 16 crores are necessary, Rs. T}
crores for the Andhra area, and Rs. 84
crores for the Madras area. The ques-
tion is how this gap is going to be
filled, and how the schemes are going
to be completed. This is a stage at
which you cannot give up or siow down
these schemes, for the simple reascn
that with a little more effort, these
schemes will come to fruition, and
they will begin to pay the dividend.
It is, therefore, necessary that the
Centre advances the amount that I
understand has been asked for by the
Madras Government, to the tune of
about Rs. 10 crores, in order to enable
them not merely to complete these
schemes which are at the final stage
of completion, but also to meet the
extraordinary famine condition pre-
vailing there. We have heard of the
Rayalaseema famine, so far, but now
the time has come for you to hear of
famine in Madras. Unless the aid is
given in right time, you will have a
situation which will be assuming
menacing proportions very fast. It
may be that it is not a good precedent
to give a grant to a particular State,
{0 the tune of Rs, 10 crores. But I
would very humbly and respectfully
submit through your courtesy. Sir, to
the hon. Finance Minister, that the
situation in Madras is extraordinary,
and never was such a situation heard
of in the annals of that State,

Rampadasagar

Now, I would like to submit a few
suggestions for the consideration of
the hon. Finance Minister. 1 would
suggest that « Minor Irrigation Works
Commission be started. I have a great
admiration for the major works no
doubt, but major works, in my humble
opinion, create only patches of pros-
perity whereas there. are pockets of
depression in several other areas. In

-
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order to diffuse and spread the entire
financial resources of the couniry
over the whole of it, to see that em-
ployment is given over a wider area,
I submit that a Commission should be
appointed to investigate into and assess
the water resources in every nook and
corner of the country, and see that as
{far as possible minor irrigation works
are given preference. so that the people
in the locality will be able to get lhe
benefit of the money spent, and make
use of the water that is going waste
now. In that connection, I would
earnestly like to draw the attention of
the hon. Finance Minister to the enor-
mous quantity of water that is running
waste from the Western Ghats into the
Arabian Sea, Long ago. in 1897 a
European engineer got the brilliant
idea of the Periyar lake, by means of
which he diverted the water that was
going waste into the Arabian Sea,
back into the Madura and Ramnad
districts, to make them fertile. I want
more of such schemes to be under-
taken. Plenty of water God has given
us. but that is going waste into the
Arabian Sea. If only all this water
could be harnessed and divetted back
towards the east of Western Ghats,
then the whole of the Tamilnad area
will be smilling with prosperity. I
would impress on the hon. Finance
Minister, the urgent need for this
Commission, to find out ways and
means of diverting the water which
now goes waste into the Arabian Sea,
s0 as tb irrigate the lands east of the
Western Ghats, and make the area
Prosperous.

I would also submit that the Rs. 3}
crores that the hon. Finance Minister
has been pleased to allocate for utili-
sation through wvoluntary _organisa-
tions, is not enough. I should have
thought that more amount should
have been placed at the disposal of
the voluntary organisations, because
the system has been in vogue and in
practice in the Madras State, known
as the firka development scheme,
There, the Government have been
operating on the basis of one-third help
by the Government, and two-third
help by the people themselves, It is a
very salutary provision. If only you
could find Rs. 10 crores, you could get
Rs. 30 crores worth of work in kind,
labour or material. And all told, you
will have Rs. 30 crores. This ratio of
2 : 1 should be kept in mind, and I
would reguest the hon. Finance Minis-
ter not to think of it lightly, because
in Madras at any rate, we have got
very many well-organised wvoluntary
institutions which have been doing
tremendous work, and incidentally I
may also tell the hon. Finance Minister
that that will also help in ushering in
an era of prosperity in the forgotien
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distant State,~that unfortunate State
of Madras.

The other point that I would urge is
that I am not satisfied with the pattern
of industrial development in " this
country, There is only lip sympathy
shown for the small-scale industries,
So many deputations have gone to
Japan, and yet we are developing on
the lines of the US.A. and England.
The system of large-scale industries
is not suited to the genious or the social
set-up -of this country. I would request
the hon. Finance Minister to y
greater attention to the fact that what
we should copy is the system that
obtains in Japan, Switzerland, Sweden,
Norway, Denmark and such small
countries, where the. social set-up is
very much akin to ou:s.\ and the re-
sources also are only limited. I would
request the hon. Finance Minister to
pay attention to the fact that a re-
orientation in the pattern of indus-
trial development is urgently called
for. I would submit that a ~greater
emphasis should be.laid on the deve-
lopment of small-scale industries, not
merely from the strategic point of
view, but also from the point of view
of giving wider scope for employment
in the country which is now being
haunted by this ugly spectre of un-
employment everywhere.

I was submitting earlier that there
was ineffective control over expendi-
ture. I would request the hon. Finance
Minister to give pointed answers to
the several points that I am raising,
with reference to the Explanatory
Memorandum to the General Budget.

On page 25, I find that a sum of
Rs. 89 lakhs has been spent on service
charges for getting the contribution
from the International Monetary Fund.
Does it take, I ask. nearly Rs. 90 lakhs
to get some money cut of the Inler-
national Monetary Fund? What is this
service charge which is so excessive?

Again on page 73, I find that on the
Cinchona plantation in Bengal, they
have spent nearly Rs. 97 lakhs for get-
ting an income of Rs. 14.000. Where
has al] this money gone? A little while
ago. the answer was given by an hon.
Deputy Minister ‘I do not know the
figures', but I stood up to point out the
figures. I hope the hon. Finance Minis-
ter will explain the position and satisfy
the House on this point. At page 96
you will find that a sum of Rs. 6 crores
and 60 lakhs is going to be spent for
the building of tire capital of Bilaspur.
After all it is a Part C State and I do
not know why such a large amount of
ﬁ;lbllc money should be spent on build-

g a capital. I would also invite your
attention to a provision of Rs. 5.15
crores made for filling the gap in
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revenue of Part C States. I would ask
the Finance Minister: Is it necessary
still to continue these Part C States
and spend enormous amount of money
on small bits of territory. It was just
for the sake of stige that the whole
paraphernalia Government was set
up in these States—a Legislative
Assembly, a Council and all that. It is
much better that they are amalgamated
so that we can have more money for
natjon-building activities, I also Jo not
know whether our Finance Minister
would also agree to the abolition of the
Council of States in which case we
shall have a saving of Rs. 25 lakhs.

I also earnestly submit that the con-
trol of these dams must be provincia-
lised. Several points were raised with
regard to the Hirakud Dam, I wish to
point out that Rs. 173 crores was the
estimated sum to be granted for all the
major works; now they want an addi-
tional sum of Rs, 50 crores. The en-
gineers have placed, I submit with all
sense of responsibility, Government in
a very difficult position. They have
committed Government to a sum of

- Rs. 170 _crores, Government can go
neither forward nor backward. Now
they want another Rs., 50 crores. The
end is not still in sight. Not merely
that. They had originally estimated
power production to be 9,33,000 kilo-
watts; now they say firm power will be
3,41,000 kilowatts and in rainy season
it will be gnly 545 killowatts. What is
wrong about these estimates? Can
estimates vary so much? What is wrong
with the engineers who have estimated
in this manner? What has been done to
pull them up?

In this connection I would like to
point out that the Centre should take
a firm stand with regard to certain
reforms in the State. For instance, take
the question of the jury system and
the assessor system. I know it is utter
waste. If the Centre could insist upon
the abolition of these sections in the
Criminal Procedure Code it would be
possible for the provinces to save a lot
of money. I would submit that the
Finance Minister must prevail upon his
colleague the Home Minister to see that
the sections dealing with the jury sys-
tem and the assessor system are deleted
from the Criminal Procedure Code in
which case the Code will be simplified.
The upper houses in the States should
also be abolished, on grounds of eco-
nomy, if for nothing else.

Another point about which I want
to stress is the over-centralisation that
prevails now. I do not see any reason
why the All-India Medical Association,
the T.B. Association, the All-India

Bducational Institute, the Reserve Bank
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and several other institutions should
be centralised in this city of Delhi, com-
plicating the system of transport, living
conditions, etc,

The Minister of Finance (Shri C, D.
Deshmukh): Did the hon. Member say
Reserve Bank?

Shri S. V. Ramaswamy: Yes, Sir.
There -is no reason why the Reserve
Bank should be here, It can very well
be in a central place like Nagpur, even
from the point of view of strategic
reasons. It would relieve pressure on
accommodation.

Another point 1 would like to make
is: there is a proposal to spend Rs. 50
lacs on the construction of a building
for the Supreme Court.

Mr. Deputy-Speaker: The hon, Mem-
ber must now resume his seat. There
are several hon. Members, some of
them who are anxious to participate
in the debate, wish to speak for the
first time,

Shri S. V. Ramaswamy: That 1 con-
sider, Sir, is unnecessary now and that
mroney should be saved for some other
more useful purpose.

Shri B, L. Tudu (Midnapore-Jharg-
ram—Reserved—Sch, Tribes): I am
grateful to you for giving me an oppor-
tunity to speak today in connection
with the lot of the aboriginal tribes.
Though I attempted several times
before to put up our grievances before
the House, I was not able to catch your
eye.-Due to my deficiency in English,
I do not know whether 1 will be able
to express myself clearly or not, I feel
it would have been better if I was
allowed to speak in my mother tongue,
Santali or in my provincial language,

It is we, the aboriginals, who have
made this country inhabitable by cut-
ting jungles, with the attendant risk of
fighting the wild animals, by levelling
the grounds, filling up the ditches, etc.,
and still we are where we were. I am
sorry to observe that we are deprived
of the opportunit{ of enjoying most of
the fruits of our labours.

You know, Sir, that for thousands of
years we have been neglected. For the
past nearly hundred years, some well-
wishers have tried their best for our
th'ﬁ in various ways; but due to lack
of finances and other difficulties they
could not redress all our grievances,
Yet we are grateful to them for these
partial benefits even. The British Gov-
ernment made provision for the repre-
sentation of the general public in the
Government in 1935, but unfortunately
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we were peglected. After independence
the leaders of the country, Mahatma
Gandhi, our President Dr. Rajendra
Prasad, our Prime Minister Pandit
Jawaharlal Nehru and our Home Minis-
ter Dr. Katju and others of the Con-
gress made some provision in the Con-
stitution so that some special privi-
leges may be given for our uplift, with
a view to bridge the gulf between us
and the other advanced people of the
country. Seats in the legislatures of
the Centre as well as the States were
reserved, so that our grievances may be
voiced. We are extremely grateful to
them. Though the Prime Minister and
our Home Minister are extremely
anxious to ress our grievances,
they are hard-pressed by other depart-
mental matters. So, though they are
anxious, they could not do much for
us,

The well-drawn up Five-Year Plan,
I have no doubt, will help the average
people, but I doubt whether it will
help much the aboriginal tribes whose
standards are much below those of the
average people.

They cannot even imagine our
grievances as they are not accustomed
to all these difficulties. One of our re-
nowned Bengali poets had rightly said:

“FmdeT wy fF g
afmds |y 9
& amr fae 387 & feq

LYY
bk qaay @fr R

A person cannot feel the pain of
poison if he is not bitten by a pn?sonuus
snake, So it is in our case. In this
House there are discussions about
different plans, schemes, Committees,
scientific researches etc. about which
most of our members cannot even
imagine. That is our condition here. In
spite of that, I am really grateful that
the present Government has appointed
one member of our tribes as a member
of the Backward Classes Commission to
put up our grievances before them.
But I think that the said number is
not adequate. May I request the House
in this connection that, if possible, in
all Committees etc. our representatives
are kept not to give any instructions or
orders but only to acquaint them with
the origin of our grievances so that
they can make the necessary plans for
our development.

In connection with the grow-more-
food campaign, I have to say some-
thing. The grow-more-food campaign of
the Government is more or less suceess-
ful, but had the plan been -mplemented
in more varied ways, the results would
have been much better. It is really
very difficult to point out actually
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where the defect lies, because there are
50 many ls lying between the
Government and the public through
which Government help is coming to
us. The help given by the Centre
is dried up somewhere in the middle
so that the needy persons are actually
getting less benefit than they are
intended to receive. It is my earnest
request tha.t some attention may
kindly be given in the matter of
redress. I would hke to request the
Agriculture Ministry particularly so
that our you.n%efeneranop may get
some practical !p from agricultur
institutions etc. For the uphftment
of the economic_  condition of our
people, provision may kindly be made
for getting lands for cultivation per-
manently whether wunder the Bhag
Sanga or ‘rented system’, and for
services in workshops, railways and in
other government and private enter-
prises.

10 A,

Regarding education, our benevolent
Government is spending much by
granting stipends to students who are
prosecuting their studies in the colleges.
It is true that practically none of the
parents can afford the expenses of
college education, and the Government
cannot grant stipends to all the candi-
dates who apply for the same. It is my
request that, if possible, some means
may be devised by which all the stu-
dents can get at least some help in
the prosecution of their studies regard-
ing admission fee, college fee. exami-
nation fee, caution money etc. and
from the rest of the grant, the most
deserving students may be given sti-
pends for continuing their higher-
studies. Then everybody will under-
stand that the Government is doing
something for us all and not merely to
a few. Our people are striving hard
for their mere existence. I would
request the Government to make some
arrangements by which the tribal
Members are empowered to look into
these matters during the off-session
period—whether things are done pro-
perly or not—and to keep in contact
with the local authorities for the up-
liftment of the aboriginal tribes, both
educationally and economirally.

I further say that the Harijans and
the major portion of the Scheduled
Caste people are also in the same con-
dition as we are, and their case may
also be favourably considered.

In connection with the services,
some Government posts are re
for our people. In a number of cases.
a suitable candidate is not found for
the post and the post is made ‘general’.
Why should these posts be made
‘general’. Why not the Government
train cundidates from our cummunity
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to fill up these posts? We are getting
only 10 years time. There is a provi-
sion of some percentage—five or six—
for the backward people. Why only
5 per cent.? Why not more than 5 per
cent.—any percentage which the House
thinks should be given to us for the
upliftment of our community. And 1
hope the House will not consider this
as a sacrifice for us.

ﬁ%oﬁoiﬂ(tﬁnﬁzﬁm__
Fpglae wnfoai) - s wRe,
AT A A BISW F AYA FT AT AV
fear, 3@ & foit & amo &7 s £ 1

AT faa @ A § -
g & are a fa fadas gAmar @
I §F A 39l e
WE1gRE  dar g fF g
frieft == ¥ ¥ T ¥ W@
fAmas@ &) wam et ¢ 5
TR WA I G g€ &, fww
# 7g g g § fF srard faed
F 4 ) A g qgt g ¥ W
FoG AfE @S ™M E 1 WY g
frmr & ¥ g ¥ g ¥ S
a1 W g 78 Ot & Fr gt = o
FEel ¥ Y o, owm freed §
¥ () wfew ¥ dF FowuTg F
fear s (3) few frem &
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g O F el g
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FET F1fEd |
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N FFET AT AN I A A F
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¥ %o sfma afmai #1 #3far
TETC qFTaT § A agd A W F
foFe 2Y X &1 Wied ¥ %R
¥ o5 For =g § 7 5w e
¥ Iy g W I It qH &
TF IOl qarEEt F TOAW @
fred fF T9 smefml # oW aeg
W § AR ¥ Afar & e
I FLAH | FEE oW aeeT A
aTE ¥ #1E wifarw A s =wled o

gfomi ok snfenfedi & fod
HTHIT FT qTH & F9 Adrar gl
&1 feT gd ot % wew § A
FEET I frgfe #@ & 3 A
A AT FWE ) W F
At AR snfeafaat & s o< @l
1 3 four arT & 1| 3 fod 7 A
¥ qg w4 0 AQAE FA =W
o+ fod fgdfaa @ e e |
frawa ¢ & fod damerd ¥ sifor
e asa fgfm s T
o A fart & fe 3 famardr & aw
w1 &1

A T AW & gqarg 4T
g

ot e fog (Teee-fufa
—fa—agfaa sfor snfad) -
JUTAE  AERG,  AE!  SOAlR
Eframr A e fr atew =1 wie famn

FAT AR 7 S gV WATw
s fFd € AR s T @ &
fod’ & 37 #1 g T g WA
a4 S s e fea
g wRAm FE A & wig

16 APRIL 1953 and Central Excises and 4336

Salt (Amendment) Bill.
£ i #f AgrpwmEl A 39 9 AW
v frae swe g € s st
qT FTH TFW IS § St fF Sa|r
F feard &1 o ot 90F I 9= gEE
¥ FTAT ATEAT £

T §) T o g Fgd & fF
& 7 A T@ FHY HT ATigd a1 g
gud  FEuIf@l & at ¥ fawma
T FT B A S0 F FHACEN
#1 fagrer g #1411
9 FAFM G FT q& 7@ S0
g1 T fFeA @w
A ¥ FH7 73 I § AR R I A
S A AT a6 1S =Aw qgf
famt A g7 & BT @R
g AW A AFE FA O Agd
FU@ § Offd AW # AHS
& w@r & awfar dEa &
FAFMA AT F2 TOF & | @l
Fr g g2 W w7 #1 famadr
SEMHF s AT Fr Fr A
I AR & o &} F 2 )
o ag fret atg & A< ar A
T AE X AFAT dt ¥4 ¥ FH IS
anfas wg@ar ar 2t & fomw 5 &
qrEft @ A A 9@ | fF

T A A W W A%

#1 fesmrd wfa 7
AR A §9 T T § IRAAT F
FHMD HT IqFL qET T GE )
A WA AERT AT AT H FEd
g fF oaT B AR ¥ FW F A9
ﬁ“ﬁ{‘f ﬁmﬂ'&"ﬁ@:m
TEaAWm 71 99 ¥ FEr AT §
f& dmaw  far 3w FA |
gl aF  Fgr wwan § fF w0 & Qo
g9 g A g A IEE A



4337 Finance Bill

[ <orzem Ferg)
£ i ey qoTr EaT g
i &t o A TR ¥ TRIR R
uF FgEd @ ¢ ¢ 9 R A e
&R A gl 9" W SATEAET
wmar for ger ot SHET AW FW
FE A SO TE I RS WA
o Ag wmar | faEme F @R
H g T S T A @ Agar
ifs et Framraqew & SErdT F1<-
& § FOq 16 @ FAACA F
wraard AR g ¥ frwrer mr
& s o ag FAR qE W Q@ E
T I fodt wrg gaedr TG B T
2 | qfewe ¥ a@d § 5 IR TR
At oG9 a6y qeME [WEH
grHd T@ OffT SERT g% WA Al
$ fr ST 1w wifgd AT AR
it X e ¥ fod o frw R
qraeAr g TH @ 7 ag aen
e ST F A AWEHE &
M Fgmm g fF @A FaR An
@ a1 FE AT FRAG A
g wEdl 4 @ A | g aw
@ T | TR F AR T AE IS
FT o e ammr g T
== ¥ anedl dvgT e &< @
foradr fF T ATTT & AT 1
fpr T @l 9 G Y ATAT

@ gr wfg@ R §w@ oW
wamaﬁail ST T
o a9El § T A a9 AR
QT 9 WOET G § AR AT ah
FTL qg WA 927 TE F I TF
Tl 19 ¥ G6war T gHT qRES
g1 @R ag T T TS F wHAT
§ 9@ g Il Aifd #1773

16 APRIL 1953 and Central Excises and 4338

Salt (Amendment) Bill.

Y ot F IS 9 qWT AT AT
F |

TF q<E JAT FT fawTE FET
AR AR FFO AR W=
F AT TG A FY FZUNT T FwAT
FT AT FT, TGl a6 qEAT &1 qohel
§? & @ ad wew 5 Fwa
R AAFE A FE AR AT
FEHfod TER ©F FAE aAH
W39 ¥ Iy W AR A A AR
FATIE F1 AT FL A1 @ awa
# ST FTA §Y, 99 A G A W
=T T AR IR ARG AT AT
F TE F AT AEL O qEIAT AT

g oawdr € 1 TH gg @A A
$S FAIE! & FH FT I7M@T qGT
g d frae & R TR

AT I FT (AR TIET WA owT)
&40 s TR T AT §
I a1g afz TiZT Awad w1 GO0
fa® T T 9 @ [T g & g,
FIfE OF TF ATAL FT  FST JSHT
o0 fas W F I @ W©
ST § AT AT YT ST & |

¥ A 3B A dATa g 3w ¥
aR § Fgm Wgar g | o w&w
Ffed NG I g@ER ¥ &
oTdY § 99 Y ¥ie Fg F |l v
AT € ! T am | A
Gar &% favew wRw & A€ e
tfmdfra R FTHE F T,
wifF & (3¥e ¥ fosr 3w o=
qTE €Y §AT 99 ¥ §B T §9 990 T
¥ foer gy W & 1R¥%Ye
H vo wTE F F49, T (4o-4g
oo B ¥ FOG AR T L4 L4R



4339 Finance Bill

oot omaramaargil W
¥ FOTET TR ¥ RN 499 T UF-
arEy 1 o fgar g9 faear afgd
o1 7 ot gw W A T W AR
¥ o gef fift $0% a9 WX
FRFI=H omwg)1 fFwad
TEHTT T T 1]434Y F T | Qe
o AR & 1j4INY ¥ Fwe §
TF UL 0§ oT@ & HOq @4  [oF
Q91 @, T e A FAT L%
o @Y & fog a@ ¥ @ E |
WHFRAR WM AFAT ¥ SE@F FaT
T A a9 gAY G AT F I A
21 o 5a % wica 4% %@ wmT
FHFR AR d1 Jieq & ¥ 7 7 &
AR Gmaw AR g | sfew w
FT 7g Wt Fg 5 ag ww fore w2
f g FF Gara 751 ¥ §©
A ™ K g% 98 g g9 @
5 farer I $1 T 47 WEEET ¥4
gl s agAr g A g fe
fareq 2w # fogemr & € Sot AW-
i ad | wefed ag & 41 WY
Figsfmram | o ¥ @i
Fqaw & e et 1o fawew & a1
farer s Y Y (o /) feafr
XTI

@l 7w ag § i freges gresw
7 firggre #1= ¥ fod 9 oW wER
T E 9w W W S 7 & ol
fareq w27 F NAFHY T § WA
99 anfaat & A £ W dwc
& forad 9w FHET g 9 onfaay
1 fadiw S TS 9T gafer
@ AFI A w9 g I § | gafed
TET T ARG T FT 7 @0
gfaa frar o 5 fevacdmaw

16 APRIL 1953 and Central Ezxcises and 4340

Su.l (Amendment) Bill.
F ¥ fegew grew A RRges
T & I F [E T W T,
fore® oo @ w1 agr s 90w T
AT qUTST GO IET g |

faven 9 § et 39 &7 oY Fgw
AT 7 7 R admd ¥ for
@ § 99 W OF ar W) e aw=y
F A F TG A BT AGT TFET
W E o Y A gEk fad sw
N oaEEr W § W wOwEA fw<
aied srag s W E@ER aa
wT WRa g e QE w oa@
TF E FEAET # TET HE BEET 2
g1 T ¥ AONT 98 d9ET 9R
BN E AT wgrE A T ww Al
TEFd 1 T aeg 9§ el
7 for s § fomd@ agi 7 owar =1
o ama A =t fast aifgd
Tg AR T/ 9T AW T v
Tt Fed d @ & anfew guer 7
U gUT g AT | F@IT ¥
forw fraew & F @@ 7@ & Terwme-
0 AR IR FEL G
fareg w3 ¥ BT g FA I Frfaw
FT IR |

T Y AT F A &I §
AN T g@r ¥ faear § ag @A
W # faemr § v T=ite a3 @+
o ey swdrama g
fas st foamae &1 o &= @
AT & A I F fod 7 F awm}
g fArmé €z M & gy &« =
Y T &S F FTH QR A T
g fomd a8 & T A A FT Oy
A 3 # AR fomt o 5w
I U TEE G AT gafed
RET AT ag



4341 Finance Bill

[ <o e

FE a7 AfaF gT g wifed fF
qg &Y FC §F A A9 & I§ MW@
Yo & e wifgd fvoag @ w
gl A o & fga & saw &d
Y, d% o, Tiv, §¢, (e @
F # gEwl T F AN A | AT
q@H oA & fgard @ W § A%
foc gt Nl T AP T FA
g

TF T 9 AT FEAT g AT O
g FgAr § nfeanfadl # q@w 0
afzarfedl & T A UF FgEA §
Yt H amET e T 1 ¥ OTAQ@
§ o fr arfeanfedl F1 araq T&C
ﬁwéﬁr@a‘mga’m‘r&m
qa A F@ A T faar wv oA
7@ ¥ fod %9 a6 991 THe FW
§ o 7 99 & feeowedt 3 1 f
ot @ gew & a A Ifee §
grfzardT fo|y STd T F AL FH
# #TE O T T 4T DK FH FA B
FiferT F4aT & a1 99 ¥ qY FHAEK
foFaT oY & AT IH & FAR AT
o & (v awa o2t wlt) |
a9 aTea, A a1 o e S e

JATTW WERD © AG AT

st TrwA fag o &A@ drer
Frga | GrET & fae S e )

Iqeae wRE . Fwel, %
g

st TwR fog : @ oo OF
T Y I & | T N2 F OF iy
7 fadt 7@ Ao o, THo Yo THFH
g 1 @ WA i F7E

16 APRIL 1953 and Central Excises and 4342

Salt (Amendment) Bill.

& arz 39 #t gefamw ¥ e faar
T | FR S @ AT A & | o9 TH
frame & @ 9x ag arfeamT ST
W g AT AR WA IW AT W AT
aga & snfeadt semfge €@, &%
o gt A Ao F § 5 anfearfaat
1 A qgeE FHE AW AT AEEA
fear wrg ot 9w fogw & 7 TQ@T
T T & AFC AT AT gAL ATE AT
Iq  qCH ATHFNA F, FfeT I@ AT
Skaga W & awr g freawfgm
frmmr G ZrsT & 5w Srfadt
# gfq AR O AT T3 qAHFS
# | qafoq & o 7 JgaT g 6 97
FEFR 7 HTA A7 § F4 F FA,
giw sfawa F foge & 99 7 a°r 7
darc frm @, 9= fogra & == szl
w1 91 f5 Afge &+ s @9
g =7 91 fdlt 7 f5r gea & a1
FE YT oA AEAR TR AT
TLE T X qUfF IT F Wi fwe
R Iot afas wfears &1 g @
g ¥ faerr &Y wrfa 1 @@E & W
Featfea & )

g § g § fAw fEe
F aw ad Fw f B o=m
¥ guEl W dew | R
A faer A F A A A F 7 o
fem & I8 ax W I w2 fow
¥ o 7@t Ot 1fe 7 & T3 A AT
g T oA F fgard A e 2

Prof. S. N. Mishra (Darbhanga
North): I want to congratulate the
Finance Minister for a very successful
career of our State finances during the
last year and also for keeping our
national economy in a state of fairly
sound health. After the war, I think
we can claim for the first time that
we have broken the back of inflation,
The general price level seems to have
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moved definitely in favour of the con-
sumers. The anti-inflationary policy
initiated by the Government a couple
of years ago seems to have resulted
not only in greater price stability but
also in bringing the general credit
situation under control. Then, 8ir,
there has been an extraordinary pheno-
menon in our couniry, viz. Pprice
recession has been followed by an in-
crease in production. This is probably
a phenomenon which has not happened
in any other country in the world.
And I think it is a matter of no mean
satisfaction that our post-war peak
level of production was reached in

52. So I now feel that we have almost

rmed the corner so far as the econo-
mic situation is concerned., Also, the
period of economic convalescence is
almost over; and with the Five Year
Plan the country now seems to be
fairly launched upon the high road to
progress and prosperity.

It is in view of all these things that
it would be no exaggeration to say
that if to Sardar Patel goes the credit
for political consolidation of the coun-
try. I think, the name of the present
Finance Minister will go down in
history for the economic stabilisation
of the country.

But to say all this is not to overlook
some of the weaknesses that have
crept into our financial position. I feel
that after Independence we have
almost eaten up our cash balances and
now it stands at a precarious level,
We have almost used up Rs. 200 crores
of our cash balances. In the same way
we have increased our public debt to
the extent of Rs. 400 crores. And we
are poorer in the matter of currency
reserves to th€ extent of Rs. 650 crores,
These are danger signals which point
out that in the career of our finances
we have now reached a stage when
‘we cannot expect to cover our budget
by any further raid on our cash
balances or by loans and that this can
only be done either by foreign aid or
by created money.

Then there are some portents rising
on the international horizon which I
think the Finance Minister would do
weil to take into account. Only
recently the London Economist pointed
out that there was some sort of a
slump coming in America towards the
end of 1953. And there is another
thing, though very happy and auspi-
cious—the Korean peace prospect is
brighten up. Thank God. Particularly
we in India are very much anxious
that some solution should come up.
But I think that so far as the repercus-
sions in economy are concerned. these
two factors may well weighl/ with us
so that we may take precautions to
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cushion off some of the adverse con-
sequences that may follow in their
wake, I am apprehensive that some of
the pipelines of our revenue may be
choked in consequence thereof. I would
therefore like the Finance Minister to
take these factors into account.
Then I would like to refer to some
of the suggestions regarding the
nationalisation of banking and insur-
ance which have been made in this
House, . not only by the Members
opposite but also by Members on this
side. As you know, Sir, we in the
Congress Party are _pledged to
nationalisation of key industries as
our objective. We are also in favour
of nationalising such sources of invest-
ment. But it is an objective. At what
time, to what extent and in what cir-
cumstances and manner this sh be
done is a matter for practical and
pragmatic considerations. And if the
same objective can be achieved by not
getting involved in some of the diff-
culties which may overwhelm us I
think we should not insist on some

doctrinaire approach towards nationali-

sation. ] feel that the same objective
can be achieved by the estab!.ishmeqt
of a National Investment Board. This
is an idea which has fascinated me.
So far as the origin of this idea in this
country is concerned. 1 hope you will
remember that the National Planning
Committee appointed by the Congress
had first mooted this idea. And this
idea has also been elaborated by emi-
nent socialist thinkers like G.D.H.
Cole.

I would like to draw the attention
of the House to the idea of a National
Investment Board, I find that the hon.
Member of the Praja Socialist Party,
Mr. Damodara Menon. who had vigor-
ously taken up the idea of the nationa-
lisation of banking and insurance
sometime back. seems to have lost the
battle as he could not convince the
Finance Minister by the rationale of
his argument. But I want to take up
this idea in a rather practical way. [
have suggested that this National
Investment Board under the aegis of
the State can serve the same purpose.
I am definitely of the opinion that if,
short of nationalisation of banking
and insurance, we want to control
investment, if we want to direct invest-
ment in a prover channel. if we want
to prevent bad investment and also
guide and stimulate investment in a
positive sense. then this National
Investment Board can be of great
advantage.

So far as the composition of this
National Investment Board is con-
cerned. I would suggest that there
should be representatives of the
Government at the Centre and also of
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the Governments in the States; there
should be representatives of the
Reserve Bank, the Industrial Finance
Corporation and other financial insti
tutions. In this way this National
Investment Board would be a repre-
sentative and effective body and can
be very helpful in controlling the
main sources of investment.

It would be needless for me to em-
phasise that if we are pledged io a
policy of full employment as our ulti-
mate objective and if we have a
National Plan to implement, there is
no doubf that we will have to resort
to some such course. Sometime back
the Minister of Commerce and Indus-
try had hinted that something would
be done to attract investment in some
desired channels. I think this idea
would also meet his point of view, be-
cause in my opinion the National
Investment Board should be able to
guarantee a certain return over a
certain period in i channels of
investment, It should not be only a
controlling _bodvy but, if possible, it
should also be a financing or an invest-
ing body. But all these things will have
to be decided after taking into account
the balance of considerations. I leave
the idea at that.

And now I would like to say a few
words about our financial or revenue
policy for the last six years. Viewing
it in a broad perspective of the history
of the last six years it seems to me
that our revenue policy has been
mainly in the nature of concessions to
the higher income groups. It had been
mainly in the nature of a retreat from
the Liaquat Ali Khan budget. It has
also been disinflationary. So far as it
has been disinflationary it has been so
good and so desirable. But I feel now
a stage has been reached when the
Government must realise the utier
tutility of pursuing further the present
pulicy of taxation; because this conces-
sion has resulted neither in greater
investment nor in the success of loan
operations. So I feel that the Govern-
ment must now take into account what
has been happening to the capital
issues; what has been happening in
the loan market. And if we take into
account these factors, the conclusion
is irresistible that we will have to re-
orientate our taxdtion policy. In one
sense it seems to me that the funda-
mental dilemma of the revenue policy
does not seem to be resolved, Govern-
ment does not seem to have made up
its mind whether the economic sulva-
tion of the country lay through higher
taxation and a stricter control or
through less control and lighter taxa-
tion, The Government must make up
its mind—Government has tried to
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balance, and I think the
balance was justifiable to a cerlain
extent in the given circumslances—
but now after having introduced a
certain amount of stability we must
also import elements of progress in
our taxation policy. And particularly
so far as this year is concerned, I think
there could not have been a inore pro-
pitious year psychologically for rais-.
ing direct taxation than tms year,
namely 1953, and that for a particular
reason. We have launched a Five ear
Plan and we could have appealed to
the nation. with ample justificatign,
to make sacrifices for the implementa-
tion of the Five Year Plan. But it
seems that the Government does not
think that anv special or additional
effort is required for the implementa-
tion of the Five Year Plan. The Gov-
ernment thinks that the impiementa~
tion of the Five Year Plan is an easy
and soft job and therefore it does not
think in terms of a special effort or
sacrifice,

strike a

1 have no doubt that had Govern-
ment been not unduly difident or
pusillanimous and appealed 1o the
nation for greater sacrifies, the
nation would have been responsive.
But I do not know for what reasons
this has not been done. I say that I
am conscious of the fact that any
reasonable increase in direct taxation
would not result in greater revenue.
Yes, I am conscious of that, but I am
looking at it from another angle. You
will realise that after having guaran-
teed the private enterprise a free and
unrestricted play in their domain, with
this tendency towards stabilising the
present taxation policy, it seems that
the status quo is going to be main-
tained to a certain extent and con-
centration of wealth is going to con-
tinue in the hands of a few. How zre
we going to reduce this concentration
of wealth in a few hands? There has
been set up‘a Taxation Enquiry Cum-
mittee—we are glad that such Coem-
mittee has been set up—although there
was inordinate -delay in doirg so. But
1 must make it clear that we do not
expect much from the present Taxa-
tion Enquiry Committee. While I say
this I speak with all deference to the
Members who man this Committee,
but I would have felt happier had one
or two persons from public life, with
a certain amount of political edge in
their views, been represenied on this
Committee. After all, taxation policy
is not a matter to be viewed in an
economic vacuum. It has also a certain
political and ideological touch about
it and so I would have felt haopier
if this Taxation Enquiry Committee
included certain persons of outstanding
experience and ability from rpolitical
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life. Taking all social faclors into
account, I earnestly request for a re-
orientation of the taxation policy so
that equalitarian trends may be set
up in our economy. As the U.N. expert,

rs. Ursula Hicks, who conducted a
financial survey of India under the
auspices of the United Nations, has
said for the year 1950 it seems the
present taxation policy also is “largely
a gamble on the willingness of the
well-to-do to save”. I think it cannot
be characterised in any other manner.
Considering all these things I feel that
in the balance, it seems thatl our finan-
cial policy has some thing more to
achieve. So I would like the hon.
Minister not to allow himself to be
impressed by the atmosphere in Delhi,
In Delhi wherever you go, the roughest
thing you collide against is silk and
satin. But I would like him to remem-
ber that conditions in India, parti-
cularly in ‘the countryside are not as
soft or silken as that. With these
few words, I support the Bill

Shri V. P. Nayar (Chirayinkil): I
would like to know from the hon.
Member the name of the economist
who conducted a survey.

Prof. S, N. Mishra: 4
Hicks. S

Shri V. P. Nayar: I hear it as........

. Mr. Deputy-Speaker: He cannot
interrupt the proceedings like that.

Dr. §. P. Mookerjee (Calcutta South-
East): We have reached the last stage
of the drama when bouquet throwing
and stone throwing at tne Finance
Minister will now culminate in some
quotations from Telugu and Marathi
combined and also some extracts from
Sanskrit.

1 would like to refer to some aspects
of ,our national problems not for the
purpose of merely criticising the
Government but for sounding some
notes of warning. Undoubtedly there
are some good features in our finan-
cial administration and I for cne will
be the last person to take a pessimis-
tic view of things. At the same time
there should not be an undue com-
placency and there are certain danger
signals wh:ch are coming in front of
us and it will be the height of folly
to ignore them. We are passing just
now—I believe the Finance Minister
himself has admitted it—from a stage
of transition which represents a rather
painful changeover to the buyer’s
market and in its wake it is causing
jerks to practically all the components
of our national economy. Undoubtedly
our industrial production has gone up.
It is something on which we can con-
gratulate ourselves but at the same
time we are witnessing the effect of a

Ursula
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buyer's market. The cost of living in-
dex has not decreased. Rather it has
shown a slight increase in some areas.
Wholesale price index undoubtedly has
been reduced and there has been some
reduction in the price of raw mater
but so long as the purchasing power
continues to be low as it is today. it is
ultimately btiund to affect our predue-
tion. We would like to know what
exactly the Government's plans are,
how they propose to anticipate the
prevention of what may amount to be
a crisis, How it is to be done is a
matter which has to be examined from
the point of view of the Government,
the industrialists as also the workers.
Unless all these three interests put
their heads together and keep the con-
sumer's interests in front of them, it
is not possible for us to get a soiution.

Over and above this, there is am
increased competition for exports in
the overseas markets and that also is
telling very seriously un some of our
big industrial productions. If we look
at the profits for 1952—we have not.
been able to get them all—it does
indicate that there will be less profits
in the industrial field in 1952 than im
1951 and in fact, the financial proposals.
themselves envisage that there may be
less realisation from taxes in some-
sphereg at least.

There is acgumu}atiop of stocks in
some of the big inddsfries. Some fac-
tories are closing down. It is a feature-
which we find to’ be a common One In
almost all parts of India and naturally,.
that is resulting in unemployment.
Unemployment amongst tie workers
and unemployment amongst the
middle classes due to the pollcy_of‘
retrenchment and want of occupation
are assuming very serious proportions
we do not see any constructive zp-
proach to the solution of this problem
either in the policy as adumbrated by
the Government or otherwise.

With regard to food, there are famine-
pockets in this country. I would very
strongly urge the Government to change-
the Famine Code completely, That was
based on considerations which existed:
in this country nearly 75 years ago
when we were under foreign rule but
now sometimes taking advantage of
these rigorous provisions of the
Famine Code, Government refuses to-
offer help in areas where pecple are-
suffering for want of food. In many
cases it is not physical shortage but
it is due to the incapacity of the people
to purchase at the current prices. Fuod
prices as you know, Sir, absorb nearly
50 J:er cent. of our cost of living index
and unless and until there is a sub-
stantial fall in food orices, we cam
never expect to have a real improve-
ment in the economic condition of the
country.
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Now our economy naturally large
depends on agriculture. The w!gm}:
Planning Commission’s recommenda-
tions allot 50 per cent. of the total
amount to agriculture and so far as
the other sectors are concerned,
they have not received the shares
which are really due to them. Look at
the condition ' of some of the major
factories. Today in answer to a ques-
tion, the Minister of Agriculture
Teferred to the sugar industry. He said
13 sugar factories in U.P. have now
<closed down. The reason is, no sugar
cane is available, and as a matter of
humour he said jf more sugar cane was
available, the factories would not have
closed down. Is it a part of the
<conomic planning of the Government
that sugar production which reached
a- certain peak level last year is {o be
reduced this year? What will be the
effect on_local consumption? What will
be the effect on possible export of
sugar outside? What will be the effect
on employment? Then, look at tea. I
-do not wish to go into the details. But,
that industry is also presenting pro-
blems which have to be taken up
from a long term point of view. With
regard to jute, the recent Indo-Pakistan
Trade Pact has contributed to certain
results which have been disastrous
to millions of our jute growers.
I do not know under what circum-
stances this Trade Pact was really
formulated between India and Pakis-
tan. Of course, the Minister may say
‘that it is not mainly due to the
Trade Pact. Let us not quarrel about
the quantum of responsibility. But, it
is certainly a contributory factor. In
any case, the fact remains that the
prices of jute have completely toppled
down. They have gone duwn to nearly
10 or 12 rupees in parts of Bengal and
Assam. In the U.P. I read about 3
<days back that the prices have gone
down to Rs. 7 or 8 per maund. While
there is a proposal according to the
report of the Planning Commission that
3 lakh acres should be allotted for
growing jute in the U.P, alone. the
Chief Minister there has stated that
it may not be possible to have even
half of the acreage that U P. had last
‘year. Last year, U.P. had only 90,000
acres.under jute. When the question is
raised about the fixation of minimum
prices for jute, Government says that
it has not made up its riind about it,
As it is, the Planning Commission it-
'self puts the issue very clearly and
categorically. Maintenanre of an ade-
guate degree of control nver the prices
of different agriculiural commodities. it
'says, continues to be the essential con-
dition of our agricultural planning.
“The price policy, it says, remains a
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pre-eminent factor in the fulfiltnent of
our agricultural plan. But, actually,
when you find that prices ure toppling
down, which may affect not cnly
millions of poor agriculturists, but also
the future of the entire industry itself,
Government says that it has not yet
been able to make up its mind and it
has no proposals to make at all. These
are industries which are virtually con-
trolled by foreign interesis. 1 have no
time to go into the details. But, it is

.of great importance that the national

policy must not be dictated by these
foreign interests who control the future
of these industries. Things have hap-
pened in the past which will certainly
indicate the desirability of our dictat-
ing the policy and not the policy being
dictated to us by agencies which may
not be ultimately interested in our
national welfare. .

1 come next to the public sector, the
nationalised industries, the State con-
cerns which are coming up in different
parts of the country. I certainly would
like to take a completely non-partisan,
and if I may say so. a national attitude
towards the future of these institu-
tions. They belong to the nation. It is
of the utmost importance that they
must be developed to grow in such a
manner that we may be able to become
self-sufficient in the directiuns which
they are expected to serve. and also
they may give us rich experience for
the purpose of expanding our activi-
ties in regard to the development of
national concerns. But, it is also of the
utmost importance thai nationalised
concerns must not become a bureau-
cratisation of these concerns. We must
be able to devise the means so that
these institutions can be managed
efficiently, honestly and in a business-
like manner. All these three conditions
should be fulfilled.

It is a matter of greai pain when
you hear on the floor of the House
that our ship-building yard at Vizaga-
patam today is being threatened with
retrenchment to the extent of about
800 workers, mostly technical men.
When we discuss this matter on the
floor of the House, we are told that.
because of want of materials or for
some other reason. retrenchment has
become inevitable. I do not wish to
go into the details. But. 1 would
specially appeal to the Minister of
Production, who, I am glad. is present
in the House, that he should not allow
this retrenchment to come without
an impartial enquiry. A demand whick
has been made on behalf of the Opposi-
tion and some Members of the Gov-
ernment party also like Mr. Harihar
Nath Shastri, is that there must be an
independent enquiry immediately, and
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that these 800 and odd people should
be restored to service. After an en-
quiry has been made, if it is found
that retrenchment is inevitable in
some directions, a propesal should be
drawn up and it should be cifected in
such a manner that we do not lose
the services of men who are really
technically qualified for the purpose
of ship-building. Here, the disclosures
which have come out in report
of the Public Accounts Committee
are really heart-rending. Mistakes
may be committed. Of ccurse. when
big attempts are made, big n.istakes
also are made. It is not about the
mistakes that we are worried, but
about the speed with which we pro-
pose to rectify them and prevent the
‘possibility of the recurrence of sucir
mistakes. It is in this respect that
Government should come out with
their specific proposals.

”~

1 had suggested at the time of the
discussion of the Budget that there
should be pre-audit or concurrent
audit systemn with regard to the
management of these institutions. If
that is done, this sort of startling dis-
closures, which are more or less of the
nature of a post mortein examination,
which may give satisfaction to some,
but which are nething but a matter of
regret and humiliation to us all, no
matter whether we belong to the
Government party or the Opposition.
can be avoided. These institutions
must be run as business-like institu-
tions. Specially, I would suggest to the
Government that the relationship
between the workers and the em-
ployers in these factories must be of
a kind completely different from what
we find in a normally private-managed
institution. We are talking of a Wel-
fare State. We are talking of creating
model conditions so far as 1he workers
are concerped, When we have these
national factories, which are dedicated
to the service of the country, why
should it not be possible for us to
establish such a relationship between
the workers and the employers there
that both may join hand in hand and
through co-operative eflort build up
these institutions of national wvalue
and national importance? Unfortu-
nately, in m of these institutions.

any
whether they are Ordnance factories

or other factories established in diffe-
rent parts of the country, we are get-
ting complaints from the labourers or
workers. It is not for us {o judege as
to who is right and who is wrong.
What I am saying is, there is lack of
that atmosphere which can produce
united work on the basis of common
understanding and common service
for the attainment of a comumon pur-
pose.

88 PSD
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So far as the Nationa! L.aboratories
are concerned, we have spent crores
of rupees for building them up. I am
proud of them. They ave iustitutions,
which, as the Prime Minister said the
other day, are capable of producing
great results, But, I would like tc
sound a note of warning here. These
National Laboratories will remain
only fine buildings, may Le fine equip-
ment also. unless you are able to equip
them with properly trained men.
Where are these men to come from?
You are now picking up the men from
the existing universities and other
institutions throughout the country,
and bringing them to the National
Laboratories aying them salaries
higher than what they were getting
in their own institutions. It may be
right, it may be necessary for the time
being. But, unless and until you keep
these Universities alive and prosperous
and you make it possible for them to
produce a generation of men, {rained
in the highest scientific skill and
knowledge, so that with our Indian
staff we may be able tu equip these
National Laboratories, there is no
future for these great institutions.
Unfortunately, the grants which have
been made by the Government for
this purpose are utterly iradequate.
Unless there is a significant change
in the policy of financial assistance
to_our higher technical institutions,
and Universities, the [uture of these
National Laboratories also would be
doomed, and their tenure will be of a
very short-lived character.

With regard to the taxation pro-
posals, I do not wish to go into the
details. So far as the postal rates are
concerned with regard to books and
other things, already. it has been said
how it is likely to hil the reading
public, especially the student com-
munity. The Finance Minister is not
getting a very large sum out of this
taxation. As a gesture towards the
development of educational and cul-
tural activities, perhaps, he might have
been able to find some substitute in
the place of the increased postal rates.
With regard to exemption from taxation
for donations for charitable purposes.
I certainly disagree with the amend-
ment which the Finance Minister has
given that if the donation is made for
the benefit of a religious community,
such a donation will not be exempted.
This is the disease of secularism going
so deep into the hearts of Government
that it may result in corroding the
hearts themselves. If someone gives a
donation for the benefit of a religious
community, or for the matter of that
for a particular community, so long

" as the purpose is all right. why should

it not be regarded as a bona fide charity.
Even under the existing Constitution,
as you know, Sir. the Article makes it
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abundantly clear that there may be
special help given to women, children,
backward vclasses, scheduled castes.
Supposing you have scme orphanage
for Hindu children, you have certain
widow homes in various paris of the
country, and if there is a big donation
given for such purposes, I do not see
any reason why the Government should
withdraw the favour of exemption
from. the donors to such institutions.
Even at this late stage, I would request
Government to re-examine it. If there
is any unsocial purpose for which a
donation is made, it is open for Govern-
ment to reject it, but raerely because
a community or a section of the people
is helped in accordance with a scheme
which is otherwise desirable, the facili-
ties which otherwise wguld have been
open to the donors should not be
withdrawn,

With regard to the expenditure
which is mounting up, we must be
able to regulate it. So far as taxation
is concerned, it is difficult; I believe
it is not possible to have much more
revenues in this country through taxa-
tion. Of course, it will lake two years
before  the Taxation Engquiry Com-
mittee concludes its labours, bur there
are certain directions in which we
can move, and I would request the
Finance Minister to examine these
proposals in a detached and dispas-
sionate manner.

. I would certainly support the re-
imposition of Salt Tax. It will give
us at least Rs. 10 to Rs. 12 :rures, and
it will not affect the consumer. It may
affect certain classes of middlemen,
and I believe, Sir, that the re-imposi-
tion of this tax will bring to the
coffers of thé Government a decent
amount every year through which our
development plans may be pursued.

I would urge the Government to 18-
examine its present prohibition policy.
A certain enquiry was conducted in
Madhya Pradesh by a Judge or the
Chief Justice, and certain ugly dis-
closures have been made, although the
report has not been made available
to us. I am not saying that you should
encourage people to drink. You can
have your own policy. It must be a
social matter, but by sume revision of
the_ present policy of prohibition
which is costing the rcountry nearly
Rs. 40 to Rs. 50 crores including what
is being spent for keeping the huge
Police and C.ID. paraphernalia, we
may easily able to get at least half
that amount, without in any way
encouraging any social evil in this
country. In fact, even in our present
budget we expect Rs. 1} crores from
foreign liquor. $So, the possibility of
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our getting revenues from liquor is
not entirely over-ruled in our budgei.
We should be able to look into this
matter with a certain zmount of
realism.

I would suggest *hat we consider
the proposal of abolishing the Part
“C" States. It is costing us ciores of
Rupees every year unnezessarily, and
now that five years have passed since
the Constitution was framed, this
whole question should rcuw- be re-
opened and examined not in the light
of the interests of indiwidual groups of
people residing in some parts of the
country, but in the interests of the
entire nation. 1 would certainly ask .
Government to consicer the desir-
ability of abolishing the Upper Houses,
not only here but throughout the
country. To my mind they are mnot
expected to give us any good results
at all. They are totally unnecessary
and we may be able to save crores
of Rupees every year by this step. It
cannot be done overnight.

Shri K. K. Basu (Diamond Harbour):
What about the defeated Ministers®

Dr. S. P. Mookerjee: The defeated
Ministers will be apgointed to the
Planning Commission. You can have
some more Planning Commissions.

At one stage, the Finance Minister
stated that he was examining the
possibility of revising the privy purses.
not by direct legislation, but _thraugh
gentle methods of persuasion. Oof
course, when his methods of persua-
sion start, they are vometimes Very
gentle, too gentle to be resisted. This
possibility of revising the allotment to
privy purses—whether 50 per cent. be
ear-marked for development purposes
in the areas where these Rajpramukhs
or the Rajas and Maharajas reside.—
or imposing income-tax on this total
allotment may be examined.

Then, I come to this top-heavy
administration. I was glad one Mem-
ber from the Congress Party yesier-
day spoke with regard to the large
number of Ministers and the manner
in which the administration is becom-
ing top-heavy. It is becoming a serious
problem not only at ine Centre. but
in fact, in the entire country. My
province in particular, being the
smallest province in the whole of
India, has as many as 32 Ministers.
Of course, as the Chief Minister said.
reciprocity came from the Centre very
quickly, and what Bengal slarted. the
rest of India, at least Delhi, followed
very sgon. That gives hardly and satis-
faction, and the desirability of improv-
ing the condition of this {op-heavy
administration should be taken up.
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If we examine the Police budget—
I do not wish to go into details—the
Police budget discloses an enormous
increase throughout ihe country. Law
and order seems the biggest problem
in the country today, and not the
amelioration of the conditions. . .

11 am.

Shri M. L., Dwivedi (Hamirpur
Distt.): You are creating the problem,

Dr. S. P. Mookerjee: The hon. Mem-
ber says that they are creating the
problem. I know it. The problems are
created by them. Therefore, law and
order is very necessary.

Shri M. L. Dwivedi: I said you sre
creating the problem.

Dr. S. P. Mookerjee: The other day,
the hon. Member himself created a
minor law and order problem by allow-
ing half his body to come inside, and
leaving half outgide. In any case, the
law and order problem also is there,
Of course, it will be there in any
country, but if there iz to be a Police
Raj and not a Raj dependant upon the
willing co-operation of the people.
obviously the very purpose of any
Government will fail.

Now, about the money we are spend-
ing on the C.ID. During the last few
.weeks, I have been having some ex-
periences with regard to the censoring
of letters, about the clumsy and in-
efficient manner in which it is done.
Of course, letters are censored, and
among the letters I get, it is very
difficult to open many envelopes.
Practically half the letter is torn and
it is pasted in such an inefficient snd
clumsy manner that you cannot read
it. Sometimes, the postage stamp itself
is found inside the envelgpe, and half
of the postage stamp is outside. Three
days ago, a letter addressed to me from
Calcutta was found in an envelg
which came from Bombay, and the
Bombay envelope had the Calcutta
letter. Of course, the climax we find
was in U.P. which was reported three
days ago. A letter was addressed to
the Secretary of the Teachers’ Salya-
graha Committee, The envelope came,
but inside the envelope was a love
letter written by a newly married wife,
and apparently, the letter which was
meant for Secretary had gone to

e husband. Of course, where
the husband lives no one can trace. 1
do not know whether my friend
Mr. Algu Rai Shastri, who has been
appointed arbitrator, knows anything
about it or not. These are clun:lsy ways
of doing things. I would certainly sug-
gest that someone in Guvernment do
look into these matters so that, if
letters are to be censored or the C.ID.
has to work they may work in a proper,
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manner, and not in this crude, ineffi-
cient fashion.

With regard to defence expenditure,
we are spending Rs. 200 crores now.
Of course, as I said zt the time of the
introduction of the budget, I shall be
the last person 1o suggest that we
showd slacken our defence require-
ments. But this question has got to
be gone into. Instead of doing re-
trenchment, you have got now four
Ministers. You have the Prime Minis-
ter in charge of defence: you have one
Minister for defence organization;—I
do not know if there is a Minister in
charge of defence disorganization-—
there are two Deputy idinisters also
tagged on to it. A Ministry with four
Ministers means that the Ministry is
looked after by nobody. It is nobudy's
:;sponsibility. There is no co-ordina-
10n.

With regard to defence also, I was
rather perturbed when I heard the
Prime Minister say tnat we would be
satisfled to have only some second-rate
equipments. That is rather a poor way
of building up the defence of the
country. Second-rate equipment can
be blown up by first-rate equipment
quickly, and I do not know how our
defence organisation wll be built up
if the basic proposition is that we
shall be satisfied to have second-rate
equipments and so on.

With regard to the expenditure on
defence, I believe Rs. 5 lakhs are spent
every day—the Finance Minister may
correct me; it was Rs. 5 lakhs pre-
viously—on Kashmir alone, which
comes annually to Rs. 15 to Rs. 20
crores. Now, what is going to be the
future of Kashmir vis-a-vis India. That
is a very vital question which has got
to be decided. Dr. Graham has submit-
ted his report, and in his report he has
virtually pointed ou: that he expects
to give no help at all in ‘the solution
of the Kashmir problem. Although we
have differed in our approach to the
Kashmir problem, ou‘the question of

ir vis-a-vis India, yet I believe
there is a large concensus of opinion
in India that the time has definitely
come when the Kashmir_ issue should
be withdrawn from the U.N.O.—with-
drawn, not in the sense that we with-
draw from the UN.O._ itself—berause
we went to the UN.O. with a com-
plaint of aggreseion. not on the gues-
tion of accession. And Dr. Graham,
in his fifth report, has virtually ex-
pressed his inability tc do anything in
respecy of that.

And therefore we should quietiy
withdraw it from the UN.O., and say
that we do not want the interference
of the United Nations at all. and that
the matter should be settled between
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[Dr. S. P. Mookerjee]

Kashmir and India. Of course, we
have pleaded and we have urged very
strongly that it can only be done on
the basis of the entire State coming
to India. wholly, completely, un-
equivocally and irrevocably. So far
as the rest of Jammu and Kashmir is
concerned, which is in the hands of
Pakistan, something has to be done
with regard to its future. We have
pleaded that that territory must be
won back for India. We do not wish
that any part of our territory should
go to the hands of the enemy, but if
that is not done, if the policy of the
Government is that the cease-fire line
will be the ultimate boundary line
between India including Jammu and
Kashmir, and Pakistar. let us hear
that finally. We do not wunt it at all.
But let us know what js the Govern-
ment policy in this matter, and we
would like the rurtain to be drawn
finally on the Kashmir issue, so far
as its finality of accession to India is
concerned, and the greater the delay.
the greater the risk of misunderstand-
ing and also the possibility of conflict
between India and Pakistan.,

Lastly. I would like to say a few
words on the impending visit of the
hon. Prime Minister to Karachi. If
the relationship between India and
Pakistan improves on a stable hasis.
I have no objection at all.

Shri M. L. Dwivedi: How does il
concern the Finance Bill?

Dr. 8. P, Mookerjee: Everything is
concerned.

Mr. Depuly-Speaker: Everything
concerns the Finance Bill.

Dr. 8. P. Mookerjec: That shows
that it is not merely a law and crder
problem, but sometimes a problem of
constitutional knowledge also.

Unless and until there is some
understanding or some possibility of
the basic approachr of Pakistan to-
wards India changing, I do not think
that the hon. Prime DMinister should
go to Karachi just now. There may
be some exploration. There are so
many questions such as the passport
system, the minorities problem, the
evacuee property issue, and the Kash-
mir issue, the canal watler issue_ etc.
In every one of these issue: we have
been degraded, abused and even mis-
represented, The last thing to do is to
give any prestige to the present
Pakistan administratioa which is vir-
tually on the collapse; it had let loose
certain forces which are now strong
enough to devour the administration
itself. Now for us to go and start
doing anything for the purpose of
1g']iving them a sort of revival will be

e highest possible mistake. I am not

. international, on
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suggesting that the two Prime Ministers
should not meet. Let me not he mis-
understood. But there must be soime
understanding that the attitlude of
Pakistan towards some of the basic
problems which have divided India
dand Pakistan, has changed in a satis-
factory manner; there must he some
proof of it, before our Prime Minister
can go to Kar@ichi and meet the Prime
Minister of Pakistan. _

The other day, as the invitation and
telegrams were coming here, there
were conferences in Lahore and in
Peshawar, which were participated in
by the Chief Ministers of the States
concerned, and also by the Gowvernars
of those States, and there was
nothing but abuse of the Government
of India. of India, of Hindus etc. Now
if simultaneously this hot and cold
business is blowing; let them blow hot
and cold, but so far as we are con-
cerned, we should be extremely careful
in our approach to these problems.

Then, so far as the condition in the
country today is concerned, the other
day, the hon. Prime Llinister—we saw
it in the papers—at his party meeting
read out 12 certificates, or some certi-
ficates from some foreign quarters
and said that accordingz to some foreign
estimates, India is one amongst the
12 best-administered countries in the
world. We do not know the list of
those countries, We do not know on
wirat pattern, these foreigners who
came to this cquntry either for health
reasons or for political reason: or
various other reasons, chose to give
these certificates. But the real touch-
stone will be not the verdiet of foreig-
ners who come to this country as
guests, either wanted or unwanted,
temporary or permanent, and then go
away, but a verdict on the basis of
the willing decision of the people them-
selves, and that must be on the basis
of the solution of the immediate pro-
blems, economic, 3ocial, political and
wirich the safety,
prosperity, honour and the economic
advance of the people as a whole
depend. That will be the real touch-
stone, and it is a matter of regret to
say that so far as that is concerned,
go far as the verdict of the people
generally is concerned, that werdict is
not yet in favour of the Government,
and it is rather definitely against it.

mqwmm(ﬁmm):l
SuTeRe wgred, wd WA off 7 o 4y
wTEA Y fawr ¥ forar &, %7 F @
FWIE T "TET 0 § frlt 0w
BT T HY AT HFTAT AEY Aray, I
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a1 W # gwfa # gfe § @@ g
oo faare o9 & A AW FET
AT g

3w ¥ Wit fawmr & fad ot &
ZT & 39 9T T FE1 frmeer @
Jed ¢, 79 3@ F grg wgT T g v
S faATT WTRT AT @S HAT§ I T
T fageror Agf &1 <o Pawr &
T 18ve-¥e & A o gEw fodw
fooie & 9w o ot F€y AT AT T
T TF IF I FT FIHATEY ¥ AL A
ST aF 9eA F QI A8 AT g4
@ ¥ 8 Leve-yo A f T
ForarTor oY 1< qRAT & AR T H A
et WY fY, a7y Uy g,
AT Y IqATS fF FEX AE WA
¥ § I §EYH OF T qE W)
T T T IAE ¥ AN A9 LAY A
fear o, SwF AR Y 1810 WY wfee
foiiE g wT e, 99 ¥ g g
wifee fai 1 3@ & mew gwn
3 WY, (et i dHeq, fafaed
wrE fed=r e ww (femr A =w
L WU gEATE fFT Wi SH F g W
FEIEN I W wfeet o
F 0 F@EO (YR FT A9 TR
F TATLIE WAT| IS ARG

w4 #ft wEew # ag dwew oafed

o T Wew & wifgd e
YAt fawmr & oY @< gaT & 3w WY
fofid oF@T & q WX EEET T
T ¥ WA Ao AT qga a6
AR wFga B gfe ey dfaer
Fawr 4t () FT WA
¥ waTfe® qg qq A AT & g
qrad @ wrfgd | fawe & afee
foRgFaRFTaw ceav iyt () #
waER frer g d
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151 (1) The reports of the Com-
ptroller and Auditor-General of India
relating "to the accounts of the Union
shall be submitted to the President,
who shall cause them to be laid before
each House of Parliament

St ag 9 gat e Al wEr )
gy A Ay ag 7 fF @
famr #Y QeYe-uy & wifeer fe
TR EEA AE AT 1 qg AT EEY
Tifgd fF sex ¥ orex 7g foalé g
HTRA T AT |
[SHRIMATI RENU CHAKRAVARTTY in the
Chair 1

wr fram & St aweEg &
It § g A Fgd ¥ fAd @A
g% 7 T R T R R
WRIggaasa g frgmidn =
S SR AT FTFTE TR E I e T
aeaTg WX 4= €, arfe 99 § weaiw
N AEAT fETAR R A A TR d
" 1@ T 3T ® TAT FT F14 3F
g F FC | T ¥ W9 oA
¥ WY &7 oF dWl WK S99
T ¥ fafam geeal & o FH9Q E,
I O feamT AgaT g, STRER
Ia%t feamea & e qoeY &
arfed, w4ife WX I IR AT
awer wareT fam aw gt & ot Wk
I SN THFW H I qF T AT
@ IEY IT AV A WEAW EF WY
FETEAT AT | O T FHET
FIHTL Y G &1 A T § WY
WL § IART GCOTC F OF A @ 7
&Y T 7 T

& wd Fr A g f5 el
W AW A gewa 3% gl ¥
T wwdr afew SRt TR ¥ fod
FT7E F FT4 HL 950 T § WX IF
¥ o gt afaat %1 o gEd faame-
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[F= go wHo wR

g ¥ &, v g afgg ) afew
o &1 H19 3T AMMgd | FEwa A
ot |t § 99 1 g FET A
X [Tg FT OH & A I F oy oY
aefeat g ITHI R AT HT FIZIFEAT
gFT & W9 ¥ AMA qg FeAT
argat g f fom 71 9@ ol
T SHAETT FIAT F FIT AT FRAET
& A7 @, qan ffw F i ¥ vt A
forarred w1 YaTE $T@E, T & wfafow
qETEl A1 §1T T I@ 7 § &fw @
dar T FIEAEARFIR &, WA
F WY FT 41 AOA TG BN TF &AW
<Yy 2 fesrar rEAT §, A T ;WA
ord f @ wow wra ¥ fvT Fg @I
afer T F A & ford ey Trgar
“1 & woEy s & CWINC
faitd, wEA fe¥y  F AIH {eYe
9% ¥ g AN W TYAT  ATEAT
g

“Madhya Pradesh (M.P.) is one
of the richest States of India in
minerals. Thege are large depo-
sits of coal, bauxite iron,” copper,
manganese, limestone, etc. No
large scale industrial use of the
mineral wealth has so far been
attempted. Absence vf cheap
power appears to have been the
principal handicap. Surveys for
the purpose of utilising the water,
resources of the area were under-
taken about thirty years ago but
the reports were discouraging. It
wag at the time brought out that,
in spite of the copious rainfall
over the entire area, the water
resources could not be utilised to
produce cheap power or cater for
large scale irrigation of the millions
of acres vuf cultivated areas. Re-
cently, however, atthe requestof
the Government of M.P. a fresh
reconnaissance was carried out by
the CWINC, and it was revealed
that potential for power exceeded
one million kw, and water could
also be made available for peren-
nial irrigation of nearly a million
acres of land”.
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= a<g ¥ 5@ Foe F1 95 § 9w
Fafed 7 g For w4 St B
arm  ge fE wer wdw A feer
T wTEr Ao & fod e awdt § )
WA gaT™ § gg At ey

“The Bastar area of the State is
a sparsely populated tract. Culti-
vation is done on a restricted
scale and the plentiful mineral re-
sources have not been explored ot
explvited. A part of this tract
is on a plateau at an elevation of
over 2,000 feet above mean sea
level. The rainfall is good and
climate exhilarating. The area
theyefore offers great scope for
resettling and rehabilitating re-
fugees from Western Pakistan.
This can be achieved without dis-
turbing or encroaching upon the
areas occupied by the tribal popu-
lation”

WEF AYFIG F WG FT A
g%g £t F @ s ara<s e
g

“The principal river of this area,
the Indravati, has great potential
for power development which is
absolutely necessary fur exploiting
the rich iron ores concentrated in
two _ comparatively small areas,
aggregating to over 100 crore tons,
and containing 68 to 70 per cent.
of pure iron, for the manufacture
of pig iron, cast iron, steel, etc.”

F u ¥ afd § @ wew
¥Fud o g § fF @
= TE ¥ TR § I @ ofar #v
wrgt fir gaT v S (e awar @,
faam Foar =anfgd 1 o Y ag AR
stz st CWINC # fadié w1
@ F AT HTE FIH I A1fEA | WK
1R T FTCEAT T FIT § A AR
# wIET A0
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T ¥ ATA A § AT TSI T
aTF o fasar Smear §

“At the request of the States
Ministry, a reconnaissance survey
was carried out by the CWINC in
Bastar area and four suitable dam
sites were located where develop-
ment appeared attractive. Three of
them are on the Indravati and one
on the Sabari, both tributaries of
the Godavari. The power poten-
tial of these will be in the neigh-
bourhood of 31400 kw. conti-
nuous, . Besides, the dam on_the
Sabari river will provide irriga-
tion facilities for an area of about
7 lakh acres”.

g 50 Y § TAFT I W A
qir o # qroeT & 99 A e & A
aﬁ%qagammwmﬂg‘r
gear & @ fF w@F T WS T
g d @ RE

€0 & 417§ WY FT AT §§ M
oY feaT ST E ¢

Hasdeo Dam Project—Rain
gauges were fixed at the dam site
and in the catchment area.
Gauge, discharge and raintall
observations were in Pprogress till
the close of the sub-divisign.

Later on, the State Government
desired to keep in abeyance inves-
tigations un the Hasdeo Project
and, as a result, the Hasdeo Sub-
Division was abolished on 26th
December, 1949,

% ag wgm fr @ gEad €W
qqT OOT  SeEE W@ §@ 2l
T 4 IW W W adfE @A
% awe & Wt T @ ey,
PEXN-UE AT FRNS-Ye W wufE
FT W AT FT F7 "I TG T
gt ¥ @A AW FT FT WRA | AN
TTET | SATET AT AT T AT E
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foc & ATERT & AT F SigTrAT
=rfed |

sa § A @@ FgN TR §
feat gk ®@ qRE & Tew §
afe 57 & e WA W A
foerft ot g1 &% It =t 3T A
wre 9E & 221 7 faem 3w Srfed
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¥ o vgrar § 99 & fad o g fasre
AT aMfed |
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[eTT To THo &)
T TR T G F AW B G
W,

Shri B. C. Das (Ganjam South): The
Finance Bill is discussed in_the back-
ground of the Five Year Plan, The
Minister for Planning and Lrrigation
has called the River Valley prg]ects
“the very substance of the Plan”. He
has said—I am quoting him—

“They are the gems of the Five
Year Plan on which the success
of the solution of the shortage of
our food problem depends.

if that is so, we have to care-
E‘ﬁ?'scmﬁnise these projects when
we see them golng WroODg, Also we
have to see that these projects are run
properly and are really turned into
national undertakings entlrusing joyous
participation of the people. But are
they so? A few days ago we had the
report of the Public Accounts Com-
mittee before us. We also heard the
Planning Minister’s reply on the 27th
March, Before that on the floor of
this House several complaints on the
working of the Hirakud project were
made by several members from diffe-
rent parties _including the Congress
party. In the Press of Orissa you find
complaints against the working of this
project. We have :;ilso seen in the all-
ia Press certain :
ﬂﬁlseati.ng reports—about the working
of the Hirakud project being published,
At last we found the Public Accounts
Committee sitting in inquiry to find
out the working of this project and
submitting a report. What is this re-
port? Certain persons try to make it
out as an exhaustive report and that
all that is bad and undesirable in the
working of the project has been noted
in it—which is not a fact. The Public
Accounts Committee themselves do
not claim this. If we read the reply
of the Minister for Planning, we find
that the impression he wants to give
us is that it is an exhaustive report—
that no wrong done there has been
left out by the Public Accounts Com-
mittee. That is what he has said in
his speech on the 27th March:

“The Committee has taken
notice of everything wrong that
might have occurred. A few lakhs
have been wasted and if you take
the project as a whole, the loss
is very negligible and can be
easily ignored.”

I am question him again:
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“Let us not talk as if a large-
scale wastage has occurred in re-
lation to the work that is being
done., We have got hundreds of
officers engaged in it and out of
}.hat dttl)lur or five cases have been
ound. 5

This is what the Minister says. But
let us see what the Public Accounts
Committee themselves say about the
working of the project. The Chairman
of the Public Accounts Committee in
his introduction has succinctly put
the charges against the project
authorities—I am just quoting:

“The Committee wish to draw
i_#pe{::al attention to the following
acts:

(a) the continued execution of
works without detailed sanctioned
estimates for five years from the
commencement of the project con-
tral.ry to established practice and
rules;

(b) the failure from the very
commencement of the project to
make adequate arrangements for
the storage and caretaking of
crores worth of plant, machinery
and stores and their proper
accounting; -

(c) the flouting of financial and
account rules by responsible
engineers on a scale and in a
manner which have assumed
grave proportions; and

(d) instances of nugatory and
infructuous expenditure, and what
is worse, instances of contracts
and consequential expenditure in-
volving serious irregularities and
disregard of public interest.”

This is very serious charge in
moderate language. This is what the
Public Accounts Committee say.

On the question of appointments
we heard the Minister saying that
there were only 4 or 5 wrong cases.
But, what does the Public Accounts
Committee say? [ am quoting.

“Obviously, it is not possible
for the Sub-Committee to go into
each individual case of appoint-
ment but certain cases have been
brought to our notice which
show the unsatisfactory manner
in which the recruitment was
made.”
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Madam, I will not go into individual
cases, But, if we go into certain
cases what do we find? In the case of
the Executive Engineer, Stores, Hira-
kud Project, we will find the way in
which he was appointed does not re-
dound to the credit of the Govern-
ment of India, especially the Central
Waterways and Power Commission,
because the way he was mano _
into that office is scandalous and this
has been clearly mentioned in the
Report. I do mot say that this was a
single instance. The entire system is
wrong. Something is wrong in the
system. Therefore, for the hon.
Minister to say that there were 4 or
5 instances is not right. The Com-
mittee have cited some sample in-
stances. Hirakud is not a special case;
it is a pointer to us; it is a warning
to us that in several instances in India
we find corruption rampant. This cor-
ruption has to be rooted out, mis-
management has to be done away
with. How can we do that? If we do
not go to the root of the matter, if
we do not properly understand why
this corruption raises its ugly head,
then it will not be possible for us to
eradicate corruption, nepotism, wast-
age and consequent general demora-
lisation.

From the Report of the Public
Accounts Committee, we find certain
glaring facts. Government started
work on the Hirakud Project on the
basis of the Project Report of 1947,
which, accordi to the Committee,
id not contain “any designs or Plans
and the estimated costs were no mure
than lump sums based on guess work”,
That is one of the charges. You start
huge projects without any estimates
or designs,

The second charge was, that the
project was entrusted to one body for
all practical purposes. The Central
Waterways and Powers Commission
was entrusted with thre execution. The
same Commission was the Consulting
Engineers. Subsequently, its Chair-
man_ became the Additional Secretary
to deal with multi-purpose projects,
So, there was no supervising autho-
rity and evel ing
one head and corruption was inevi-
‘table.

Another glaring defect we find is
that stores to the value of 5 crores of
rupees were brought in 1948, but. for
lack of accommodation at Hirakud,
they were kept in the open. There
was no check and control, and, from
the report, we understand that some
of them were rendered useless,

Then, right from the beginning a
large number of works were under-
taken without sanction. As a con-
sequence of that we find Government

emanated from °

.
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undertaking huge projects and aban-
doning them in the middle. There
was the case of the subsidiary canal..
Government spent 2 crores on it and
found it unnecessary. Because they
had no plans in their head, they
wasted 2 crores of rupees. There is a
case of a bridge being constructed, it
is half finished and it is now aban-.
doned. An aerial ropa-way was pur-
chased, but was not put into use.
Thirty thousand rupees was thrown
into the water, You find a catalogue
of all this wastage in the report. None
can say how huge is the loss as there:
is no accounting of the stores and
wo;l:: were without sanctioned esti--
ma

Now, coming to the condition of the
people there, what has happened?
The Government did not take the
people into their confidence. The
people were uprooted, they were not
properly treated and were not given
proper compensation. We find from
the Report that only those people who
owned lands, the landlords, were given
compensation but the real tillers of
the soil were simply evicted. They
were not given any compensation.
The Committee has recommended that
they should be given land to be re-
habilitated. That has not been done.

What about the workers? They have:
been treated as chattels. I wish to
bring to the notice of the House the
case of the President of the Workers’
Union. He was discharged and dis-
missed summarily on the flimsy
ground that he broke a mug of water.
He was discharged without any ex-

' planation being taken from him. That

is a scandalous affair. A copy of his
complaint has been sent to the Labour
Ministry. I think the Labour Ministry
will take note of it. No reply has
been received till now, It is a fant.
And now what happens? The workers.
are treated miserably; e are no
houses for the workers; thereby a
large number of workers have to live
in the open, Last year, cholera broke
out and took a cruel toll of thousands
of people, as a consequence of scar-
city of water., That was the plight of
the workers. If you see the officers,
they are living like Nawabs in big
bungalows. The people of the country,
the people of the province for whose
benefit the project is intended are
treated as hewers of wood and
drawers of water. In such cases, can
you expect any justice, can you ex-
pect public enthusiasm, can you expect
corruption to be eradicated, can you
expect enthused participation of the
people for making the Hirakud Pro-
ject a grand national undertaking. of
which everybody could be proud?
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g1 #fee faar ar 3few oy T
Fh 6y froft g efw AN § wg
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o1 fi 7 9% faaTs oF TrEiE 91 )
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A7 W TEH & THAOAT STHT TTET 47
JUY W A ITH ATAE F |
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TRz 7 foggse & fag amr #w
fFar @ w1 o791 T A wifEw
F1 2 AR ITHY TAH OF g2 qAF FTAATET
W g€} W g g2 A d o fr
g foast g7 ards fFd Tic T |
aFd A § U9 F7T FEe o7 gAv
arey § wifE § gwwar § 5 Fo
TEARe HoF & for w9 AR
2 1 ffq WL oF WEET WOET
= 1T FY g=gr gEmar § A fE
& 19 1 T auwar § 9% o
TR g Fg 99 fF qg Taade F
famms ¢ ot IEat == 0w arEiE
g A wwaar § f& qod maAdz w0
HEAT A ATAT AL &

wt g8o Qo I (T wew) ¢
a3t farwrae 7€) &, THT SATT FTETL T

T

wter s UR:  GET €T T8
gD E A war g fF ag s fR
Wrg ¥ Eeg A E, RS ¥ AR
& oy wifaer a1, g etz 9T, @R
|1q Fafee = Al &, qfea 78 &)
e T F AR, AR F IR AT
F Y, 97 fF 6 39 o8 T A miww
g, A1 ag FT A o d e e
¥ oY Feogsfrar o § 3 2w & gAY
§gdftfade g § 4 7 W oA
firar o i g nferw ot &, 7
T &) 7R I AT &, 7} AF A
S 8 g Adfrze @ T ¢ v
FETdw EI& o awarar fFag
feem AT A I g1 Tfew &Y
TR Wy ARAE ) A9
HTRT 7E FET fAW AR OF Tow WY
¥ O FCGAHAT | WY ) ATH
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Fo e e el e gl G o cam o ol
fed qifesE ¥ foagsie o7a @ and to merge themselves jn the

f = « il iy .!TW 3‘, economy of glnd;a In ‘this regard
W, I gEARE 1 A G the Government have undoubtedly
' fr Wi P Sﬁn! large gl.trnsqt vf money, but

e racant t money is mot commensurate

z, . with the magnitude of the prob-
W%Q,RTWWW% @; l]_:mk I_[; add;t;g;;, thgrg ]‘d;a,s t:g?ln
. a ck of sympathy and understand-

W*quﬂe e *@l sfFaE ing in dealing with refugees, par-
T I HEATK FY T qqEAT 5 A7 ticularly in regard to their shift-

ing from one place to another.”

ST FHT GHEHT ATAT & | ag §feASE e e & -
AL 99 § 91 a9 9w fF

W A 2% A ag @ § R A 5 tiaa s beow deseld o ';ii‘:
gfims w1 qFafg  a@eman av ar et Nehm, ,once called  the
wEafas a1 | 9gF H 7g A FEO0 . /
g fr g A e g St (oo e

Zfem Fraer e a1 “Many of them have taken to

vocations which are new to them
and of which they have little ex-

i W‘ rience. % are still struggl-
ﬂ lﬂ'l” 'I'To;; ( : ﬁg m De hmb B;.lf;s they
T): ! are not e habit of sho
fea—egfaa arfagi) : w1 o @ b "not ﬁltﬁmum
mean t al bee
ot afew Tw: fga o ar completed” " on has been

IW FqFAGEATE |
Mr. Chairman. The hon. Member
Sto WMo Hlo & (FrfeamgR) should not make his references longer

than his original speech.
7g Wt fagsft A {1 B ’

Mr. Chairman: Order, order, 1 would @t afew Tw: all right,
request the hon. Member to cuntinue, o o
because he would not have very much Madam, & w=rost sdew g wgar
time to finish his speech. gl i a% forwTT W% ﬁﬁ' #® a8
- S b
“It may be that Mr. Jain him- Fhifs oot AT -
self is anxious to introduce speed . al W ar %* ?,
and expedition in what he does faw 9fem &1 1@ T9amT TEETE
for giving relief to the sufferers

from partition and that the pecu-

liar intricacies and complexities WA SO : AT
of the problem stand in his way. b N Powa

But his major assumption is g afag

wrong”.

q ¥ o 5 T ag @ fe adr- ot afew T A wEaT g
froma @I A AEAE: fr weitfad af gom1 Sfewgara
“Displaced h t yet ? '
been Acuminied” n the countzys %W vE T T R f
economy in the sense in which ZEE & §H afew ardifmraaad

Mr. Jain used the word “assimila-
tion.” v qg feram @
a0 T Iw F ag feult § .
“What has been demanded is “Only those who are In contact

that they should be afforded suffi- with them know how many of them
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are facing starvation and destitu-
tion. An enquiry into their econvo-
mic condition will at once reveal
shocking results. Unfortunately
those in authority are incapable of
appreciating and understanding
their misery".

N E A FETARATE R aw
Y fagae W aowrg T 9Y 98
gFwa afers A fmc @) ofew
mmﬁwv&ﬁ%ﬁrm?fzﬁ
aga wmw fear 1 T @ gEW
¥y A Fogeha A gt g g
d¥ A Tw gAY @1 1 SW A 9w
feaaT 9T W THE F I FT G G
+fy ez Ferar st W AT A dve e
arr W 39 ¥ Fogder WX w06
qre wEw @ g e A ww
g7 ag AL ST R AT A R
H@ﬁ:“ﬁ'&ﬁ“t' o I
rigead dwFcEa®
I FT OF G Y q& e oSt § Ag T@h
waE 1 o g G A ST
tagWragi @ T ITF I
g1 FEC I ¥ S TR 4TS § TR
W, @ AENAG N WA I A W AT
sAFfa ey @ fAd agegn
fraidz fagoqfoe 10§, &
wgaT f wfa 7Y g
1 hope you will allow me 15 minutes.

H has already taken

Mr, Chairman: He |
12 minutes. I will give him 3 minutes
more,

s A T S OF AT
syt Foate # =+ :

“A wast majority of displaced

rsons from West Pakistan have

n rehabilitated and their prob-
lem is expected to be largely liqui-
dated by the end of 1953-51."
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W g @ fr fafres @ga 7
FEAATT ¥ @F F aRAT A R g
FIGRTT AT ARA & | WA | qE
o9 AT o FEITEA F A qE
oww &1 fafret aee = ofa-
w® gl Hfaw vy fafreara
{ gEaTe TR fF gy AR d ar
T\t " § fF e T W
AT FEY 4 &F 17 i 771w g o Agt
73w fr i wegd odd o agt
9 § IEHT RS FW FRaT ST AT
T Ay Targ | A ferEd our
7 g e w1 #¢ fi rfeear & ame
wrewT genfear qafrrme 7@ & av Tt
A Ty § TEaTe @ e s g AT WY
@R A Nfag 5 eEa _u i arA
@1 Tg AT AT 1 WY AT
Qe ¥ qT9 A §Y AT 7 g, g AT
IM Y TE@IWAREE AT W
ﬁﬁﬁ‘aﬁﬁwiﬁwﬁm%xum
F, JHFT Lo WHETHTH 7 4799 1
T H {1 W W 99§ ag ol
fade fofrs ) fadmm, @1 97 a1
Qo o i 78 gem

T I F 78 WA FAT ATATE
fr @ aw fafre< age a0 &€
FIUYE A4 FL W E | oo €2
o wHicomg? BWF
MR AT WY § g O Sy
fogsfra o d, e fm y oA ok -~
7 gramge & A% oy § 1 =@
Tt wed e fr A 1 S
it ¢, 7t e € for o &
™ AR Y AT W AWS § qE FT
fafreT sar &, wifs 97 A aa g
AEATAGI 1 1 AT FY AT FAT
wifgd fragaqi 81 a@gF w9
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ArAT F A AT g Hfaad, =
AN Y YE TS ATEATE | T8 HIT FY
s feqare 994 919 @ATAgd |

vy ama ag Fe g i A foag-
Sy 7 ez e & wg & 9 F409
Yo TR TFE THIF IZT IR FLAT & |
™ aF 52 7Y fafred dF sady a3
wWr gl s FTET™ & fF wrs fafesm
TFT AT AT FUT | A A ¥ A
T § fe s ds dada g ag fog-
St #1 fad ) faw & g e @
AT A FAT T FH FAT AN &
TR THA NI (W e e
|Et AWT)  TE T QT AT (FAS
TFAE W) 1 Twfaw e
ATATF AR g fFma fmrdr
Tga &, qEFT Ao Ao F | o
o fd ¥ wwr gk aiw
| AwEHr fMRE 1 9
wEHr Fo e ¥ AT WA §
Ffe wre # g ¥ fog ww ag Far
2 oo ot fFeegofter & 9w o
foai My @ e 5w
[WHTATATI TG CF FFTH Yoo
TOT o do F G 1T gw fafaedy
¥ 5 5w @w & 97 97 w1
& T gHa A g, W6 A A
g ¥ fag At 3 @ o A A
2 M mmmgir TR a
FRAFA A ¥ g ot ovrg € gt e
T AR AT TS | @ AT AL
srdaTag d fF maw 3 g e o
F dwd WA ER T de
ware fag ) ew fafasdt & g
A e s § s =< w®
FH) W W ¥ T ST R

wifet § § oF ara "R fafrex
ATET ¥ O FAT LA
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FTAA F AT ¥ AGH qr@ qfeth
FTIRE FRE F1 o araEr @ w7
WA HGH A g 1 FLIT A
FEER A §fae am el
Ag@TH FF I FAN A woAT o
7 9 wrEfer @ § ol v F 39
TFE §, IAH! AT FA A FT AFG a1l
AW @ fF qza madEe FTEE g
FE IR A It Af@w )

TWo ARA-A (WIAR—HATE HTET-
—fera—ugfaa srfeai) @ #ma-
Hrgr FATAT FEIEAT, WIS TW WA T
& fer 5ot &1 qegar A § fF =R
wrgA & farer ¥ grer qHT a9 1 g
= far | wErEET, A At gg W @
fF 2w & T N @R ), e
forer & Troq & st WY, A wAfa-
fiam g1 @Y 3w =T & faq 98 ;A
JAWAT § | AT ATIA FT &EaFqT
T o g & o suefte €1, SR AW
# 30 @aAaT ¥ AW #1 fedr ar aga
dYer o7 @ &, e o g gl AR
Mgl & FE4 I I A afew W)
Tfed ATgET AT a6 A9 IS §
g7 I € i s ST WA
ft 37 Y wEedAr F 1 A AT
&, ag garr mifwd o Y g a6t &
ATAT WX HATAT GHT & W7 SO Arfer
¥ sronfamfl @y sEwr ghE
TIAT AT &, AT W I H @A B
Foa fargn Wk fearwic R Fg AES
& f caarar ur &1 o ¥fET A F
ol aF difae o oY AT AT A
T G | 98 I agi A g, ;i 5
wifes sfe & wreay # W o @
TAT A WA T 7T A gy WA
FfE 997 37 3T F TwH AT ATIAV ¥
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(AT FT AT & A I94 F& a7 Agl-
4T S, AT €Y TE qfeF TR ' Ay
g T 3T § WA T|WHE O AR
e "feer F sy e gt
I A § IES FE A G@T A
ATt AT @t S Ao
"yt forar st & g, ¥few g
¥ @19 FgAT qeal & fv smAfas
AHE  (FEED WOO9) 7 g ¥
FTOT A FIA qET F FatEal WK
FIHFT TR ¥ W< @Y difaa @ iR
FFT L AT T J 70T TTRTHA
37 fag@ gu @i za SF 9T 2T, I
I N RO R I @A
T AT T T FE LIEF AL TF
#T =qr+ frermar, @@ & wfafaa faam
gt & sfafafagi 4 afew ardm
WEYee FE Be A ¥ wwfa, gy
i "W Wy foie =m S &
goata, wfaEt T 9T 59 aeT ¥ geedi
F @ FY AT gE w7 o7 Fawmn
HR AT FIFT T 59 a9 §7T I
& i 9g oF wargar fraror sk
wegaT frarer 3g w1 fadas ad
S Frra faa Y, g oferm g

st gHo Qo I (IHAT Wew) ¢
TF AT B FF FAM |

Tro WAL : 5T gow § 7
AT fF ST TH A IAAT W 74I-
o fraron & fad ot & aedt &8
FAT 7 TGN I FET AR T2
A A AN G AW
gug 3 F faw forw wmit § 57 eefom
Frffai T AAER H WG| TER
7 =g faamar | wsATE § A|T
T # gfea wnfa & s9Ew 9 ST
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sfgardy @i 7 gfer i s @
=ty sm=fai 1 et & gt fa,
T F@ A AL A A AT F W
F1fa T oF ¥ T 9T AR IEAT,
THY WTT Feq5qaT A &1 g v T
g w @i ® &)1 & 5wy
T TS i ooy € Twerw §
oI & GfeT & 99 79 a9 agi ¥
AT A wgraw 9T 9= 99 @, uw
T FY gavt ¥ g7 A€ faaT o7 wwT
WY FEETET HAEOHET W qEI AT
weaTd g¥ W) F09 wefre wiEt A7
WIS 74T, WO Y AL | qE AT
g, AT FHTT F R AT G

fareqwdw & a1 § W9 F1 g,
agl ¥ wwew N @ A & ANg
§ g M1 am § & aifes Wic
gferfore afs «® &t & ==
™Ay A AR & emr s,
@ 9w & owr o9 F=r faw
T WX faarg # q@wm wnn 9,
FA9 g wife A oY, T|® W T AT
€ Wt quig FCA TE, IT F @A A
aift TER FTAN 39T TG TER
T U A ATt S S T =
fore & ag ¥ g & o9 o s
gaTL A e s A e aa ¥
fod &= & wiv ) Sfew o a2 g@
%71 fawz  fF gt g woft & o W%
T aTEl F71 A g faar e Rl
g& orfa ¥ ez fag s S @y
2 #F Wawwr § A FE A TS
HYF TIGT § HIE AT THTH TE ST

ma i gg gt ¥ fmr d g -
SEET g | W e  fe oot difew
FWrE, o At w7 5 ¥ @A v
g TG g AR I A I Y
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FT A ST @1 A 39 AW a9
AT TFR ¥ HATATT 1T &, 74T TGV
R I ¥ @A ¥ a7 o 3 1%
THIT &S FCA A 3T FT FIST T94T
W SR AT A o FT Y s
¥ g R FOET T 89 W W@
2 @ ed * vaow g, e
Trgsfira dy Y g wrd § AR T &
Fard gu g, ¥fFa T W N T@wErs
f mg fogeh sfa &1 we ol
[T § 1 W IAEr weear
WA § 97 f& ag a=rt dgm
N BT wEd F FEH X AW
¥ 2z, aul ¥ wieE = fay &
TR s A far & fam e @@ &
W= wrwt ag ot wrew AT Tfed
awl g § AEATHIC qHT F ag TE
A A, TE e Y Trw @ @
WX ag ST # "E Fa=ar davr
g & g A g A7 o
SHFFY AT FT A W A fammr
a1 5% & AT w7 g fedew Sy
™ Wy %9 A 43 gy § T W
@ AR s Ea, foagid gganfest
@ fq #, g 9T W ¥ g
IR I 5 ag 9% @A ¥ faa
g ¥ waa -t e gfawr €)
wfa ag $elY e T § forg § &
A Ffed g A @ EA F W
HFA AT A, AT W Dewwt o
FATR R A AT v et fo ¥
fier o€ & WY WRT 9T F9 A g,
WY ¥ T WTH TF O A FT T
it €, forg 3w & e oY grem ),
e faiarsYsgawad frag 3w
w27

# at faw woft wgew & sy fF
TR EA AT R T A E, We I ¥ gy
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forr % gra 7 §, w1 afs st Tmar
TEY 37 A FE A GO FT FA WA
TET &

T 5 a1a &7 a2 fegiu der v
T & fr ot qfega &, sfeem mage
R 3T F I & T, Bfe @
FEIETFET AR fFaw @AY
g ¥ A N gER Sww A W gU &,
R Mfe & &, Sfagt v
& {fod wagR & T W W @
I A ATAS AT IIATI FER
MR Ty T
| TEE A W owFw g e
Feww da a7 F AR el e
TAFTIHAAFT I §1 oy o wE A
=TT § WX gFFRTT §, ST 0 9
Y T g Aar g, foerw oft A §
ded @ WX AFAET a7 FT T I
wiET F G HH F GO ST =
T FT I § AR 99 qfw w1 I
Fagd # foeedY s ar =T & o
Wary oA N AW I ok aw wT
FATA FT I & TATH TIAT B 4T 00T
F3T ImwmmsEmEfF A A
W@l 4% MR &, I9 1 I FHA F7
arfet &1 g% faar sd s a2 #
&t & mfwera #1 % &, a9 qfa
At @I T S d T
I AT § "fageAwg gl faer
& aga iz ST @, HfE w0 g
STAT, TE qH WTIH] qATTE

grat # g frwtor & fog sy e
I IHIN AT, STREAT T gEET ¥
AR FL WE A I H AT H ATGHT
TS fe g M S WY oY
oY faeelt § oY /TR AT FY AT
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& T St AR A A qifegnie & 9w
9 g0 SHF AT & A F ST FTAAT
FE aut & s a9t gf &, |y
A #1 wa FgEw fHgr o1 @i WK
AFIY AATL TG §, I dA1R gfeomt A
“TETT FI AT F WA TIF W @7
R AT IT FY 7 AT FY A1 @Y,
TEATH §, TAAT &, TET TT A= T&a
TRAREFANY 7 groa ama-
TR gt X g A AR ¢, 81
R AT F e 38 qfa %1 g
FI I AW M AR FRITF
<t ¥ A9 [l 7 wfaw ¥ afew
gEEar AT Er A I & fod A ¥
fad gfw ¥z P A 3 framd=
B F W EEAAAT T WAL F qH |
AT 3 7 o 9¢ F49 09 9148
FE w7 & &1 A o #Y 78 51
ZRATE, IW AT F A S & AT ATHHAT
& ¥ wda gET )

o F 9187 7 A9 Y I IUAT F
T A FENARATE | AT
fo Y FoUwIE W AW qgT AN
Y €, T A W99 w1 Fawar fw
AW A AT AT E Yo F
£3 FTE, ¥¥ FIATC 1X9 1T T FoaT
et faeag /ST 14T, " A 8w g
T U A i g 3w T wE A @©
Wﬂﬁ*m’ﬁmww
F o Safa | T T AW A
T AT FIH TT GAT 9T W g
F T o a9 W I aegd ofwar ¥
AT AT § e of W) ogEt A
97 WAT 971 ST /T gW WA &
fim ot T ot 3 1 A wAr @ fa
stfer fer firart o g1 & SR AT PR
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TWEAO T aq @grg) & At
W g W §g WY [T AR E,
fore & wrepr grm fr oo o S Y
a41 waafa g€

| 18¥e ¥ &3 WM™, ¥¥ g9
W ¥9F FT, T 18¥s F € FUE, ¥
T & gIT 9T A Oy, ' feve
H © FIT, 3o TTE, Y& AT S0 AT
1 {8%o ¥ Lo FAT, 33 AW, 35
TR Yic gt &9 L F0T ¥ Qe
FUT FT 99T fammam w9 faar 7@
ST ATR@IE W TH TG &
far wfaq fa frdt & sreor S=7dr 7
THET 7 AGFL €T G007 F fe@ar &
S FT IR WX THE T F7 F17
Fgidfwaaran @rg  FRrER
iR Y el 7 ¥ o e sww
oA el g 7=
famr et sy R F i A fevy H
3¥, 0 0 o Y S whr feer T T W
q1, AT 9% FOG Fa9 9 A AIE0
oo Y &7 91 R E WY AW F G
% wrornfy e A @ 81 g
FRARA S GFE F 51

w9 F2 41 ¥ g9 79 ¥ fad sifar
FAWE | WY GgF &7 T AW
TEIATIN 1 A g T AW
FER AR, WA
a4 #7 &7 Jfe orar § 91T agi ¥ foe w
WH ¢ TAY Lo WATRMATE |
T o mgR e wrifmadi @
AR TEl g U T AT NH F
IE T | ST RTFL? AT 6
AT A, T | ATR Wi
7 A, W R @ oo, e
fazat & fod swer 49 o
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g w g IwEd fag  dEAT
fogi 7 sz A Fgrar v faar s
& W9 W T @ §, e
¥ e @Y qand S W, A ARa
F FTORM § FaT T 7o % faw 14
g1 ¥ wgang fe w9 agi SehwRd
74} Agf T ! 9EYY, WYL 7
FATed, NFHET A T@Eg 1 F wFAT
STEaT § 6 T T A ool & Tl g
sue FT Arfed 1 F w9 & fadw
& fag & #g @1 g, Fvfemms i =&
FIIE! | I AT Y FAAT AT
w1gaT g 5 w9 #t v @ F g
14 w1 Wfgd | wwmar wEER
qfcoms grm o

@ # AT @A AEA § TR
frgtnr & fag @ F0T 33
1@ wTTqr AT g9 fwior & fag
i= FAT T 1 AW FT WA
g anfgd fv o i o v faoreit &
gTT ST fT g O 9 €, 7 gk
gfcar W€ v fiegit & gt ¥ oV

T EEA | ITH TGN T gy

HTATIEAT &1 WX ATATE] FT 1T AU
grrat AT AT &1 W ¥ g
{= FUT &4 9 & F7 T@F A1fgd |
T IU ¥ fod &9 ¥ 9 99 50
WY | § W g R s
frarenr % o ST a1 T R
94 HTIECT & | T WY WG AT
faaren & fad T w0 wE WK
S TS § ATAT A1 39F G ww_w
g ¥ W@ ! gEfad  wErEar
frarreor & ford 67 & w0 w97 Fy i
R faal o agh ¥ grgfad
¥ AT F0 ¥ F9 <o T TIAT T&AT
qifgd | @ TWIT ¥ g7 0y w0
ey @@ wd g &1 aft ww ww
88PSD
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THFTT ¥ O T4TT FioAT § Fa-9 FI&
at & e g 5w FTer ageEar
w1 T T g W forw § Fer W
g &, fa¥ we W dw w Ster T
A §, TR AT TR, FE IR,
TR, IWF TR G FA & ford
sihefe ) smear g § @ T
e sd g fF
FTT ¥ g feard 2an @ @fe W
GiF & Giw TSl WAl AgATE
fFReEE Mg aNF sy
QT AT A BF GEF & SN &, SfhT
WA I TF AT THTHAT T
fer 19 o g &9 Araay & ArEHr OF
g AsgIgTg AT |
1§ fft § Fer AT ST En
TR I TR AW FTETHATE! T 21
T &9 1 fwar @ § awan g
f& T F1 FeaTor R

# mam e g fe gk faw W
ga aral 9 0T SHA 1 FEr CAT
T g & auTw a7t F1 IO W U a8

MR AFAE | AR W W F A
wiE1  H HITE AE ¥ G IO
AT ATEAT § |

Mr. Chairman: Shri Thimmaiah—I
ran only allow you 5 minutes.

12 Noon

Shri Thimmaiah (Kolar—Reserved—
Sch. Castes): I would like to say a
few words about the Bhadra Project
in Mysore State which has yet to
receive full justice at the hands of
the hon. Finance Minister. The project
was started in the year 1947 by the
Mysore Government and it is one of
the biggest multi-purpose projects
and it had to be left for want of
finance. After integration we expected
that the Central Government would
take up the execution of the project
which is not completed. Even in the
Five Year Plan we see that a very
meagre amount is allotted for 5 years
and that will not be sufficient for the
full execution of the project. Perhaps
the hon. Finance Minister has no idea
about the advantages of the project. It
is a project under which about 2.24.000
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acres of land will be irrigated and
thereby it will increase the production
of food by one lakh tons. This wilt
not only solve the food problem but
alsp the shortage of fodder required
for the cattle. Also, if this project is
executed, it will produce about 18,500
kw. of electric power including the
seasonal power for providing supply
to the iron and steel works at Bhadra-
vati where you can increase produc-
tion of iron and steel.

In the Five Year Plan 1 see the
Government has allotted about Rs, 36
lakhs for 1952-53 and Rs. 40 lakhs for
1954 and 40 lakhs for 1955 and Rs. <0
lakhs for 1956 but the estimated cost
of the project is Rs. 18 crores and now
a stage has reached when the work
can be speeded up provided finance is
available. With a little expansion and
extension of the organisation and by
mechanising the labour to the extent
required to speed up the work and
also to save working costs, it is possi-
ble to spend about two crores of rupees
per year. At this rate we can complete
the project within 8 years, This fact
has been submitted several times by
the Mysore Government and the
Chief Minister has written to the
Prime Minister also and it has nnt
received full justice at the hands of
the Central Government. I submit t>
the Finance Minister that the irrig-
able area under this project is a dry
area with scanty rainfall and it is
often affected by famine and the
Government of Mpysore is spending a
lot of money by means of remission in
revenue and on relief works. All this
amounts to a crore of rupees and this
can be saved and the financial posi-
tion of the Mysore State can be
stabilised.

The Finance Minister is well aware
that Mysore State is the foremost
State which had started huge develop-
mental schemes and large irrigauo_nal

rojects. Naturally, after integration,
ﬁ cannot be considered on a par with
other States. It can be treated as a
special case. Also the needs and the
requirements of the State should be
considered and the necessary finance
should be allotted to the Mysore State.
The people of ore are very parti-
cular about the execution of this pro-
ject which will make the State self-
sufficient in regard to _food. Therefore,
1 request the hon. Finance Minister
to consider this and see that full
justice and sufficient finance are given
to Mysore State to complete the execu-
tion of this project.

One more point. That is taxation on
tobacco growers. I submit to this
House that before _.integration, the
tobacco growers in Mysore were en-
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joying immunity from taxation and
today even the tobacco stem-dust
which are used for manure purposes
are taxed and the tobacco growers are
expected to pay to the tune of Rs. 5.000
to 10,000 as tax. But their properiy
and their earthly belongings will not
even amount to Rs. 5,000 or Rs. 6.000.
Today they are in a pitiable condition.
Therefore I request the hon. Finance
Minister to consider this taxation on
the tobacco growers liberally. I under-
stand that some representations have
been sent to the Central Board of
Revenue. They must be considered
liberally and it should be seen that
the tobacco growers are not taxed.

The Minister of Production (Shri K,
C. Reddy): In the course of the debate,
deep concern has been expressed by
some hon, Members over the proposed
retrenchment of surplus labour in the
Vizagapatam  Shipyard. My Lon.
friend, Dr. Lanka Sundaram, had
particularly devoted the major portion
of his speech to this question. In the
course of his speech he referred to
certain aspects of the working of the
shipyard in a detailed manner. I am
afraid I have not got sufficient time
at my disposal to refer to all the
points that were raised by him. So I
will confine myself to the retrench-
ment question and refer even in res-
pect of that only to some broad as-
pecis of the subject.

At the very outset I would like 1o
strike a personal note. As one who
has had very intimate and long associu-

with trade wunions, whenever a
posal for retrenchment is made,
my immediate reaction is not a
favourable one. I would like to avoid
retrenchment, if possible, and to ex-
plorse all possible avenue by means
of which such retrenchment could be
avoided. It is only after a full and
careful consideration of all the aspects
of the case a conclusive case ‘s made
out for retrenchment, that one skould
agree to it. So in the present case of
retrenchment in the Vizagapatam
Shipyard, the main question that we
have to address ourselves to is whether
a full case has been made out for the
proposed retrenchment. In regard to
this, I think I would do well to review
briefly the course this roposal for
retrenchment has taken. As early as
in 1949, when the Scindias were
managing the shipyard and also
owned them, they became aware of
the fact that the labour force in the
shipyard was much larger than was
warranted either by the building capa-
city or their possible building pro-
gramme. Action to retrench surplus
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labour at that time was however with~
held because it was felt that the possi-
bilities of devel?ing the yard to its
full capacity had yet to be properly
explored. In the mean time, the ship-
yard continued to suffer heavy losses
mainly on account of the overheads
due to the existence of a large num-
ber of surplus workmen., Government
had to step in and keep the shipyard
running by placing orders on Govern-
ment account and by paying subsidy.

In January, 1950, the Government
of India asked the shipyard_to reduce
its expenditure. The question of re-
trenchment therefore came up again.
But, this was averted by an agree-
ment between the Labour Union and
the management on 26th January,
1950, according to which the workers
agreed to accept a voluntary cut in
their dearness allowance by one-third
so that the necessary savings in the
total wage bill could be effected with-
out resort to retrenchment. The ship-
yard continued to run at a loss.

In 1952 the Government decided to
take over the shipyard from the
Scindia Steam Navigation Co. The
new company took over the shipyard
on 1st March 1952 and Government
appointed a senior officer as the
managing director. It is obvious that
the transfer of this yard to the new
tompany  automatically terminated
the previous agreement between the

management and the labour union. .

The Scindia Co, however requested
the Government that for a period of
€ months after the taking over, re-
trenchment should not take place. It
was in pursuance of this understand-
ing that I assured the shipyard workers
in July 1952 that no retrenchment
would be underiaken. In the mean-
time, the dispute between the manage-
ment and labour union had been refer-
red to the Labour Tribunal, By an
order dated 14th March 1952. the
tribunal ordered the restoration of
the cut in the dearness allowance
effected by the Agreement of January.
1950. This restoration of the cut auto-
matically released the management
from its obligation not to effect any
retrenchment under the agreement of
26th January, 1950. No action was
however taken in view of the assur-
ance given to the Scindia Co., not to
effect retrenchment in view of the
possibility of developing the shipyard
which was still being explored. 1
have referred to the previous history
of the subject because, at the time
the retrenchment was undertaken,
there was no proposal by the labour
uninn that they would forego a part
of their dearness allowance, as was
sought to be made out by an hon.
Member. Nor was the shipyard under
any agreement not to have recourse
to retrenchment. That was the posi-
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tion in January 1950 and that con-
tinued up till March 1952, but not
later, Certain provisions for the
development of the shipyard have
been made in the Five Year Plan; the
programme is to build 50,000 dead-
weight tons of ships by 1956. In April
1952, an agreement was entered into
with a French company who placed
two technicians at the dis&sal of the
shipyard. The experts, after detailed
examination, have laid down a plan
for the development of ship-building
at the shipyard. They are of the
view that the number of workers in
the yard is not only in excess of the
present flay to day requirements, but
also exceeds the number likely to be
required when the production capa-
city and output of the yard wiil have
increased to 4 ships a year as against
the present 2} ships a year. Accord-
ingly, the present requirements as
well as the future requirements of
the shipyard have been carefully
studied for each category of workers
in a detailed manner and it has been
found that in all 830 workmen are
likely to continue to be surplus for a
long time. Government are fully
aware of the hardships that may he
caused to the workers- who may be
retrenched. For the last one year
attempts have been made to explore
every possibility of alternative em-
ployment. The industrial field in
Vizagapatam is very limited and it is
impossible to find suitable employment
for all these men at once. Attempts
have been made to absorb them in the
Port and the Railways. Moreover, the
conditions of service in respect of
wages and dearness allowances pre-
vailing in the Hindustan Shipyard are
much more favourable than under any
other employer including the Port in
the locality. The workers are unwil-
ling to take up any other employment
offered to them. Last year. at the
instance of the Chittaranjan Loco-
motive works, a request was made for
16 workmen in different” grades to
volunteer for transfer from the ship-
yard. Not a single wolunteer was
forthcoming in spite of the fact that
service in the Chittaranjan Loco-
motive Works entitles the workers to
some special concessions. Government
have also considered the possibility
of absorbing as large a number of
these surplus men_in the proposed Qil
Refinery by Messrs. Caltex Co., and
also in the proposed building of the
dry dock at the port. Unfortunateiy,
both these projects are not likely to
mature before another two vyears. It
will be ruinous for the shipyard to
carry the burden of these surplus
workmen for such a long time.

The estimate of total expenses on
account of the 830 men now being
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retrenched comes to about Rs. 20,00,000
a year, When the shipyard is being
run with a subsidy from the Govern-
ment, when on every ship, there is a
loss which is being made up by a
subsidy, this means, payment of doles
by the Indian tax-payer for the reten-
tion of a large number of men with-
out any work. This is a state of
affairs which is undesirable not omnly
from the point of view of the tax-
payer, but also from the point of
view, if I may say so, of the men
themselves.

Every effort has been made for
enlisting the co-operation of the
labour union before embarking on
this measure. It _is regrettable that
the attitude of the labour union has
been unhelpful. It was felt that it
would be possible to eliminate a sub-
stantial number of the idle workers
who are either physically unfit or
are superannuated. The presence of
such workers in the pay roll was admit-
ted by the labour union in the agree-
ment of 26th January 1950, to which
reference has already been made. So,
on the 26th January, the Secretary
of the labour union was requested io
co-operate_ in the medical examina-
tion of the workers to find out those
who are medically unfit. The Com-
mittee which was to carry out the
medical examination, wverification of
age, etc. was to consist of the Ship-
yard’s Medical Officer, a Labour
Officer and the President of the
Labour Union. Unfortunately, the
Labour Union did not co-operate in
this measure. The attitude of the
labour _union made it clear that prior
consulfation in the matter of the pro-
posed retrenchment which had bzen
hanging fire for so long would not
produce any results. It was under
these circumstances that on 30th
March 1953, this year. that the Secre-
tary of the labour union was informed
by the management that it was pro-
posed to retrench 813 men from
various grades from 1st April 1953,
on the basis of (i) those who are 55
wears of age, (ii) those who are physi-
cally unfit and (iii) the balance
according to juniority in service,

In this connection, it may be
ointed out that under the Trade
nion law, it is not obligatory in an
industry of this kind for the manage-
ment to give notice of retrenchment
to the union before embarking on a
measure of retrenchment.

Shri B. 8. Murthy (Eluru): Who
said so;

Shri K. C. Reddy: It is sufficient if
14 days’ wages are given in lieu of
notice. As 1 have already indicated.
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there is no agreement in force which
bound the management not to effect
retrenchment. The agreement of
January 26th, 1950 was for no re-
trenchment so long as the workers
accepted one-third cut in their dear-
ness allowance. With the restoration
of the cut in March, 1952, this agree-
ment ceased to be effective.

uggestion has been made that
re&‘e:cﬁent is being undertaken to
cover the costs involved in the employ-
ment of a French firm as Consultants
of the Shipyard. The remuneration
payable to the French firm and the
technical experts lent by them to the
shipyard have been disclosed in
Parliament on a previous occaslon.

[Mr. DEPUTY-SPEAKER in the Chair}

is wrong to suggest, I submit, that
ﬂm worl.:lgs are being retrenched to
enable payment to the French firm.
On the other hand, their technical
assistance is expected to increase the
efficiency of the shipyard argd brlpg
about an overall economy in ship-
building in the future. This will be
brought about not only by working
the shipyard to full capacity, but also
by greater efficiency in the methods
used. The terms offered by the com-
pany to the retrenched labour are
generous judged by any standard. It
should enable a large number of
affected workmen to rehabilitate them-
selves within a short time. They are
being paid not only their accumulated
wages, earned allowance and leave
wages and 14 days wages withh D.A.
in lieu of notice but also some special
benefits, These are:

(1) Under the rules the workers
are entitled to gratuity at lhe rate
of 15 days for each year of com-
pleted service provided they have
put in a minimum of 20 years
continuous service, but the re-
trenched workers are being paid
at the same rate irrespective of
the service put in by them.

(2) Regarding Provident Fund,
the Company's provident fund
amount to each worker will be
paid in full, and thirdly and most
important,

3) A purely ex-gratic pay-
mgn{ of pth'ree months’ basic
wages excluding dearness allow-
ance will be pajd to each re-
trenched worker as a further
rehabilitation grant.

These are the facts of the case. I
would like flnally to say that an
appeal has been made that this matter
should be referred to an Adjudication



4391 Finance Bill

Tribunal. Government would, no
doubt, welcome if such an Adjudica-
tion Tribunal comes into the picture
in order to settle the dispute. The
Provincial Government—in this case,
the Madras Government—have been
approached in the matter, and I hope
the Tribunal will be set up. So far as
the management is concerned, they
will offer their full co-operation in
order to settle this dispute on an
amicable basis.

Dr. Mookerjee suggested that per-
haps this retrenchment there was
owing to want of supply of inaterials,
I would like to submit that it is not
because of that reason that this re-
trenchment is being undertaken. As [
have pointed out in the course of my
speech, this has been undertaken
after a very thorough and careful
examination over a long period of
time, and because it was inescapable
this measure of retrenchment has been
resorted to. [ hope, however, when
the Adjudication Tribunal is appoint-
ed, the whole matter will be gone into
and the dispute viewed from all angles
and a reasonable and satisfactory
solution, both from the viewpoint nof
labour and management, will be
evolved.

Dr, S. P. Mookerjee: May I ask
whether meanwhile the retrenched
staff will be reinstated?

Shri K. C. Reddy: 1 cannot commit
myself regarding that.

Dr. S. P. Mookerjee: What is the
use of referring the matter to adjudi-
cation after killing them? Keep them
alive. '

Several Hon. Members rose—
Shri Nambiar (Mayuram): May I

Mr. Deputy-Speaker: No, Sir.

Shri Meghnad Saha (Calcutta—
North-West): With your permission...

Mr. Deputy-Speaker: I will not give
permission.

Shri Meghnad Saha: Your predeces-
SOTr......... -

Mr, Deputy-Speaker: No, Sir. I will
not give permission. There ought not
to be interruptions like this.

Shri C. D. Deshmukh: I find that I
have to reply to the observations

made by more than 30 speakers in
less than 60 minutes,

Dr. S. P. Mookerjee: Two minutes
each!

Shri C. D. Deshmukh: That comes
to a little less than two minutes each.
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The discussion has ranged over a
very wide field, and if I had the time,
I should have liked to have answered
almost every Member because of the
variety of subjects that they have
dealt with. However, I must resist
that  temptation—particulariy, the
temptation of dealing somewhat fully
with the weighty and constructive
speaches which have come both from
this side as well as the other side, ]
shall, therefore, confine myseif—that
is my wusyal lot, Sir—to certain
selected topics. But before, I proceed
to do so, I should like to make one or
two general observations.

One is; again and again, we seem
to come back to this question of prio-
rities in 3 state of affairs where almost
every matter appears to be an urgent
one, indeed, a clamant one. I have no
doubt that what the hon. Members
have spoken so feelingly about the
many subjects nearest to their hearts,
has, in a sort of absolute sense, a
great deal of validity. Whether it is
the subject of rehabilitation or
whether it is the subject of the advance-
ment of the Scheduled Castes or the
Scheduled Tribes or the backward
tribes, or whether it is the fortunes of
local areas like Madras, Travancore-
Cochin or Vindhya Pradesh, I hold
that a good case has been made out
for sume kind of consideration tp the
important %-oblems that have been
projegted. But, as I said, finally we
come back to a consideration of what
resources we can command, ond that
really brings in the question of a
plan. As 1 have pointed out before.
thre present budget really tries to re.
flect a particular phase of the plan,
And, however anxious the Finance
Minister may be to meet the needs—
the manifold needs—that have been
pointed out, I hope it will be admitied
that he is limited. circumscribed, by
the circumstances in which he has to
work. Therefore, I have no direct
answer 10 Members like the hon.
Member who is not here, represen:-
ing Schelluled Castes, who, I think,
wanted Rs. 75 crores to be provided
for the uplift of the Scheduled Castes
and Scheduled Tribes. If T had the
money, I should have liked to have
provided,

Shri B. S. Murthy: Thank you fur
that “assurance.

Shri C. D. Deshmukh: It is not an
assurance, because I am not in a posi-
tion to provide it. It is the expression
of a genuine goodwill,

Shri Nambiar: A very big “if", Sir.

Shri C. D. Deshmukh: Therefore,
I say one has again and again 1o come
back to this question of priorities.
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We have, unfortunately, with the
dawn of independence, inherited a
very bad legacy. Now, that is, shall
we say, the culmination of years of
dependence on others, and we have a
variety of problems not all of which
yield to ameliorative measures thatl
we might take or institute. Sume of
them have perhaps, and to our regret,
to take a lower place.

Now, I have mentioned some of
these problems. I would like to men-
tion in particular the question of com-
pensation to displaced persons, hecause
I believe it has been the impression
that the displaced persons will get
compensation which they might be
disposed to regard as satisfaclory but
for the intransigence of the Finance
Minister.

Lala Achint Ram: I never said so;
nor I believe in it.

Shri C. D. Deshmukh: I looked at
the hon. Member only fortuitously.
But, anyhow, the problem is a very
complicated one, and it involves a
matter of principle. Since the hon.
Member has drawn my attention to
his own observations, the point is
whether the. State should undertake
the responsibility of paying compen-
sation out of its own revenues.

Lala Achint Ram: That is the as-
surance of the Government, The point
is that an assurance has been given
by a responsible Minister of the
Government from time to time during
the last six years.

Shri C, D. Deshmukh: That is where
I differ from the hon. Member. An
assurance has certainly been given
that compensation will be paid.

Lala Achint Ram: By contribution
of Government.

Shri C. D. Deshmukh: But this
principle has never been conceded by
Government that that compensation
should, by and large, come out of
public revenues. Now, in the mean-
while, Government have never denied
their liability for rehabilitating the
displaced persons, and crores of rupees
have been spent for this purpose, and
it continues to be the plan of Govern-
ment to provide such additional ex-
penditure as may become necessary.
It is possible to concede the point that
if it were to be possible to pay com-
pensation to some extent, although it
is not clear whether it will be to an
equal extent, Government might be
relieved of the necessity of providing
for large sums for rehabilitation.
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That is a matter to be considered.
It is also true, I think, that many
displaced persons who are now occupy-
ing houses which have been con-
structed by Government have not yet
been fully rehabilitated, and may find
it difficult to pay the book rents which
would be in accordance with the book
rents resulting from general Govern-
ment construction. That is a sector
where a certain amount of investiga-
tion seems tp be called for. I myself
cannot see the sense of trying (o bring
local proceedings against the dis-
placed persons who are housed in
houses built by Government, if that
is going to lead to their ejectment, if
in_the meanwhile they have not been
rehabilitated, because ynu then begin
the whole circle over again. Therefore
I do hold that that problem requires
very careful investigation,

Now. the other question that com-
plicates matters is, of course. the
%%fstlon of titles and the washing of

es.

Shri Gidwani (Thana): May I make
gpe, submission to the hon. Minister,
Ar?

Shri C. D. Deshmukh: It is these
complicated issues which have been
remitted to a committee of the
Cabinet.

Shri Gidwani: 'The hon. Minister
made an announcement. I would
request that instruction should bpe
issued; actually, coercive proceedings
are being taken in places, and people
are being ejected in the Bombay State.

Shri C. D. Deshmukh: As I was
saying, these problems have been re-
mitted to.a committee of the Cabinet,
and the first meeting of this com-
%:t]:.ee is going to take place on the

Dr. 8. P. Mookerjée: Meanwhile
action may be stayed.

Shri C. D. Deshmukh: Today is
16th, and I shall take note of *he sug-
gestion that has been made by the
hon. Member, because I have a certain
amount of sympathy for people whom
you house and for whom You have
not been able to find an occupation
out of the proceeds of which they can
pay the rent. It is just ordinary com-
monsense, So, I shall look into this
matter of ejectment proceedings, in
advance of the date of meeting of the
committee.

Similarly, I have a great deal of
sympathy for the observations that
came from two or three hon. Members
who represent the Tribal areas. The;
made various suggestions. It strucl



4395 Finance Bill

me that some suggestions really refer-
red to the State Government's ad-
minisiration, as for instance, the
taccavi and various other matters.
Whatever that might be, it is cur duty,
I conceive, to examine these speeches
very carefully and to see if one could
give some kind of encouragement and
some kind of cause for hope to these
populations which form a very con-
siderable, apart from interesting, per-
centage of the total population of the
country,

After these general remarks, I
should like to deal with some of the
specific points that were raised rela-
tive to the subject-matter of the Bill.
The first one, to which I am going to
refer, was raised by Shri Deshpande,
Shri Ramachandra Reddi, and I think,
Dr. Mookerjee. According to them, the
benefit of exemption under Sect.on
15B of the Income-Tax Act. should
apply even to communal inslitutions
meant for any particular religicus
community. Now 1 fear that there is
some misapprehension on this point.
These communal institutions will be
exempt on their income under section
4(3) (i) of the Income-Tax Act, so that
there is no complex in this matter,
so far as the Government “re con-
cerned.

Dr. 8. P. Mookerjee: Half-complex,
so far as the donation is concerned.

Shri C. D. Deshmukh: There is no
such thing as a half-complex.

Shri Nambiar: One-third complex.

Shri C. D, Deshmukh: But the bene-
fit of exemption to the donors of
these institutions will not be available,
What 1 wish to point out is that this
is not a new condition that is being
put into law. When the provision was
made in 1948, the State Governments
were informed that the institutions
recommended by them for approval
should be such as were wholly and
expressly non-communal. As the Gov-
ernment gives income-tax rebate in
respect of such donations, it 1neans in
effect that Government donates to the
extent of such rebate, and as a matter
of policy, Government would like to
confine its donations to non-communal
institutions only. In other words,
what were formerly thought of as
executive instructions have now had
to be put into this new provision.
because, for general reasons, we
wished to avoid cases coming up to
the Central Board of Revenue for dis-
posal and approval or otherwise. The
whole point is that as the law stood
supplernented by  executive instrue-
tions, it was only a very limited cate-
gory of cases for which this conces-
cion was available, namely Al'-India
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purposes, humanitarian purposes and
educational purposes in the case of
institutions affiliated to universities.
So, all I wish to point out is ‘hat we
are not making in effect any new
provision in this respect,

I next come to the question of cus-
toms and excise duties. I shall not
deal with the controwversial subject of
the salt duty. So far as my personal
attitude is concerned, the matter is
not remitted indefinitely to the future,
But it may be that one would have
to consider the desirability or other-
wise of this measure, at the proper
time, and. again expressing iy own
personal views, I do not judee that
that proper time has arrivaed.

Dr. S. P. Mookerjee: It may come.

Shri C. D. Deshmukh: I admit *hat
it might come.

Then in regard to the tobacco duty,
appeals have been made to me that I
should take measures which would
avoid harassment to the grower. I am
always alive to the desirability of
bringing this about, and I should be
very glad to receive concre‘e com-
plaints into which I could investigale.
It is very difficult to deal with com-
plaints of a general nature. “Whenever
I go out to an area which grows
tobacco, I do make ‘enquiries as to
how the administration is actually
being carried out. But I shall feel
obliged if hon. Members will make a
point of forwarding to me any con-
crete complaints that may come
their way.

I do not think it is true to <ay
that unlimited powers are being exer-
cised by the subordinate officers of
the Central Excise Department. It is
true that on the basis of their
Jocal experience, they capn make
recommendations to their superior
officers, for the proper assessment
on any variety of tobacco. But the
decision to declare it_as fit for assess-
ment at any rate of duty hicher or
lower according to capability for use,
rests ultimately with the Collector of
Central -Excise, who is required to
notify that variety. I do not think,
therefore. that it can be generally

true that the discretion is _being
abused by junior Central Excise
officers. There was some roference

made also to the question of encourag-
ing the oproduction of tobacco. I must
confess T am not very familiar with
the agricultural aspect of this. but T
have been assured that a variety of
measures are being taken for improv-
ing the quality and yield of tobacco,
as for instance, by supplying seed-
lings of mood quality from aporoved
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nurseries, gropagat‘mg the use of
manures and fertilisers and adopting
plant protection measures. Research
is also being carried on in the Tobacco
Research Stations under the Indian
Central Tobacco Committee and the
State Governments, and the results of
research are published in builetins
and pamphlets issued by the Tobacco
Committee,

There was some reference to the
desirability of reducing customs dutics
on some medicinal preparations. Now
our difficulty is that some of then
are articles which are used for other
purposes, as for _instance, industrial
purposes, and it is not possible to
make a distinction between their use
for Ayurvedic preparations and their
use for such other purposes. The hon.
Member who referred to this matter
named a few—Banslochan, Priyangu
and so on. Well, it may be that there
is a case here if one can isolate these
for a sort of peculiarity of use. It
may be that there is a case for modi-
tying the duty on some of these com-
modities and that matter is receiving
consideration in my Ministry.

Then there is the question of the
postal rates, I dare say I shall have
many opportunities of referring to
these in the course of the discussion
on amendments, but I should like to
give certain figures in continuation of
the information that I gave when I
introduced this subject. The loss on
unregistered packets is nearly 60 lakhs
and the loss on registered packets is
18 lakhs. Then on unregistered par-
cels the loss is about 31 lakhs and on
registered parcels it is 59 lakhs. Then
on VP, parcels it is 45 lakhs and in-
sured parcels 17.4 lakhs. Of course.
the biggest loss is on postcards which
is Rs. 1,32,00,000 which we are not
touching. There is also a great deal of
loss on registered _ newspapers and
here also we are not, at the moment,
thinking of making any change in
the postal rates.

One hon, Member said that this
proposal has already led—I hope I am
uoting him right—to an increase_in
‘tlhe price of books—raising of the
price of books by local booksellers. I
have had inguiries made from book-
sellers in Delhi and I find that there
has actually been no increase. Indeed.
there is no reason why thers should
be an increase because the increase
takes place only after the House has
approved the increase in the rates
Actually books_are ordered and sold
in ouantity and the transport is
usually by railway parcel in bulk.
So. it is only purchasers of individual
books in the mofussil who mav have
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to sénd a single book by book packet
or unregistered parcel. In the case of
educational institutions, for instance,
most of them have arrangemenis for
collective buying either through co-
operative effort or by nominating
particular companies, I think in this
matter, it is possible to exaggerate
the hardship that might be caused by
a rise in these rates by taking absurd
examples, as for instance, the cost of
the book being one rupee and then
adding on the "postal forwarding
charges etc. Actually one has to take
an ayerage or a representative case.
And, taking such a case into conside-
ration, I am not persuaded that the
proposals will involve any undue
hardship to the public affected.

_ Now, that is all that I wish lo say
in regard to this part of mv speech,
namely, the specific proposa's. [ next
come to the generzl observations in
regard to the political and economic
situation that fell from hon. Members.
I do not think I am really comoeleat
to go into the two political muotters
to which Dr. Mookerjee referred. but,
on behalf of Government, I must give
some answer. In regard to Kashmir.
it is no longer true that our expendi-
ture rate is what was quoted by the
hon. Member. It cannot be bhecause
there are np active operations now
and I think it is well-known thai the
number of troops that are stationed
there are not what they were.

Dr. S. P. Mookerjee: What will be
the rate roughly?

An Hon. Member: It is not in public
interest.

Shri C. D. Deshmukh: It is not in
the public interest that I hesitate to
give a reply. I do not think I can be
very accurate. One has to gtation
troops somewhere on the frontier and,
1 think, the only additional expend:-
ture is on account of the fact that
they get some kind of fleld allcwance
or operational area allowance. But, as
I said, for the reduced number of
troops there now, it is not very cor-
siderable. Anyway, it is not as much
as to cause anxiety to the Finance
Ministry. I would like to put it that
way.

Now, in regard to the question of
the meeting of the Prime Ministers,
I can only give my own experience.
In the matter of arriving at under-
standings or carrying out the agree-
ments at the international gatherings.
whether it is in Washington or in
London, the representatives of Pakis-
tan and India have always pulled in
the same direction and have generally
supported each other, I think, to the
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mutual benefit of both countries. In
regard to financial matters, it is true
that we have had several inconclusive
meetings. But, we have always parted
with the feeling that we are a step
pearer to solution, I still repeat that
I have hopes that we shall arrive at
some sort of agreement in regard fo
the outstanding issues during the
course of next year. iy

Now, in regard to other matters, 1
think the Press in Pakistan and pei-
haps here have over-played lhe canal
water dispute. But, finally what seems
to have transpired is that at the sow-
ing time there might have been some
shortage of water from Indian canals
and I believe it is now being recog-
nised after a_sifting of facts that
Pakistan's food difficuities have not
mainly or largely been caused by any
alleged action on the part of the
Indian authorities, even if we assume
that some mistakes were made at some
short period which in any case did
not exceed one or two weeks. So,
with this clearing of the atmosphere
and with perhaps the improvei tone
of public pronouncements in Pakisian
as well as the wviews that have been
expressed by various non-officials, I
would myself judge that the time was
opportune for the two countries to
try and get together a little. I am con-
firmed in this by my general study of
what happens to the defence budgets
in both countries. I think there is
now a realisation that this kind of
waste cannot possibly continue, and
each country is really on the horns of
a dilemma. Do you plump for addi-
tional security by buying the latest
equipment from grudging foreign
countries and neglect the basis of that
security, namely, economic prcsperity;
or, do you apply all your resources to
developing your economy and neglect
immediate problems of security? Now,
a balhnce has to be struck somewhere
and I believe the balance is stpadily
being tilted towards this view, that it
is much better at least to arrest this
rake's progress on increase of arma-
ments  and to try and spare resources
for economic development.

That brings me to the next guestion
of defence industries. I think Dr,
Mookerjee made some reference to
something that fell from thz Prime
Minister in regard to second-rate
equipment. There, I think he over-
simplified the problem. The real pro-
blem is: can a country like India, or
for the matter of that Pakistan, frame
its defence budget on the assumplion
that it will have to flght a major
Power in the world? The answer, I
think, is obviously No. No_matter how

rfect your planning may be, you are

ound to be defeated by. what is in
essence, the technological superiority
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of that other foreign country. There-
fore, one has to have a lesser objec-
tive and without meaning any ili-will
to any neighbour, I think that every
country has to imagine some kind of
hostility from a neighbour and it is
on that hypothesis that one frames the
whole of one's defence budget. Viewed
in that perspective, I think most hon.
Members would agree that instead of
wasting our resources in irying to
purchase the latest equipmeni in
almost every sector of armament from
foreign countries, it would be better
to confine our gurchases to what is
absolutely essential and then to aivert
respurces in the form of capital for
starting industries which will enable
us to produce those other things. Now.
let me take an example. I think n.ost
hon, Members would like to see India
equipped with the latest jet fichters,
because they have an essential use in
any kind of campaign—offensive or
defensive—that one might think of.
But is it necessary that one <hould
have the latest kind of rifles? It may
be that a larger number of somewhat
inferior rifles will do the same work
as a smaller number of more costly
rifles. I only give this as an example.
I do not quote this as a particular pro-
blem that is being considered.

Dr. S. P. Mookerjee: It should be
all right if your friendly neighbgur
is also dumped with second-rate goods.
but your friendly neighbour has [irsi-
rate goods from other so-called
friendly nations living at a distance
and that makes it rather difficult for
India.

Shri C. D. Deshmukh: I get ihe
hon. Member's point and even if one
assumes that he is right, I do notl
think that this equipment will ask for
ever. Its rate of wastage and obsole-
scence is very great, as we have found
to our cost. We have tanks and so on
and they have been moving up «nd
down the country from one training
centre to another and from one border
area to another, and we find that they
are now showing signs of wear, and
I have no reason to believe that the
equipment which is in the other
country is not suffering the same fate,
Therefore, the point still remains that
one has to take a decision, and I think
it would be a wise decision to try
and concentrate more on the estab-
lishment of well-selected defence in- .
dustries rather fthari Waste vur Sub-
stance in buying the absolutely latest,
e.g., bomber, It may not be necessary
to go in for the absolutely latest bom-
ber. A bomber may do a certain
amount of damage in foreign terrie
tory, but it would be very much better
to have the capacity to penetrate into
an area from where the bombers are
coming,
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Shri Raghavaiah (Ongole): We are
discussing military campaigos.

Shri C. D. Deshmukh: I am not
discussing any campaign, but I think
it is a very important issue that bhas
been referred to.

Dr. 8. P. Mookerjee: It is only
dreamland. You are not looking at
future realities.

Shri Joachim Alva (Kanara): What
happens when Britain supplies Pakis-
tan from its secret list—from a list
about which we do not know?

Shri C. D. Deshmukh: I do not
think that that is true. Britain has
not supplied anything to Pakistan
which she has not supplied to us.

Shri Joachim Alva: But Pakistan
hag better air defence and Dbetter
weapons than we have got, at least in
respect of some of them.

Dr. S, P. Mookerjee: If it is a secret
list, will it be known only to Mr, Alva?

Shri . D. Deshmukh: I am sorry
for my trenching on the field of my
hon. friend the Deputy Minister for
Defence, but I have to carry ‘the

" burden in this debate.

Shri Joachim Alva: It is a weli
known fact that there is a known list
and an unkngwn secret list from
which Britain supplies Pakistan.

Mr. Deputy-Speaker: Because it is
‘unknown’ it is unknown to him!

Shri C. D. Deshmukh: We should
be very glad to get the information
which the hon. Member has in his
possession. Obviously, that is the
commonsense way of dealing with this
matter—not on the floor of the House.

Dr. 8. P. Mookerjee: To be ‘secretly’
passed over to Government!

Shri Joachim Alva: It is not a
matter for ridicule.

Shri C. D. Deshmukh: I am not
ridiculing, I am asking him to send
me the information which is in his
possession. It is very important infor-
mation and we should like to check it
up. All I say is that I do not know of
any such distinction.

Now I come to the cognate subject
of retrenchment in ordnance factories.
(Some Hon. Members: It is very im-
portant). Since 1947 attempts have
been made to utilise the surplus capa-
city in the ordnance factories for the
production of goods for private indus-
try as well as the other civil govern-
ment departments. Certain difficulties
¥ave, however, stood in the way. And
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you can imagine. The first one, of
course, is that government depart-
ments wish to buy in the cheapest
market, and sometimes it happens
that the ordnance factories are not
able to produce the goods required at
the cheapest possible rate, Now, one
reason is that their plant, unless
special care is taken, is not specially
suited for the manufacture of a parti-
cular item; or sometimes it happens
that it is because of heavy overheads
that they have to carry in any parti-
cular goods, as they must retain a
certain amount of spare capacity
against an emergency. Now, this is as
regards government departments. And
it seems to me—I am only thinking
aloud here—the solution would seem
to lies in a careful examination of the
spare capacity and a determination of
the limits of excess up to which cther
civil departments could buy fron: the
ordnance factory rather than from
the open market. In other words one
could say that if it is hundred per
cent. more costly, then it should not
be bought; but if it is ten per cent.
more costly—I think we do that with
khadi and certain other articles which
are produced in the country, I think
about ten or fifteen per cent.—welj,
according to the importance of the
factory to the country one may deter-
mine these percentages and then issue
instructions to the other Ministries
to patronize these ordnance factories,
It is a problem which requires iurther
attention.

Similarly there has been difficulty
in expanding production in the ordn-
ance factories of goods for the private
trade. We have not hitherto manu-
factured for stock but only against
orders. This means that, normally,
before the ordnance factory can zccept
an order they have to provide samples,
and they cannot always take the
advantage of any surplus capacity
that may exist till an order is placed
on them.

Now, both these matters are being
given attention to and a procedure
is being devised which will enable
ordnance factories to switch on, more
flexibly, to the production of goods for
other government departments as well
as private trade. This, it is hoped, will
enable the ordnance factories to be run
on maximum efficiency in the sense
that any capacity surplus to the re-
quirements of the Defence Services
will be utilised for the production of
goods for either the government
departments or for private industry,
So I think this will help in avoidinz
retrenchment where such retrench-
ment might otherwise be necessary
owing to the fluctuating needs of the
Defence Department itself.
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Dr. S. P. Mookerjee: We would like
to know the figures about retrench-
ment. This is an important matter

Sbri®C. D. Deshmukh: I can give
the figures of actual notices issued.
As a result of the fall in demand from
the Defence Services for the year
1953-54 of certain stock items of pro-
duction in the Ordnance Factories, it
was anticipated earlier that some 2.000
to 3,000 workers, mostly unskilled but
semi-skilled also, might become sur-
plus to requirements. As soon as
this position came to notice, sieps
were taken fo expand the possi-
bilities of increasing civil production
so0 as to keep this surplus labour em-
ployed and it is expected that as a
result of the vigorous measures now
being taken, a considerable proportion
of these workers can be kept in em-
ployment. If, however, it becomes
necessary to discharge workers, before
they are actually discharged, the possi-
bility of finding alternative employ-
ment for them in other Defence
installations will also be examined.
We have a zonal scheme in force for
this purpose whereby surpluses and
deficiencies in each zone are adjusted
and it is only when there is a net
surplus there that personnel are dis-
charged and when they are discharged,
they are registered with Emplsymen®
Exchanges run by the Labour Minis-
try so that when, in future, alternativa
employment becomes available they
should get re-employment. Under
Government orders, normally fresh
recruitment, if it becomes necessary,
is to be done primarily through these
Exchanges.

Now hitherto we have issued dis-
charge notices to only 53 persons,

Shri Nambiar: I nave just got a
telegram from Jubbulpore saying that
105 workers have received discharge
notices. I can produce that telegram,
., Shri C. D. Deshmukh: I shall be glad
if the hon. Member forwards that to
me. This note was drawn up just be-
fore the Jubbulpore incident happenad,
Hitherto we have issued discharge
notices only to 53 persons. That is my
information. This note was drawn up
yesterday as a reply to the points
made by hon. Members. Dischacge
notices were issued to 53 persons who
were previously employed in a depot
near Calcutta. This was taken over
from the Iron and Steel Controller
about two years age with a view to
transferring its stocks to other Ordn-
ance Factories and closing down the
depot. This process has been completed
and therefore the staff which was
taken with the depot has become re-
dundant. Apart from these 53 persons
only warning nqtices were issued a
few months ago by Superintendentg of
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Ordnance Factories to a number of
personnel intimating that they might
become surplus, These are not dis-
charge notices but merely a warning
so that the officer concerned might
choose to look after alternative employ-
ment elsewhere. In fact, however, the
possibility of absorbing these persons
either in the Ordnance Factories them-
selves or elsewhere is, as I said, being
vigorously pursued and therefure no
actual discharge notices have been
issued to these personnel.

Apart from that, I am afraid that
about 200 people are likely to be sur-
plus in the M.E.S. This is the general
position which is, I submit, not too
disturbing.

Now, as we are on the subject of
retrenchment, I might as well mention
what happens in regard to personnel
retrenched from the civilian side. I
have not been able to verify fully the
statement made by one hon. Member
that while retrenchment takes place on
the one hand, recruitment takes place
on the other. I have called for figures
which show that as in the case of the
Defence Services. the retrenched per-
sannel are registered with Employ-
ment Exchanges. I had figures some-
where where they showed that a
certain number of them were re-
employed. The reason why I am not
able to give complete figures is that I
have not been able to find out from
the various Ministries how many have
been recruited. All I can say is that
this problem is very much in cur
minds and that we shall not allow an
absurd situation to happen, That is to
say, if we can take care of retrenched
personnel, then we will ensure that
they are recruited first. In theory, of
course, they have, I think; the second
priority. The displaced persons have
the first priority.

Shri P. N. Rajabhoj. What about
scheduled castes? o o

Shri C. D. Deshmukh: They do not
come in this particular category. They
cannot enter everywhere. Logically
they cannot. We are thinking of diffe-
rent categories. Your problem is re-
cruitment, not retrenchment.

We are now considering this gues-
tion and we find one actual principle
is failing to be carried out in practice,

Dr. S. P. Mookerjee: Is this done on
a zonal basis?
Shri C. D. Deshmukh: There are

hardly any zones so far as other
Ministries are concerned,

Dr. 8. P. Mookprjee: If I may fast
point out, appointments are made
through Regional Exchange offices. The
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[Dr. S. P. Mookerjee]

names of the people who are retrench-
ed are not entered in the Registers
of the offices where the wvacancies
arise.

Shri C. D. Deshmukh: I should like
to find out if any kind of zonal ex-
changg could be instituted. Then, we
shall =~ invaectigate the possibility of
doing that

In regard generally to retrenchment,
hon, Member opposite has suggested a
lot of attractive savings: salt duty to
10 crores; prohibition, any double
figure one can think of; Part C States
5 crores; Privy purses 5 crores.
Certain other Members have suggested
sources of retrenchment or saving in
the Ministries. One hon. Member, I
think. objected to the total number of
Ministers.

Shri Nambiar: And Deputy-Ministers.

Shri C. D. Deshmukh: Apart from
the non-serious aspeet of this, I do
think he was somewhat hard on
Government, Because, it is my belief
that a certain number of junior Minis-
ters must be trained in the arena of
government. I myself find that apart
from giving some kind of assistance to
me and some relief so far as the other
House is™ concerned, it gives me the
satisfaction of being able to pass on
to them whatever I know about the art
‘?‘f governance in my particular sec-
ion,

Shri B. S. Murthy: Some of them
are older.

_Shri C. D. Deshmukh: T think it is
time, talking seriously, that in India
we do create a level below the topmost
level for taking over the reins of
office. I myself have always gone on
the theory that one should try to make
oneself disnensable and neot indis-
pensable.

Apart from that, really, the wor
that is involved in 1heseytwo Houoselr‘s
has raised considerably the burden on
the Ministers. As hon. Members ex-
pect a little verse from me, I might
put that in the form of a verse:

T arforar wacfastfiram? o
wagrd dw fdafrest

ar wferrt Feaefegt
T T AEW: N
Some Hon. Members: Translate,
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Shri C. D. Deshmukh: That elogu-
ence which goes on from day to day
in both Houses relative to wvarious
measures of legislation, formsealas, a
very big obstacle in thie way of the
full' execution and successful accom-
plishment of their duties.

That, Sir, is some justification for
allowing a sufficient number of
Ministers.

Dr. S. P. Mookerjee: Bui, the
English proverb is, too many cooks
spoil the broth,

Shri Meghnad Saha: Is there not a
rule in certain countries that not more
than a certain percentage of the
EI?.]cstsd Members should be on the pay
rolls?

Shri C. D. Deshmukh: That may be
a rule, Sir. But, I am quite sure that
so far as we are concerned, we should
be within that rule.

Dr. S. P. Mookerjee: If the Upper
House is abolished, it may be different.

Shri C. D. Deshmukh: That may be
different. With 750 Members now, it is
not worth while going too much into
this matter. That is as regards re-
trenchment and number of Ministers.

Some observations were made in
regard to slack financial control, and
like King Charles's head, Hirakud now
comes to the surface every time. I
think that it is necessary to have a
sense of perspective in this matter. I
myself am -not very happy over the
fact that the original estimate of Rs, 45
crores has had to be nearly doubled.
but then, almost the same thing has
happened in every case or is likely to
happen—for example in the case of
the Damodar Valley. I believe what
occurred was that in our enthusiasmn
generated by the advent of independ-
ence—actually, Hirakud was started
earlier: the orders were issued by the
previous Government not by this
Government—we started on these
development works without, it is true,
making detailed estimates and plans.
What worries me about Hirakud, I
might confess here, is not so rmuch
these irregularities which we would
have to follow up, to pursue and to
prevent recurrence of, but the_zctual
size, the absolute size of the estimate,
and the possible profitability of the
enterprise. Now, on that score, I am
not yet quite satisfied. although the
Orissa Government have not yet
approved of the final revised estimate—
and 1 am anxiously awaiting their
decision in this matter—because it is
my impression that irrigation rates in
Orissa are not very high as compared
to other States, and therefore, I wonder
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now how this aspect of profitability
will look in the revised estimates.
That worries me very much more than
this particular aspect on which so
much stress has been laid, perhaps
properly, following the publication of
the Public Accounts Committee's
report.

One hon. Member was—on this side
of the House curioufly—uncharitable
enough to suggest that somehow I am
slowing down the work of Hirakud in
order to find money for States in which
I am interested. My answer is that I
am interested in all States. And if we
were to follow the logic of the hon.
Member, then the Finance Minister
would have to be a non-elected Mem-
ber of the Parliament which seems to
be an impossibility after the initial
period of six months.

Shri Nambiar: An TUpper House
Member can come here.

An Hon, Member: He will also be
elected.

Shri C. D. Deshmukh: He will have
to come through some kind of alection,
and he will have always to be attached
to some kind of State. In other words,
a Stateless Finance Minister should
go]me. which seems to be an impossi-

ility.

In any case these are the actual
fizures. Let us see what the basis of
fact to this somewhat lightly spoken
observation is. This is the actual pro-
gressive expenditure on Hirakud:

1948-49—The money sanctioned
was Rs. 81 lakhs. Actual expendi-
ture—Rs. 41 lakhs.

1949-50—The money sanctioned
was Rs. 3 crores. Actual expendi-
ture—Rs. 2.97 crores.

1950-51—The money sanctioned
was Rs. 4.39 crores. Actual ex-
penditure was Rs. 4.67 crores.

1951-52—The  allotment was
Rs. 8 crores, and the actual ex-
penditure was Rs. 858 crores.

1952-53—The money allotted
was Rs. 8-85 crores, and the ex-
penditure up to January, 1953 was
nearly Rs. 4 crores.

And the budget provision for 1953-54
is Rs. 11.72 crores. I hope, that the
hon, Member will go home and chew
these figures. I am not asking him to
eat his own words.

Dr. §. P. Mookerjee: What about
concurrent audit? Will that be con.
sidered?
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Shri C. D. Deshmukh: I am glad the
hon. Member has raised this point.
There has been a certain amount of
disagreement between the representa-
tives of Finance and the representa-
tives of the Ministry in regard to the
actual financial procedure on account-
ing and audit because audit is the
concern of the Comptroller and
Auditor-General. And after a series of
conferences, we have remitted the pro-
blem to the Comptroller and Auditor-
General as a sort of sole arbitrator.
In other words, it is not his consti-
tutional duty to advise us on the pre-
cise form which accounts as to pay-
ments should take, but he has. in
view of the importance of the subject,
been good enough to agree to pay a
visit to the Hirakud works, to go into
the difficulties of both sides, so to
speak, and to evolve a form of accounts
which both the Ministries have agread
and advanced to observe.

Dr. S. P. Mookerjee: I am not refer-
ring uto Hirakud alone. I am referring
to all.

Shri C. D. Deshmukh: I know the
hon. Member referred to the question
of pre-audit or concurrent audit in
regard to the operations of ‘Govern-
ment concerns., Now that is a matter
which I shall have to take up with
him. I do not quite know whether he

. will find it possible with the staff at

his command to do so. At the moment,
the position is that these corporations,
not companies so much, have their
own auditors, and then the Auditor-
General also can audit.

Shri B. Das (Jajpur Keonjhar):
May I ask one question, Sir? How will
you compel the Irrigation Ministry,
in view of their performance during
the last five years, to abide by the
decision of the Auditor-General of the
Government of India?

Dr. S. P. Mookerjee: He is the arbi-

trator-general.

Shri C. D. Deshmukh: That is quite
right. They have agreed. There was
no dispute. They have agreed to that.

Shri B. Das: Will they carry cut
the decision of the Auditor-General®
The last five years have belied it.

Shri C. D. Deshmukh: The new five
years are going to be quite different.

I should like to devote a little atten-
tion to the question of the Plan. My
time is running out, and to deal in
particular with very important
observations that were made by
Shri Meghnad Saha I think I require
an extension of time by about 15
minutes.
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Mr, Deputy-Speaker: Yes, the House
can sit till 1-30 p.M.

Shri C. D. Deshmukh: Of course, 1
should like to deal with another
matter, after I finish this, and that is
the aid to Madras and Travancore
and Cochin. In this, I have listened
with attention and due deference to
‘the criticism of a financial policy, and
indeed the whole approach to the
Plan, by Shri Saha. While I do not
accept the criticism, I must say that
1 Bﬁ with the main thesis advanced
by him, wviz. that rapid development
necessitates a substantial stepping up
of the rate of investment in the
economy. And this in fact, if he will
care to read, is the thesis advanced
in Chapter I of the Report of the
Planning Commission. The Planning
Commission has considered two or
three alternative rates of capital for-
mation, and the implications of each
alternative in terms of the level of
consumption that is feasible. The cal-
culations showed, for instance, that if
-capital formation were to be stepped
up from the beginning. by as much as
two-thirds of the additional income
generated each year, then the national
income could be increased by over
160 per cent. in about 22 years.
But this would necessitate a reducrtion
in per capita consumption standards
for a period of ten or fifteen years. If.
on the other hand, capital formation

was raised only gradually, say, by 25°

per cent. of the additional income in
each period, this would mean an in-
crease of only 80 per cent. in the
national output at the end of twenty
years. So capital formation on this
scale would not involve any significant
reduction in present consumption
‘standards. But the results it would
produce by way of improvement of
living standards would be correspond-
ingly poor, and almost nil. Obviously
it would be desirable to avoid both
these extremes. At least that is the
view that was taken by the Planning
Commission. Accordingly they pro-
posed that from 1856-57 onwards,
investment should be stepped up each
Year by an amount equal to 50 per
-cent. of the additional output. On this
basis, investment in the economy
'would go up to about 11 per -emt, of
national income by 1960-61 and to
20 per cent. by 1967-68. To step up
investment in this manner is not an
easy task. How best this could be
done has to be examined carefully,
and we hope that the Taxation Inquiry
‘Committee will go into all asperis of
+this difficult and complicated nroblem
of mobilising our resources for develop-
‘ment on a big scale,

The real question is whether given
the conditions prevailing in the
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country at present the rate of invest-
ment could be increased substantially
even in this initial phase of planning?
In the last analysis, it is not the lack
of financial resources in the narrow
sense, which comes in the way—it is
a point which we have made over and
over again; any amount of finance can
be raised provided the community is
prepared to pay the price, and this
price is not merely hardship and priva-
tion.—it is very often disorderly and
unbalanced growth.

Prof. Saha referred to the high level
of capital formation in the U.K. and
France. He has commended the pro-
gress made by these two countries in
the postwar period. Now the point to
bear in mind in this connection is that
recovery of production to a level which
had been attained in the past is much
easier than new development. If a
country already has plant and equip-
ment. even though in a depleted form,
and if it has also a well-organised
system of transport and communica-
tions and if it has the necessary 'know-
how’, then it can increase the national
production quite rapidly. The problem
in an under-developed economy like
India’s is that many of these things
have to be built up from scratch. And
we must not forget that UK. and
France received in the postwar period
large amounts by way of external aid.

Now, Prof. Saha also held up the
example of fhe U.S.S.R. There is 10
doubt that that country has achieved
great things, and it has developed at
the cost of great effort and sacrifice
a pattern of development. Perhaps
historically that was the only pattern
that could have worked in the U.S.S.R.
We do not know. But whether that
pattern is suitable under all condi-
tions is a matter on which, I submit,
there is room for differences of opi-
nion. As Prof. Saha has pointed out,
the plan did not spring like Minerva
fully armed. from Lenin's brain. It
meant considerable experimentation
and trial and error. Even at the very
last minute of putting that plan into
operation there were wide differences
of opinion. If this is true, there is
no reason to feel unduly depressed
with our present effort, much less to
despair of being able to better them
in the future. The Five Year Plan
does not betoken the end of the
journey. The journey is long and
arduous and we are only taking the
first necessary steps in the direction
of our goal. So the emphasis in the
Plan is on improvement of agricul-
ture and the building up of the basic
services like irrigation, power, and
transport, and we think that that
accords best with the requirements of
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our economy at this stage. But in-
dustrialisation, which Prof, Saha has
stressed, is the inevitable next stage
oin the Plans to come. We hope that
the scheme of priority will then
change accordingly.

Shri Meghnad Saha: Why not in the
first stage?

Shri C. D. Deshmukh: All that I
have said has been useless. Then there
are two matters I should like to deal
with. One is the state of scarcity and
famine in Madras.

I think it is true to say that Madras
has suffered from two difficulties. One
is, I think, they went all out on
development expenditure relying per-
haps on forecasts which were made
in 1945 or 1946, which were on a very
Egenerous scale. Actually, I have figure
somewhere here of the size of their
Plan, as compared with the size of
the Plan of the Bombay State. There
is not really very much difference,
The Madras Plan was Rs. 14,084 lakhs
and the Bombay Plan was for
Rs. 14,643 lakhs, I think both States
are spending about the same on agri-
cultural and rural development. One
is 28 crores and the other is 22 crores.
But, on major irrigation and power
projects, whereas Bombay was going
to spend Rs. 33 crores, Madras is going
to spend B4 crores. Bombay is aiming
at spending 67 crores on social services,
whereas in Madras, the provision in
the Plan is Rs. 28 crores. So, when
they were overtaken by adversity in
the form of short rainfall and so on,
I think they found that they had ex-
tended too much and could not draw
back. We tried to help them as much
as we could. The Central aid given in
1951 to 1953, for these two years, to
Bombay is Rs. 642 lakhs—I think there
will be demands from Bombay to raise
this amount—and Madras Rs. 17
crores. In addition we have given very
massive ways and means accommoda-
tion to Madras. It is true that atten-
tion has been concentrated on the
scarcity in Rayalaseema and 1 find on
enquiry that we really have not got
sufficient information in regard to the
extent of scarcity or unfavourable
conditions in the South. But, it looks
as if a quite large population is affected
by scarcity.

Shri Nambiar: May I know whether
Madras State has not reported that
many districts in Tamilnad are rather
in a very bad condition?

Shri C. D. Deshmukh: The report is
not in that form. They have given
figures of population affected but there
is really no proper ‘appraisal of the
extent of scarcity in the South. T have
seen the statement of the Chief Minis-
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ter and whereas it is accepted that so
far as famine is concerned, there
should. be separate provision from the
Centre on certain principles, it is diffi-
cult to accept that Madras is entitled
to a subsidy for a deficit on its revenue
working. And, it is that particular
point which I have found it impossi-
ble to accept so far as the establish-
ment of relief works is concerned, our
offer stands, namely, that to the extent
of half the cost. we shall advance the
money and as there are special diffi-
culties, we should even be prepared
to consider other proposals in the way
of making further loans for any re-
lief works that may be mnecessary.

Shri Nambiar. For Cyclone relief,
nothing was sent fromy the Centre.

Shri C. D. Deshmuokh: From scarcity
we are going to cyclone.

Shri Sarangadhar Das (Dhen-
kanal—West Cuttack): May I know
whether the Minister is aware of
famine conditions in large parts of
Rajasthan?

Shri C. D. Deshmukh: There too
our trouble is that reliable figures are
not available. I think such statements
were also made by hon. Members. In
3 cases we have sent teams of officers
to find out what exactly the situation
is and it may be that we may have
to make further investigations. It is
not a complaint, but I must say that
I cannot reconcile the observations
that were made by hon. Members here
and the information that has come up
from the two Governments in regard
to the extent of scarcity. However, it
is a matter which does seem to call
for investigation.

Now, with regard to Travancore-
Cochin it is admitted that it is an
area with peculiar difficulties. It is
true that the population is the denses:
in India—by densest I mean the den-
<ity of population—and it is also true
. .at they have suffered from power
shortages—I find from statements
that I called for, in about 4 years out
of 5 sometimes 40 per cent. sometimes
half and so on. This year, I think it is
100 per cent. But recently I have got
the information that they have re-
stored 40 per cent. of the cut and that
is a problem which requires some kind
of long term solution and it may be
that the Travancore-Cochin Govern-
ment and the Centre will have to get
together and see where that solution
would lie.

‘Then, there are other matters like
the supply of rice and the export of
tapioca. I find that the export of
tapioca was permitted, because there
was a surplus of it in the districts
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which were growing it. From this one
may conclude .that tapioca is mnot
grown in the district which the hon.
Lady Member is representing, because
that district seems to be consisting of
consumers of tapioca. Now, it is very
difficult to reconcile these two interests.
‘We are up against this problem all the
time, whether it is tapioca or any-
thing else. Incidentally, I might say
that in jute also it is the same kind
of problem. One might think in terms
of fixing a minimum price as for
cotton, but then the gquestion arises:
where are we to sell the goods that
would be manufactured out of that
jute? It is not within our power to
sell all those jute goods, I believe an
hon. Member said that the minimum
price for jute could be raised here and
now by a few rupees per maund if
the mills could be modernised, but
then again. we are on the horns of a
dilemma, i.e., if we were to modernise
the mills, it will throw about 80 thou-
sand labourers out of employment. This
is a kind of problem for which there
is no easy solution. All that I can say
is that these problems receive constant
attention and in so far as tea is con-
cerned, 1 think the hon. Member will
agree with me that the position has
improved very considerably., Today.
the price of tea is over 3 shillings and
1 think many gardens are reopening.
In regard to rubber, our minimum
price has worked well. I think we get
Rs. 1-68-0 as against 1 sh. 7 d., which
is the outside price.

I shall have only one more observa-
tion to make before I sit down. The
hon. Lady Member quoted some very
gloomy reference from THE MER-
CHANT OF VENICE. There is another
portion of the same play which I would
like to quote to her in conclusion.
This is what Portia says towards the
end of the play—

“Speak not so grossly.

And 1 have better news in store
for you
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‘Than you expect:
letter soon;

There you shall find three of
your argosies

Are richly come to tharbour
suddenly.”

. Mr. Deputy-Speaker: The question
is:

unseal this

“That the Bill to give effect to
the financial proposals of the
Central Government for the finan-
cial year 1953-54 be taken into
consideration.”

The motion was adopted.

Mr. Deputy-Speaker; There is an-
other matter, namely, the motion re-
garding the Central Excises and Salt
({Amendment) Bill. Am I to understand
that the general discussion should be
carried on into the extra one hour
allotted for this purpose, or that it
should end now? I suggest that the
extra time may be devoted to clause
by clause consideration and hon.
Member can have a separate discus-
sion on the Tea Bill. I shall not be
very meticulous. Hon. Members may
refer even to matters which touch more
than one clause. So, I suggest we may
close the general discussion now.

Shri T. T. Krishnamachari: All that
has to be said relates only to the
clauses,

Mr. Deputy-Speaker: Then we shall
reserve it for the clause by clause stage
and I shall put the motion to the
House. The question is:

“That the Bill further to amend
the Central Excises and Salt Act,
1944, be taken into consideration.”

The motion was adopted.
The House then adjourned till a

?:arur Past Eight of the Clock on
iday, the 1Tth April, 1953.



